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-
LOK SABHA
Friday, January 25, 1963/Magha 5,
1884 (Saka)
- .

The Lok Sabha met at Eleven of the
Clocl-

[Mg. SPEAKER in ‘he Chair]

ORAL ANSWERS TV QUESTIONS
Production of Autemobiles

*485. Shri Harish Chandra Mathur:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the revised production pro-
gramme of automobiles in the coun-
try,

(b) what arrangemenis have been
made for equitable distribution and
climinating malpractices arising out
of shortage of automobiles; and

(c) what is the demand for trucks,
other commercial vehicles and tubes
and tyres and how' it is proposed to
be met?

The Deputy Minister in the Min-
jstry of Steel and Heavy Industries
(Shri P. C. Sethi): (a) There has
been no revision in the Third Plan
targets of 1,00,000 Nos. namely, Com-
mercial Vehicles 60,000, Jeeps 10,000
and Passenger cars 30,000.

(b) The distribution and sale of
passenger cars is regulated under the
Motor Carg (Distribution and Sales)
Control Order, 1959, in force from
the 1st May, 1959. There is, how-
ever, no such statutory control over
the distribution and sale of commer-
cial and jeep type wvehicles, but ins-
tructions were issued to the manu-
facturers of these vehicles to ensure,
inter alia, that their vehicles were

2555(Ai) LSD—1.
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sold strictly in the order of regis-
trations with dealers and that regis-
trations were made only if the sup-
ply order was supported by a Bank
Guarantee of Rs, 2,000.

(¢) The Third Five Year Plan
target capacity of Commereial
Vehicles (trucks and buses) more or
less represents the demand for these
vehicles. The existing units manu-
facturing trucks and buses have been/
are being licensed to expand their
installed capacities consistent  with
the Plan target to meet the expected
increase in demand.

As regards automobile tyres and
tubes, the present production is
sufficient to meet the demand in the
country. The Third Plan target of
capacity for tyres and tubes, origi-
nally fixed at 3.7 million Nos. each,
was subsequently revised to 45 mil-
lion Nos. each. Existing units have
been/are being licensed to «xpand
their installad capacity and A some
new units have also beenfare being
licensed to set up capacities to
achieve the targets laid down.

Shri Harish Chandra Mathur: Do I
take it that even this Emergency
had no impact on the production
programme of jeeps and trucks? Is
the news about some special assis-
tance from USA for trucks unfound-
ed?

The Minisiey of Steel and Heavy
Industries (Shri C. Subramaniam): I
have given the production pro-
gramme ag envisaged in the Plan. 1
have not given any information with
regard to defence requirements. If
the hon. Member needs information
with reference to that, I would re-
quest him to put the question to the
Defence Ministry.
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Shri Harish Chandra Mathur: I
want to seek a clarification whether
the Defence Ministry has a separate
production programme or these wvery
units which are controlled by my
hon. friend are to be yoked into the
production programme. I want to ask
particularly about the special assis-
tance,

Shri C. Subramaniam: The existing
units are being geared up for defence
production. But what information is
to be given out will be decided by
the Defence Ministry, Therefore, I
suggest to the hon, Member to put
a question 1o this Defence  Minis-
try.

Shri Harish Chandra Mathur: Is
ihe hon. Minister aware that some
of the cars referred to in part (b)
of the question are selling at a high
premium and if it has come to his
notice what steps have been taken to
remedy the situation?

Sbhri C. Subramaniam: Getting a
premium in the market is only with
reference to Tata Mercedez Benz
irucks and the hon. Member is aware
that capacity in Telco had been diver-
ted to defence purposes.

Shri Sham Lal Saraf: May 1 know
if the quota for consumption of civi-
lian population is maintained by the
agents of the Indian manufacturers
or whether there is some cut in the
quota of cars?

Shri C. Subramaniam: There is
a cut in cars. We are laying more
emphasis on the manufacture of
trucks, Therefore there may be a
decrease in the production of cars
and there is bound to be a cut,

Shri Sham Lal Saraf: 1 want io
know thy present position. Today
cars have almost become  extinct,
more particularly those manufactur-
ed in the country. 1 would like to
know whether the supply of cars is
maintained or not?

Shri C. Subramaniam: I mentioned
that more emphasis is being laid on
the manufacture of trucks, parti-
cularly because of the emergency. To
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that extent the immediate produe-
tion programme of the cars has been
curtailed. To that extent therefore,
there is bound to be shortage.

Shri Shivananjappa: Has it come
to the notice of the Government that
there is considerable deterioration in
the quality of automobile spare parts
indigenously produced,

Shri C. Subramaniam: That will be
a separate question and I am not in
a position to answer now.

Shrimati Renu Chakravartty: May
I know if the trucks and cars are
manufactured 100 per cent in India?
Or, what is the amount of foreign
exchange that is being used?

Shri C. Subramaniam: We have
not reached a stage of 100 per cent
indigenous production of compo-
nents. 1 will give the figures with
regard to these commercial vehicles. .
figures of indigenous production,

Tata Mercedez Benz 70.00 per cent.

Bedford .. 5355 "
Dodge .. 7624 "
Leyland Comet .. 51.88 .
Jeeps .. 59.00 "
Cars—

Ambassador .. T4.49 "
Fiat .. 4991 "
Standard Herald .. 43.81

Shri Harish Chandra Mathur: I
do not want to put a supplementary,
Sir. But I want to invite your atten-
tion to part (a) of this question. We
have asked for the revised pro-
gramme. In the statement, the hon.
revised
programme. In the supplementary
they say there is a change in the pro-
duction of a large number of trucks.
We get contradictory information.

Mr. Speaker: It was a very com-
prehensive gquestion. It would re-
quire a very long statement. I have
seen the statement, which gives the
answer that he requires. Anyhow,
if he wants something more, he might
just send a note to me. 1 will get
that information and supply to him.
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Shri Harish Chandra Mathur: What
1 insist ig that Parliament must be
taken seriously. Part (a) of the main
question is, what is the revised pro-
duction programme?

Mr. Speaker: There is no dispute
that Parliament must be taken very
seriously.

Shri Harish Chandra Mathar: We
will have 10 enforce it,—(Interrup-
tion),

Shri C. Subramaniam: What the
hon. Member wants to know is the
diversion with reference to the
defence requirements and the defence
programme. That is why I sugges-
ted that if he was very particular to
know about it, a question might be
put to the Defence Minister who
alone would be competent to divulge
the information to the extent possi-
ble.

Mr. Bpeaker: He says that while
the revised programme has been dis-
closed, it has mnot been given in the
statement that is laid on the Table.

Shri C. Subramaniam: I have stated
here that “there has been no revision
in the Third Plan targets of 1,00,000
Nos.,, namely, commercial vehicles
60,000, jeeps 10,000 and passenger
cars 30,000." We are trying to main-
tain that and to reach the target. But
there might be an immediate diver-
gion but that does not mean the tar-
gets have been revised.

Shri Harish Chandra Mathur: 1
have never asked for targets,

Mr. Speaker: Order, order. Next
question,

India’s Textile Trade with England
and E. C. M. Countries

*486. Shri Maheswar Naik: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the recently signed
Anglo-Japanese treaty of Commerce
and navigation will have any effect
on India's textile trade with England
and E. C. M. countries; and
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(b) if so, the action Government
propose to take in the matter?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). It is too early to say what
impact the signing of the Anglo-
Japanese treaty of ICommerce and
Navigation' would have on India’s
textile trade with U. K. and European
Common Market countries. Govern-
ment are keeping a close watch on
developments,

Shri Maheswar Naik: May [ know
whether the Government have sub-
mitted a formula to the UK. Gov-
ernment in respect of the preferential
treatment which India used to get
from the UK. and whether such a
formula has been conceded by the
U. K. Government?

Shri Manubhali Shah: As far as
our textile trade with the United
Kingdom is concerned, the cealing
was 185 million square yards in regard
to cloth, and 11.5 millon lbs as far
as yarn ig concerned. We have ex-
ceeded this target during the current
year and there is no reason to believe
that this would be tampered with.

Shri Maheswar Nalk: [n view of
the fact that Britain has already en-
tered into a treaty with Japan, may
I know whether it is not likely that
Britain might put a premium on the
import of textiles from Japan whose
cost of production is comparatively
low, and may I know whether the
Government of India is taking any
steps to reduce the cost of produc-
tion of textiles in this country?

Shri Manubhai Shah: Trade rela-
tionship between two different coun-
tries other than ours cannot naturally
be a matter on which we can inter-
vene, but if that had any impact on
our own trade with the other corres-
ponding country, the anxiety here is
to be taken notice of. But, as I have
said, between India and the United
Kingdom, thig treaty has not had any
adverse effect so far. If anything,
our export of textiles from here to
the United Kingdom has pierced the
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ceiling which has been agreed to bet-
ween the two countries, and it has
been the highest sp far since India
and United Kingdom entered into an
agreement.

Y sfeTeaT dXar . Wt aF
faZs & avar qrome 7 wfew @7 F
frady sfg g€ € ?

WErW WHRW AT & TH T
J I 9T &7 v 93T ?

st wywtf ag : frm wwA A 7

W WERY : AT 53E
MAAT AET & 7 T F ¥ oAwe
q wifa=s 17 & IT 7 fraar anfa
gEé

oY wANT MY : WEAIG AT
F1 41T & FTHA AHE & AL 7 qa7

Z

W WERY : NS F & 99
At FT 97 g ST )

Rationalisation of Raw Material
Imports

*487. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether Government have of
late made out a scheme for the ra-
tionalisation of raw material imports
in the light of increasing defence
needs; and

(b) if so, what are the details of.

the scheme?

The Minister of International Trade
in the Ministry of Commerce 2and
Industry (Shri Manubhai Shah): (a)
and (b). The increasing defence needs
have been taken into account in
devising the import policy announced
by the Government on the 24th
December, 1962,

Shri P. C. Borooah: May I know
what are the broad principles gov-
erning this scheme?

Shri Manubhai Shah: The broad
principles are, defence requirements
are given the highest priority; then
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the export requirements are given
priority, and then the rest of the
economy in terms of the priority laid
down in the Plan.

Shri P. C. Borooah: May I know
some specific ifems in regard to which
this policy would apply?

Shri Manubhai Shah: The import
of consumer goods has been given
the lowest priority. There has been
a slashing down to less than eight
per cent, of which about 4'5 per cent
accounts for kerosene oil.

Shri Daji: 1 view of the needs of
defence in this emergency, is the
question of import substitution ex-
pedited?

Shri Manubhai Shah: Import subs-
titution has been the basic policy of
industrialisation in this country in
the last two Plans. Therefore, there
is nothing particularly to be done,
but we also give more and more at-
tention to import substitution.

Shri Harish Chamdra Mathur: In
order to give priority to defence pro-
duction, may [ know what percen-
tage has been cut in the usual im-
ports for otherwise essential produc-
tion in the country.

Shri Manubhai Shah: It may not
be perhaps very right for me to dis-
close it, but I can say that the defence
requirements are being fully met.

Solveen Experts Team

*488 Shri D. C. Sharma: Will the
Minister of Steel and Heavy Indus-
tries be pleased ito state:

(a) whether the Solveen experts
team visited the Rourkela Steel Plant
again in November, 1962 to  assess
how far their recommendations made
a few months back have been imple-
mented and to recommend ways and
means to convert the plant to meet
the defence production needs of the
country; and

(b) if so, their findings about the
implementation of their earlier re-
commendations and the steps re-
commended to be taken to convert
the plant for meeting the defence
needs?
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The Deputy Minigter in the Minis-
try of Steel and Heavy Industries
(Shri P. C, Sethi): (a)iand (b). Mr.
Solveen accorppanied by a few ex-
perts visited Rourkela in November
1962 tu assvss the progress of imple-
mentation measures based on the re-
port of the team made earlier. A
copy of their report after the review
has no! yet been received by Gov-
ernment.  The impression gathered,
however, during discussions with the
team was that they were generally
satisfied with the action taken and
the progress made in production,

Shri D. C. Sharma: May [ know
the gpecific details which made them
satisfied with the action taken on
their earlier report?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam);
Sir, in their earlier report they made
recommendations that we  should
order for specific spare parts and also
recruit extra German personnel for
the working of the plant. We have
taken action on them. In addition
to that, the production in the plant
has considerably improved and that
gave them great satisfaction.

Shri D. C. Sharma: May I know
by what percentage the production
has improved in the plant to make
them satisfied?

Shri C. Subramaniam: When they
visited early in 1862 the production
was found about 45 per cent to 47
per cent; now it has reached 90 per
cent,

Shri Indrajit Gupta: The hon, Min-
ister just now stated that action has
been taken on the recommendations
of the team regarding getting foreign
technicians and stocking of spare
paris, May 1 know whether any
action, and if so whal., has been taken
regarding the other recommendations
regarding the internal. lay-out of the
plant, the internal transport system
and so on?

Shri C. Subramanmiam: They have
also been attended to and action has
been taken.

MAGHA 5, 1884 (SAKA)
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Shri Hem Barua: May I know if
it is a fact that further changes in
the Hindustan Steel are contemplated
in order to infuse fresh vigour in
the management in the light of the
report of the Solveen Committee,

Shri C. Subramaniam: [ do not
understand  what further changes
are contemplated. As the hon. Mem-
ber is aware, we made some changes
with regard to the powers of the
authorities functioning in the plant
and, ag a matter of fact, that has
contributed greatly to the improve-
ment in the production. Therefore,
I do not see any further changes in
view just now.

Dried Fish Exporiers

*489. Shri Koya: Will the Minister
ot Commerce and Industry be pleased
1o state: -

(a) whether Government are
aware of the difficultics of the dried
fish exporters of India due to the
price control cnforced by the Ceylon
Government; and

(b) it so, the action taken by Gov-
ernment to meet the situation and to
find alternate market for our dried
fish?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah): (a)
Yes, Sir. Prices fixed by Ceylonese
Authorities are lower than the rates
ay which Indian dried fish used to
be imported earlier by Ceylon.

(b)Y The question of fixation of
reasonable prices was taken up by
the Indian Trade Delegation during
the course of the discussions held in
October 1961 in New Delhi and in
December 1862 at Colombo. 1t has
been agreed that prior Lo the periodi-
cal fixation of prices of fish, there
will be muiual consultation with
representatives of the Government of
India.

Shri Koya: May I know whether
the Government is aware of the fact
that Indian exporters are facing grewt
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difficulties because of frequent chan-
ges in the control rate of fish by the
Ceylonese Government?

Shri Manubhai Shah: That is true,
and that is what we brought to the
notice of the Ceylonese authorities.
Because of the very difficult balance
of payment situation they have been
varying the rates from time to time;
but now under the new trade treaty
signed only last month they have
agreed that there should be mno
changes without consulting us.

Manufacture of Special Steel

+
( Shri B, K. Das:
| Shri Subodh Hansda:
. 4 Shri S. C. Samanta:
| Shri Mantri:
| Shri Ram Ratan Gupta:

*490

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the progress made in the manu-
facture of special steel in the coun-
try;

(b) how many licences have been
given and how many have started
production:

(c) whether Government sponsored
plant at Durgapur is many months
behind schedule; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) At present the
indigenous production of special steels
is Jimited to about 24,000 tonnes of
spring steel and 24,000 tonnes of elec-
trical sheetg (dynamo grade). In addi-
tion g small unit permitted under the
Iron and Steel (Control) Order for a
capacity of 9,600 {onnes of spring
steel is likely to go into production
shortly. The total capacity so far
licensed, including the existing units
for various types of alloys and special
steels (including stainless steel and
electrical sheets) is 488,600 tonnes.
Government have also approved in
principle a capacity of 17,000 tonnes
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for stainless steels (2 units), 60,000
tonnes of constructional steels (3
units), and 18,000 tonnes of electrical
sheets (1 unit),

(b) 20 licences were given since
1959 including 15 licences issued after
March 1961, none has gone into pro-
duction. Of these 20, 3 are wunder
erection, 5 have been approved for
import of plant, 3 are under conside-
ration for import of plant, 2 licences
have been revoked, the revocation of
one is being considered and 6 are yet
to submit import proposals.

(c) The Alloy and Special Steel
Plant being set up at Durgapur is a
few months behind schedule but in
view of the emergency it is now being
handled on a ‘Crash’ basis and Ppro-
duction may start at about the sche-
duled time viz. the last year of the
Third Five Year Plan,

(d) Some modifications were Ssug-
gested by Production—know-how ad-
visers and these and their financial
aspects had to be re-cxamined. This
took some time.

Shri B. K. Das: In view of the
emergency it was considered that
Bhadravathy Steel Plant should !:e
entirely converted into making gpec@l
steel. May I know whether any deci-
sion has been taken on that?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The programme now is to convert the
entire existing capacity into alloy
steel production.

Shri B. K. Das: What about the
Durgapur plant? Has the tender been
invited or accepted?

Shri C. Subramaniam: All the ten-
ders have been received. They are
under scrutiny now.

Shri Subodh Hansda: May I know
whether in the Durgapur steel plant
the question of provision of raw mate-
rials that are to be used for the pro-
duction of special steel has also been
taken into consideration?
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Shri C. Subramaniam: Yes, Sir.
Durgapur steel plant will have stain-
less steel production to the extent of
17,000 tons.

Shri K. C, Pant: Does the Govern-
ment propose to take any special steps
to expedite the programme of manu-
facturimg special steel in view of the
urgent and vital defence requirements
of these raw materials?

Shri C. Subramaniam: Yes, Sir. As
a matter of fact, we have an imme-
diate programme to put through in
the Bhadravathy steel works. In addi-
tion to that, we are hastening the
implementation of the Durgapur plant
also.

wo mifex @ : gg it fadq
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Shri C. Sobramaniam: In .the
Durgapur steel project almost all
these categories would be produced.
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Shri C. Subramamiam: A licence
was issued to the Tatas in 1959. I
think they have not been successful
till now in taking steps for the imple-
mentation of this project. Therefore,
the question is under consideration as
to whether they should be allowed
further time to implement the project.
In the meanwhile, Government have
taken the decision that the Bhadra-
vathi Steel Works should be converted
into a special and alloy steel plant.
Therefore, it may not be necessary to
allow the Tata steel project to go
through.

Shri Daji: Is it correct that the gap
created by the failure of the Tatas to
use the licence is being sought to be
made up by setting up another public
sector undertaking with Soviet colla-
boration or help?

Shri C. Subramaniam: No positive
step has been taken, As I have al-
ready stated, in view of the new pro-
gramme that we have undertaken in
the Bhadravati steel project, there
may not be much of a gap. But that
is under scrutiny now.

Mr, Speaker: Next question, Shri
S. C. Samanta....Absent. Dr. P. N.
Khan.

Dr. P, N. Khan: Question No. 491

Shri S. M. Banerjee: Sir, I request
that Question No. 493 may a_lso be
taken up alongwith this question.

Mr. Speaker: If it is convenient,
Question No. 493 might be taken up
alongwith this. -

Heavy Electricals Ltd., Bhopal

+
J Shri 8. C. Samanta:
‘1 Dr, P. N, Khan:
Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the reasons for the poor pro-
duction at Heavy Electricals Ltd,

*491

Bhopal; and

(b) the arrangements that exist

:c": under the original agreement with
'.le Associateq Electrical Industries Ltd.
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U.K. to make available the services of
British technicians?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C, Sethi): (a) The actual
production in the Heuvy Electrical
Equipment Factory, Bhopal during
1961-62 wus Rs. 1'77 croreg against the
targetted output of Rs 2:6 crores
fixed by the Managemenl The main
reasons for this shortfall in production
were the delay in the receipt of im-
ported raw materials and components
and labour strike in the plant during
February-March 1962. The pace of
production during the current vyear
has been showing a steady progress,

(b) Under Article XIV of the Tech-
nical Consultancy Agreement with
M/s. Associated Electrical Industries
Lwd.,, U.K., (copy already placed in
Parliament), the Consultants are
maintaining a Resident Consultants'
Organisation at Bhopal under the
contro] of one of their senior engi-
neers, through whom technical ser-
vices of their specialists are made
available to the Management in the
construction and operation of the
factory and in the solution of the
manufacturing problems that arise
day-to-day in the various production
processes.

Heavy Electricals Plant, Bhopal

+
Shri K, L. More:
*493. . Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Stee] and Heavy
Industries be pleased to state:

(a) whether at the Bhopal Heavy
Electricals Plant the prices of imported
components have gone up much more
than originally provideq ‘for;

(by if so, whether sufficient care
was taken at the time of signing the
original agreement that {he collabora-
tars would supply the components at
reasonable price; and

(e} if not, whether the defects in
the original agreement are going to
be remedied now?

JANUARY 25, 1963

Oral Answers 6424

The Deputy Minister in the Minis-
try of Seel and Heavy Industries (Shri
P. C. Sethi): (a) Yes, Sir: the in-
crease is, however, commensurate
with the general increase in pricé
levels on imported stores since 1956,
whep the original project report was
submitted by the Consultants.

(b) and (c). Yes, Sir; it was ensured
by incorporating a suitable provision
in the consultancy agreement with
M/s. Associated Electrical Industries
Ltd., UK.

Dr. P. N. Khan: It is stated in the
statement that the shortfall in pro-
duction was due to the delay in the
receipt of imported raw materials
and components. Who is responsible
for this delay?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
We placed orders for the import of
those raw materials. There was some
delay in getting the raw materials
and the componenis from abroad.

Shri Subodh Hamsda: On whom was
this order placed? Is il a fact that
the Associated Electrical Industries
were also given this order? If so,
has production in Bhopal Electricals
suffered because of this delay and
has any compensation been asked for
that?

Shri C. Subramamiam: Associated
Electricals were also one of the com-
panies on whom orders were placed.
There was some delay in the supply
of components and the raw materials,
but there is no provision to claim
compensation on that basis,

Shri M. L. Dwivedi: The statement
supplied by the hon. Minister says:-—

“The main reasons for this
shortfall in production were the
delay in the receipt of imported
raw materials and components.....”

Further, the statement saysi—

“The pace of production during
the current year has been show-
ing a steady progress'
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I want to know whether orders werc
placed sufficiently in time so that the
materials could arrive at the time
production started. Secondly, what
precisely is meant by the statement
that steady progress is being made?

Shri C. Subramaniam: The state-
ment relates to 1961-62 with regard
to the delay in the receipt of the
raw materials and other components,
Now we are in 1962-63, We have
taken action to see that components
and raw materials are received in
time and production is picking up.
We are hoping that it should be pos-
sible to have larger production during
this year,

Shri S. M. Banerjee: May 1 know
whether it is a fact that in the Heavy
Electricals Limited certain items con-
cerning defence are to be produced:
if s0, from when?

Shri C. Subramaniam: No, Sir; 1
do not think there is any item which
has got to be produced for defence
in this factory.

Shrimati Savitri Nigam: May I
know whether one of the reasons for
this shortfall in production is dis-
satisfaction among the workers as also
the wvarious labour strikes?

Shri C. Subramaniam: 1 have
stated that there was a strike also
which was also a cause for the short-
fall in production. We are trying to
remove the discontent among the
labour, particularly during this emer-
gency. 1 hope the labour unions will
also co-operate fully with us, But
lately 1 have received information
that there has been some  trouble
among the labour unions. That s
causing some difficulty. I hope the
labour leaders will take notice of
this.

st farfer forst : s v 7w
oY g g4 A7 & fE gw w0 geE
73 F 9@

s Qo Wo WEY: TH F TeAGEA
a1, T € g7 wfers 1 AT TR

MAGHA 5, 1884 (SAKA)

Oral Answers 6426

oY wgara © FTAA A wT T
&AL FH F79 T gfawrd fawdr 3
T TFITHR AT R 7

Woqel WEEG : 9g A1 waw Wl
T

Shri Daji: In regard to the delay, I
want the hon, Minister to clarify one
particular point. May I know whether
when the original agreement was
signed, a certain schedule was accept-
ed and if so, whether that schedule
has been departed from by the corres-
pording company in England or
whether there has been delay on our
part in placing any orders in time?

Shri C. Subramaniam: We have
placed orders in time but the receipts
were delayed. Apart from that, these
are very complicated items, and,
therefore, there were some difficulties
in attaining the targets of production
with regard to certain materials
which we are producing there.

Black-Marketing in Cement

Shri
“492, < Shri
Shri Kapur Singh:
[ Shri Yashpal Singh:
Will the Minister of Steel amd
Heavy Industries be pleased to state:

(a) whether il is a fact that cases
of black-marketing in cement have
gone up in recent days;

(b) how many cases have been
detected up-till now:;
fc) at what level this black-mar-

keting is going on; and

(d) what kind of punishment las
been awarded to those people  who
are involved in such deals?

The Deputy Minister im the Minis-
try of Steel and Heavy Indusiries
(Shri P. C. Sethi): (a) to (d). No re-
port regarding black-marketing in
cement has been received in this
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Ministry from any State Government.
Statutory control on the supply, dis-
tribution and retail price of cement
is being exercised by the State Gov-
ernments under their State Cement
Control Orders. Cement for consum-
ption by the public is channelled
through stockists who are in most
cases, licensed by the State Govern-
ments and sell cement at the retail
prices fixed by State Governments.
In most of the States cement is sold
10 consumers against permits issued
by the State authorities, The sale cf
cement at prices higher than those
fixed under the Cement Control
Orders is an offence which is punish-
able with imprisonment or fine or
with both,

Shri Subodh Hansda: Is it not a
fact that some time back some busi-
nessmen in Delhi were arrested under
the Defence of India Act for black-
marketing in cement?

Shri P. C. Sethi: There was a press
report like that but we have no infor-
mation on that point.

Shri Subodh Hansda: May I know
whether it is a fact that due to the
transport difficulty there is a short-
age of cement or there is short supply
of cement in the open market from
the factories?

Shri P. C, Sethi: No, the difficulties
about the availability of transport are
being tackled, and there is not so
much shortage of transport.

Shri D. N. Tiwary: May I know
whether Government are aware that
the dealers are fixed by the manu-
facturers, and the State Governments
have to give licence only to those
dealers whom the manufacturers
approve of, and sometimes, the dealers
do mot order for the cement and,
therefore, there is less stock in the
districts?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The main difficulty is that the avail-
ability is less than the demand, and
unless ‘here is greater production,
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there is bound to be scarcity, and
lately there has been some diversion
to defence requirements also, and that
has accentuated the scarcity.

Shri D. N. Tiwary: My question was

Mr. Speaker: The hon, Member
only gave his own opinion, and did
not ask a question.

Shri Joachim Alva: One of the
techniques employed in blackmarket-
ing is the mixture of cement with
sand. What steps are the Ministry
taking in regard to innumerable cases
that we have come across, especially
the recent ones in the municipality
in Bombay?

Mr. Speaker: The hon. Minister says
that there have been no cases which
have come to his notice.

Shri C. Subramaniam: The State
Governments have to take action, and
that was why I said that we did not
receive these reports. The Bombay
Government are taking very energe-
tic action, and I can assure the hon.
Member that the adulteration has been
tackled quite effectively in the
Bombay city.
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Mr. Speaker: The hon. Member
says that on account of blackmarket-
ing, the cement does not reach the
remote villages. He wants o know
whether Government have done any-
thing about it.

Shri €. Suobramaniam: I have
answered in the main question that
it is the responsibility of the State
Government. The allocations are
made to the various State Govern~
ments, and they have got to take steps

. 50 that it may be properly distributed,
and if there are any complaints, they
will have to be referred to the State
Governments,

Shri Shiv Charan Gupta: Have
Government decided to license cement
stockists in Delhi or not?

Shri C. Subramaniam: I have no
information with regard to that.

Dr. E. L. Rao: May I know the
magnitude of the gap between supply
and demand which the hon. Minister
has rightly said is the reason in the
main for blackmarketing, and also
what expeditious measures are being
taken to make up this gap?

Shri C. Subramaniam: For 1962-63,
the demand is estimated at about 10.5
million tons. The production is esti-
mated at about 8.9 million tons.
Recently we have issued an order to
the effect that if production goes
beyond a certain limit, the maximum
which has been reached within the
last three years, over and above that
figure an incentive will be given to
the extent of Rs. 2.5 to Rs. 5.5 per ton.
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Mr. Speaker: He wants to know
whether cement sent to Kashmir was

MAGHA 5, 1884 (SAKA)

Oral Answers 6430

passed on for construction of road by
the Chinese.

Shri C. Subramaniam: [ have no
information.

India’s Export Trade

*494. Shri Hari Vishnu Kamath:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any talks or negotia-
tions are still being conducted with
Britain or the FEuropean Common
Market countries with regard to safe-
guards for India's export trade in the
event of Britain joining the ECM.;
and

(b) if so, at what stage the matter
rests?

AL ]
The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The UK. is still negotiating
with the European Economic Com-
munity on the terms of her acocessiom
to the Community as a full member.
The Government of India's stand on
the safe-guards required for India's
foreign trade exports in the event of
UK. joining the European Common
Market, has been made clear to the
negotiating parties from time to time.
Full statements on the issues involved
have been made from time to time
earlier on the floor of the House.

The Government of India are close-
ly watching the latest developments
in the negotiations.

Shri Hari Vishnu Kamzlh What
developments in this conn. e
taken place since the Commor - .00
Prime Ministers’ Confercnc. [t Il.oia-
don in September at which con*‘vmncu
the Common Market scheme came in
for strong criticism at the hands of
the Prime Minister? Has any corres-
pondence taken place between the
two Governments or have there been
any talks between the two Govern-
ments or discussions at a lower level
with regard to safeguarding our ex-
ports or aven boosting them up as the
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Minister expressed the hope sometime
ago?

Mr. Speaker: So many
have been clubbed together.

questions

Shri Manubhai Shah: Since the
Commonwealth  Prime Ministers’
Conference, three developments have
takgn place which are in favour of
Indizi and other under-developed
countries, The European Community
have accepted the need for nil tariff
on tea and primary products from
these countries. We are very vitally
interested in tea and coir. The second
thing that they have accepted is that
about 50 per cent of our products
will have a graduated tariff, that is,
instead of putting an external tariff
all at once, it will be spread over a
period of time. The third thing is
that our need for a comprehensive
trade agreement, has also been accept-
ed.

Shri Hari Vishnu Kamath: If I
remember aright, there was a proposal
or perhaps a suggestion that India
should have bilateral talks with the
countries of ECM, particularly Ger-
many and France with whom our
exports are considerable. Has there
been any progress in this regard?

Shri Manubhai Shah: Some progress
has been made. But we are awaiting
the final outcome of the talks between
UK. and the ECM for her entry into
it, ’

Shrimati Renu Chakravarity: May
I know whether in the case of tea and
primary products, it has been agreed
that there will be no external tariff
applied in marketing themn in Europe?

Shri Manubhai Shah: Yes, Sir.

Shri Hem Barua: In view of the
compulsions of competing economics
as reflected in the spectacular decline
in our foreiqgn trade, which is likely
to be aggravated if ‘UK joins the ECM,
may I knew what steps Govermmenti
have visualised to rationalise the
export pattern or to boost up exports?
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Shri Manubhai Shah: The main
problem is that while the safeguards
and the concessions are very vwvital,
the wltimate success of India’s or any
country's foreign trade will depend
upon her own efforts, and we have to
organise to export to ECM of much
more diversified and sophisticated
products required by the ECM. To
this end, we have constituted a
Council for trade with Western
Europc.

Shri Manubhai Shah: We are also
thinking of a few consortiums which
will take up the work in a more
aggressive manner. All this work has
been done for that purpose.
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Shri Joachim Alva: We have
stationed a special Ambassador to
negotiate with the ECM coumiries.
Have the major partners of the ECM,
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namely Germany and France, relent-
ed in our favour in any way, or are
they rigid in their attitude?

Shri Manubhai Shah: At the diplo-
matic level and the levels of negotia-
tions, the utmost friendship is being
expressed, but in concrete terms
nothing much has materialised.

Shri Hari Vishnu Kamath: Let us
keep on hoping.

Precision Instrument Factory in Kerala
Y

s i Shr! A. K. Gopalan:
\ Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the progress so far made in the
setting up of a Precision Instrument
Factory in Kerala; and

(b) the expenditure incurred by
the Central Government in this res-

pect?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The site for the
project at Puthussery near Palghat
has been selected and the Govern-
ment of Kerala have informed that
they are now taking steps to acquire
land for the project and the township.
The nomenclature of instruments to
‘be manufactured in the plant has been
tentatively finalised in  consultation
with the Soviet experts. The draft
memorandum of instructions for the

preparation of the detailed project.

report has been received and is under
consideration.

(b) It is not possible to indicate at
this stage precisely the amount spent
so far for this project.

Shri A. K. Gopalan: May I know
when the work will be completed?

Shri Kanunge: It has not started
yet.

Shri A, K. Gopalan: What is the
delay in starting the work?
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Shri Kanungo: First of all, thc pro-
ject reports have got to be ready. The
first draft of the questionnaire and the
memorandum has been received and
is being attended to. Then the pro-
ject report will be ready. Then the
materials will be ordered. Now we
are taking steps to acquire land.

Shri A. K. Gopalan: May I know
whether the land has been acquire?

Shri Kanungo: The land has mol yet
been acquired, but the Kerala Gov-
ernment have offered to acquire the
land.

Export of Bananas to Russia

+
Shri Eswara Reddy:
Shri P. Venkatasubbaiah:
‘498, <{ Shri Rameshwar Tantia:
| Shri Yashpal Singh:
LShri Ram Ratan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Russia has made any
offer to buy Indian bananas;

(b) whether any agreement has
been signed in this connection; and

(c) if so, the terms of the agree-
ment and the quantity of bananas to
be exported?

The Minister of International Trade
in the of Commerce and
Industry (Shri Manubhai Shah): (a)
The U.S.S.R. authorities have agreed
to import about 4,000 tons of fresh
bananas from India, on a trial basis.

(b) No, Sir.

(c) Export will be made through
co-operatives of growers.

Shri Eswara Reddy: May I know
whother any State-wise quotas are
being fixed, and the agencies that will
supply these bananas?

Shri Manubhai Shah: The Maha-
rashtra Co-operative Apex Society.
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Shri Hari Vishnu Kamath: In view
of the fact that in our country the
banana is the commonman's fruit, in
particular in Kerala and generally
spraking in the country, has Govern-
ment taken any steps to see that the
price of bananas will not shoot up
in the event of such large-scale export
io foreign countries, as always hap-
pens to commedities in such circum-
stances?

Shri Manubhai Shah: My hon.
friend has been 4{aking so much
interest in export promotion, but he
is worried about the price structure
at the very mention of export before
the export has taken place.

Mr. Speaker: His putting of this
-question might not raise the price.

Shri Joachim Alva: The hon.
Minister is aware that this is a new
avermue of export; has he examined
the terms of export in the sense that
when a large guantity of bananas is
exported, naturally some are likely
1o get rotten, and therefore, we should
be prepared to immediately compen-
sale them by sending fresh bananas
without any charges being made?

Shri Manubhai Shah: Very true,

_Shri P. Venkatasubbaiah: The
Minister has said that the export of
bananas will be made by growers’
co-operative societies, If that is the
case may 1 know whether any attempt
will be made to start such growers'
co-operative societies in the States
where there are no such societies?

Shri Manubhai Shah: I went to
Kerala, which is a very promising
Stute for this purpose, and the Chief
Minister there has agreed not only to
start a co-operative, but we have
viven a suggestion for a plantation
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corporation which they have already
adopted, to take up State plantation
of bananas also.

Shri Thirumala Rao: Is the Mins-
try evolving any policy to encourage
the production and export of bananas?
There are large areas where this could
be grown profitably in the interest of
the country.

Shri Manubhai Shah: The market-
ing operations are so poor that we
would like sizable exports to get
going. Large quantities are already
being grown. If this succeeds, we
will go on for other things.

sit g fag @ 2w 9% T_F A
®F ¥ S & KT AT A0 FART FGH
74 & fou agr & favg faw s ?

st weprtd g : dET AT, 6
g FTm
Shri Hari Vishou Kamath: Let our
slogan be MIGs for Bananas.

Shri Vishram Prasad: How much
foreign exchange will be earned by
these exports? Will only bananas be
sert to Russia or any other fruits?

Mr. Speaker: Let us now be con-
cermed with banaras only. Next
question.

Shri Manubhai Shah: We will earn
Rs. 28 lakhs.

Indian Trade Delegation’s visit to
Ceylon
+

499 f Shri Bishanchander Seth:
" Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that an
Indian trade delegation visited Ceylon
to review the working of the Indo-
Ceylon trade agreement; and

(b) if so, the outcome of the visit?

The Minister of International Trade
in the Ministry of Commerce and
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Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The Indo-Ceylon Trade Agree-
ment signed on the 28th October, 1861
continues to be in force by virtue of
a provision therein to that effect. The
special arrangements concluded at the
same time were valid for a year. The
Indian Trade Delegation led by the
Special Secretary, Department of
International Trade reviewed with the
representatives of the Government of
Ceylon, the working of the special
arrangements, during their visit to
Ceylon from the 18th to the 23rd
December, 1962. The two Delegations
also considered the steps necessary for
expanding the trade in commodities
of special interest to the two countries
in addition to trade in other products.

2. As a result of the review of the
October, 1861 Arrangement, both the
coumtries have agreed that except in
the case of dried fish the shortfall im
imports on the part of either country
should be carried forward for fulfil-
ment within a reasonable period dur-
ing the current Arrangement year.

3. During these negotiations, Ar-
rangements for trade in items of
special interest such as dry fish, hand-
loom textiles, jaggery and tamarind
required by Ceylon and copra, coco-
nut oil and rubber (natural) required
by India, during the year 1963 were
also finalised in the form of exchange
of confidential letters.

In addition, the Government of
India have agreed to make available
through Indian parties, on deferred
payment basis railway equipment,
telephone equipment and other capi-
tal goods such as Ceylon may require
to a total value of Rs. 50 million over
a period of seven years.

4, The arrangement provides for a
quarterly review. This will help
better implementation of the agree-
ment in that difficulties on either side
wold be speedily resolved.

5. The net effect is expected to be
of an expansion of trade by about
25% during the current year.

MAGHA 5, 1884 (SAKA)

Oral “Answers 6438

6. Copies of the letters exchanged
between the Leaders of Indian and
Ceylonese Trade Delegations have
been placed in the Library of the
Parliament.
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Shri P. C. Borooah: How much

Railway and telephone equipment is
going to be exported?

Shri Manubhai Shah: Rs, 5 crores
of telephone, railway and other equip-
ment and engineering goods.

Shri Sham Lal Saraf: May I know
whether in these textiles, silks or art
silks are also included and whether
the tariff of Ceylon has been lowered?

Shri Manubhai Shah: Those are also
included. But the local industry also
is coming up. The volume of increase
may not be very substantial. There-
fore, we are seeking more avenues in

Shri Koya: What is the quantity of
copra involved?

Shri Manubhai Shah: I would not
like to disclose the value of all these
things.

Central Wage Board for Iron
and Steel

*500. Shri Indrajit Gupta: Will the
Minister of Steel and Heavy Industries
be pleased to state:

{a) whether the interim relief
recommendations of the Central Wage
Boand for Iron and Steel have been
implemented by all the steel plants;
and
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(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(8hri P. C. Sethi): (a) Action is being
taken by all the steel plants to imple-
ment the recommendations of the
Wage Board for Iron and Steel with
regard to interim relief.

(b) Does not arise.

Shri Indrajit Gupta: Is the Govern-
ment aware of the fact that Tata Iron
and Steel Company has told its work-
ers that this interim relief will not
be implemented unless the Govern-
ment assures them that the retention
price of steel will be further increas-
ed?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Yes, Sir; that matter has been refer-
red to the Government and we have
answered the question in the affirma-
tive. It will be provided in the
retention price,

Shri Indrajit Gupta: Is the Govern-
ment also aware of the fact’ that the
Indian Iron and Steel Company autho-
rities have been telling their workers
that the increase which has been
recommended will be given only to
the lowest paid category of workers
and not to the higher categories?

Shri C. Subramaniam: No. They
have raised a doubt as according to
the terms of the award a minimum
wage of Rs. 95 is recommended. The
matter whether there should be a uni-
form increase of Rs. 21 in regard to
every category of employees has been
referred to the wage board,

Shri §. M. Banerjee: May I know
whether the interim report has been
implemented in all the public sector
projects—Rourkela, Bhilai and Durga-
pur?

Shri C. Subramaniam: Yes  Sir;
they have been implemented
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Low Price of Jute

+
( Shri Bibhuti Mishra:
*501.J Shri Surendranath
71 Dwivedy: .
| Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether complaints have been
received by Government about the low
price of raw jute at which the jute-
growers in Orissa, Bihar and other
parts of the country had to sell their
jute;

(b) whether it is a fact that jute
marketing societies formed to pur-
chase jule are not able Lo assure
minimum price to the cultivators; and

(c) whether any proposal is under
consideration by which the growers
could be assured of a minimum selling
price of Rs, 30 per maund of raw jutc
at their local sale-centres?

The Minister of International Trade
in ‘the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). Government had given an
assurance that the operational price
of Rs. 30 per maund based on Assam
Bottom quality of raw jute delivered
at Calcutta will be maintained.
Prices for different varieties of raw
jute both superior and inferior are
derived on the basis of Assam Bottom
price at Calcutta, Better varieties of
jute fetched a very good premium
during the current season. In regard
to the inferior varieties grown in cer-
tain States the derived market price
was round-about the operational
minimum price of Rs, 30 per maund
for Assam Botton quality till the "énd
of October, 1962. Subsequently as a
result of emergency conditions, in
some of the jute growing areas, Lthere
were distress sellings and prices fell
steeply. Government took immediate
measures to arrest the decline in
prices as indicated below:—

(1) A Statutory Order was issued
under the Jute (Licensing
and Control) Order 1862
making it obligatory on all
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jute mills to effect purchases
of a certain minimum quan-
tity of jute every month and
making it also obligatory on
them to hold a certain mini-
mum level of stock at the
end of each month. Quotas
of the order of 1151 lakh
bales, 7 lakh bales and 7-20
lakh bales were allocated in
November and December,
1962 and January, 1963, res-
pectively. The level of mini-
mum stocks prescribed for
the industry at the end of
February, 1863, would be of
the order o; 22 weeks' con-
sumption,

The jute mills were asked to buy as
much as possible from areas where
there were distresg sellings. In terms
of this Order, the jute mills purchased
11-44 lakh bales in November and
754 lakh bales in December, 1962,
The total purchases made by jute
mills during the current season are
of the order of 42-85 lakh bales up to
the end of December, 1962, in addi-
tion to a carryover of about 26 lakh
bales from the previous season. Inclu-
sive of the quota for January, 1963
the mills purchases would account for
nearly 50 lakh bales,

(2) The Jute Buffer Stock Asso-
ciation purchased a quantity
of 4 lakh bales during the
current season over and
above their existing stock of
2-5 lakh bales held from the
previous season and 1 lakh
bales of imported cuttings
making a total of 7:25 lakh
bales.

(3) The State Trading Corpora-
tion was asked to buy raw
jute from the growers and
growers co-operatives through
the agency of the National
Agricultural Marketing Fede-
ration, at the operational
price of Rs. 30 per maund
for Assam Bottom quality at
Calcutta. Purchases through
the National Agricultural

2555(Ai) LSD-—2.
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Marketing Federation are of
the order of 60,000 bales.
With a view to accelerate
the tempo of purchases, the
State Trading Corporation has
agreed to give an advance to
the National Agricultural
Marketing Federation in res-
pect of purchases made in
outstations and stored there
instead of being brought to
Calcutta,

The State Governments were
requested to make direct pur-
chases of raw jute through
their own agencies and in
order to assist them, the
State Trading Corporation has
placed at the disposal of the
various State Governments,
a total sum of Rs, 155 lakhs
to be utilised as an advance—
Assam has been given an
advance of Rs, 50 lakhs,
Bengal and Bihar Rs. 40 lakhs
each and Orissa Rs, 20 lakhs
and Tripura Rs. 5 lakhs.

(4

—

(5) Apart from co-operatives and
State agencies, the State Trad-
ing Corporation has already
been authorised to utilise the
services of existing reliable
trade agencies, bales and
pressers who will do buying
operations on State Trading
Corporation's behalf

—

(6) A quota of 2 lakh bales was
released for export. Export
sales amounting to about
54000 bales have already
been concluded.

2. The current crop is estimated at
70 lakh bales and due to the higher
prices ruling here, compared to the
adjacent areas, the total availability
during the current season is ‘expected
to be of the order of 75 to 80 lakh
bales. Purchases made so far account
for 55 lakh bales leaving a balance of
about 20 to 25 lakfom to be acquir-
ed during the nest 5 months of the
current season. All the jute mills are
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availability of power and at the/rate
of current purchases both by ‘mills
as well as by the various other agen-
cies which works out to 7 to 8 lakh
bales per month, the balance of th
crop lying with the growerg/and the
trade is likely to be acquired within a
period of three months. There s
therefore, no ground for anxiety.
The decline in prices has been arrest-
ed and they are now looking up and
with further purchases in the ensuing
months, prices are likely to go up.
This should be considered satisfactory
considering the fact that the statu-
tory minimum prices fixed by Pakis-
tan for a quality comparable to Assam
Bottom for the current season is very
much lower,
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Shri Indrajit Gupta: Has the Gov-
ernment’s attention been drawn to the
fact that their own Jute Commissioner,
Mr. Janeja, has stated on the 27th of
December, in a statement in Calcutta
that these marketing operations to
which the hon. Minister referred, have
come too late. He said he is not sure
to what exteni the present measures
would benefit the actual growers as
they might have little stock with
them. What is the reaction of the
Government to this statement?

Shri Manubhzi Shah: The point
was that we were passing through
such a great crisis; particularly when
transport had been held up in Bihar
in view of the emergency and the
Pakistani crew strike in Assam.
Therefore, it was an actual statement
of fact that in spite of the best efforts,
due to circumstances beyond the
control of anybody, the prices had sag-
ged. But the recent operations that
have taken place have absorbed more
than 75 per cent of the crop.

Dr. P. S. Deshmukh: May I know
what the Government proposes to do
to help those growers whose jute was
sold at ridiculously low prices? May
I know if there is any scheme?

Shri Manubhai Shah: There is no
scheme.
st To fre qmim : ¥qT AW
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(Interruption).
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Shri P. G. Sen: May I know whe-
ther the Government is aware of the
fact that even when the minimum
price has been fixed at Rs. 30 per
maund of jute, the mills are purchas-
ing al the rate of Rs, 27 and taking a
receipt for Rs. 30 a maund, and that
it 1s reported that eight lakh to ten
lakh maunds of Pakistani jute have
been smuuggled into this country,
and that these are the rasons for the
downfall of the prices?

Mr. Speaker: All this informatiom
has been given,

Shri Manubhai Shah: It has been
given in the statement,

Shri P. C. Borooah: May I know
what was the difficulty experienced
by the jute marketing society in fix-
ing minimum prices for the growers?

Shri Manubhai Shah; The co-opera-
tives have really not grown to the
dimension that is required to handle
a crop worth about Rs. 150 crores.
Therefore, we have bheen making
earnest requests here in this House
as well as to the Stale Governments
that those hon, Members who are

really interested in this co-operative .

movement should try to see that the
co-operatives of growers come up.
That is the only solution to this pro-
blem.

Shrimmati Renu Chakravartty: Ig it
a fact that the operations began too
late with the result that already the
jute was in the hands of middlemen,

MAGHA §, 1884 (SAKA)
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and, if so, what was the cause of the
delay, and how does it benefit the
actual grower?

Sbri Manubhai Shah: That ig not
true. The operations begar much
earlier than the crop came in the
market. The emergency intervened,
much to the distress of all.

Aceumuiation of Textlles in Kanpur
Miils

+
{ Shri Bade:
+59p, J Shri C. K. Bhattacharyya:
"7 Shri Mantri:
| Shri Ram Ratan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that more
than a lakh bales of textiles are lying

unsold in Kanpur Mills of Utter Pra-
desh;

(b) whether it is a fact that due te
accumulation of stock production has
been reduced in some Mills;

(c) whether this crisis is due teo
the comparative high prices of textiles
produced in Uttar Pradesh; and

(d) whether it is a fact that people
are disinclined to buy these textiles
because these are not available at the
printed prices and sellers charge
more than the printed price?

The Minister of International Trade
in ‘the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir. The total stocks, sold and
unsold are estimated at 36,700 bales
at the end of December, 1962,

(b) There has been no reduction im
production,

(c) Does not arise

(d) No, Sir. The slackness in sales
has been due to the general effect of
recent situation in the country and
particularly in the Eastern region of
the country. )

Shri Bade: Is it a fact that the
accumulation of stocks is due to the
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lower prices of cotton which the Gov-
ernment has fixed?

Shri Manubhai Shah: It has nothing
to do with cotton prices. This is the
movement of cloth,

Shri Bade: Is it a fact that the
accumulation is there owing to the
difficulty in the transport of goods?

Shri Manubhai Shah: It is only due
to panic which was caused at the time
of the emergency. Now, the condi-
tions have been restored fully.

Shri 5. M. Banerjee: May I know
whether it is a fact that this little
accumulation of stock in Kanpur mills
is due to the dwindling position of
export of medium and coarse cloth;
if so, what steps are being taken to
see that the exports of these varieties
are increased?

Shri Manubhai Shah: The hon.
Member's information was that it was
one lakh bales. There is a great
difference between 1 lakh and 36,000.
36,000 bales are the normal stocking
of all mills in that area.

Shri Bade: Is it a fact that such
accumulation of stock of textile goods
is there everywhere in the country
and it has been reported in the Press
that accumulation is going on; if so,
may I know whether the Government
is looking into it?

Shri Manubhai Shah: It is not so.
The House would appreciate that even
thought there is a slight accumula-
tion we have passed the most diffi-
cult period of our time.

Shrimati Savitrli Nigam: May I know
whether the textile industry people
have demanded any relief from the
Government on the plea that they
have got accumulation of stocks?

Shri Manubhal Shah: Yes; they did
ask for credit facilities. I am glad to
gay that the Reserve Bank liberalised
the credit and from Rs. 50 crores the
credit has jumped to Rs. 76 crores.
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Bokaro Steel Plant

+
Shri Mantri:
*503. < Shri Bishanchander Sath:
| Shri Ram Ratan Gupta:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether any talks have been
held regarding U.S. aid for the pro-
posed Bokaro Steel Plant; and

(b) if so, when the work on the
Project would begin and when the
Plant will be put into operation?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C, Sethi): (a) and (b)., Pre-
liminary negotiations were held with
the U.S. Agency for International
Development on the question of U.S.
finance for Bokaro in May last.
Following these negotiations the
Agency for International Develop-
ment of the US. Government sent a
team of experts to undertake a tech-
no-economic survey of the projected
Bokaro Plant. The team have com-
pleted their survey ang their report
is awaited on the basis of which a
final decision regarding aid is likely
to be taken,

st WA TH T ¥ gWT
fra da7 ¥ e 2, T TAE &Y
T g5 & 7
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Shri K. C. Pant: When does Gov-
ernment expect to receive this report?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
It is expected that the report will be
submitted by March-April, but even
before that we may know their deci-
sion.

Accumulation of Cloth with
Ahmedabad Textile Mills

+
Shri D. J. Naik:
Shri Ram Ratan Gupta:
Shri Mantri:
Shri Bade:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether huge stocks of cloth
have accumulated with Ahmedabad
Textile Mills; and

(b) if so, the action taken in the
matter?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The Textile Industry in the country
including specially in Ahmedabad
recently faced the problem of accu-
mulation of stocks.

(b) Steps were taken to liberalise
credit facilities available to the Cotton
Textile Industry and Trade. The
Gujarat Government have a scheme
for providing bilateral security on
advances made by banks to mills in
that State. These have given some
relief to the Industry.

Shri D, J. Nalk: May I know the
quantity of stocks that aecumulated
with the Ahmedabad mills?

Shri Manubhai Shah: 118,000 bales.
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Shri D, J. Naik: May I know
whether it is a fact that the accumu-
lation of cloth has been on account
of the high prices; and, if so, what
steps Government have taken to
reduce the prices?

Shri Manubhai Shah: This was one
of the reasons, but the principal reason
which I said was recession of trade in
a very lange area of the country.
There were some varieties where the
prices were very high We made it
clear that selling at a lower price
than the ceiling price was fully per-
missible and legal and many mills
were selling at 10 per cent and 15 per
cent discount,
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Shri Shivaji Rao 8. Deahmukh: Sir,
my question was about the timing of
the import and export.

Mr. Speaker: There was-no ques-
tion at all. He was only throwing an
accusation and not putting the
question.
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Shri Ranga: How has the crisis in
the textile industry and the growing
accumulation of stocks affected the
handloom industry? Have Govern-
ment given any attention to that?

Shri Manubhai Shah: Yes, Sir. That
was the basic question. Because, we
were more worried about the hand-
looms than the cotton textiles. We
have been giving very liberal credit
assistance and even more help in
lifting the stock of handlooms, and I
am glad that this problem of the
handloom industry has practically
been resolved.

Shri Bade: Is it a fact that nowa-
days not only the exports are decreas-
ing but even in the home market the
textiles are not sold and, therefore,
there is accumulation of stocks? That
is the report given by the Textile
Association of Ahmedabad.

Shri Manubhai Shah: No, Sir. As
a matter of fact, the export of textile
throughout the world has shrunk
because the consumer countries are
putting up their own textile mills.
This was also due {o the non-offtake
by East India at least for two months,

Imstallation of Spimdles by West
Bengal Government

+
Skri Yashpal Singh:
=585, Shri Ram Ratan Gupta:
| Shri Mantri:

Will the Minister of @emmerce amd
mdustry be pleoased te state:

(a) whether Government have per-
mitted Lhe West Bengal Government
to instai twenty-five thousand spind-
las for manufacturing cetton yarm;
amd
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(b) if so, to whom these licences
have been given and for what places?

The Minister of International Trade
im the Minisiry of Commerce anpd
Intdustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A licence has been issued in
the name of the Secretary to the
Government of West Bengal for a new
unit to be established at a place to be
selected by the State Government.

ot o o 0 97 ¥ ¥4 AF
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Shri Shivamanjappa: May I know

whether it is under the consideration

of Government to allot additional
spindles?

Shri Manubhai Shah: We have
already allotted 2 million spindles.
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Corrugated Sheets

*506. Shri Bade: Will the Minister
of Steel and Heavy Indusiries be
pleased to state:

(a) in view of the short supply of
corrugated sheets what steps Govern-
ment have taken to meet the demand;
and

(b) whether Government have per-
mitted the Maharashtra Government
and other States to permit the corru-
gation of black plain sheets by the
process of fabrication?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) A monthly
programme of despatches of Galvanis-
ed Corrugated sheets has been fixed
from July, 1962, to ensure equitable
distribution of G.C. sheets to all the
States in proportion to the load of
outstanding orders on the Producers.
However, due to large operational
Defence demands, this programme of
despatches to the States has been
suspended temporarily. It is expected
that despatches of G.C. sheets to
States could be resumed by April-
May, 1963.

(b) No, Sir.

oY wy : AT ogwAr @ R =R A
W Wi «AF SEH 9€r § I -
A F7 FY TAIT ART & A
The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Black sheets are also in short supply.
Thercfore it cannol be dane
oft wy :owur TRET THET T
w7 ST4 AT F1 & fF 71 AT s AT T
g ITH1 FEAZ FLT &7 TS 3T
AT TEE ¥R M TR W TEr
gar 7 7
Shri C. Swbramaniam: Black sheets

also are required for cerfain purporses
and if thosc sheets are diverted for

corrugalion purpoccs, to that extemt
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it will affect other industries which
will require these sheets.

WRITTEN ANSWERS TO
QUESTIONS

Commiitee for Jute Goods

*495. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 14 on
the 8th November, 1962 and state:

(a) whether any decision has been
taken by Government about the set-
ting up of a committee to scrutinize
and register all foreign sale contracts
for jute goods; and

(b) if so, the details regarding the
scope and the constitution of the
committee?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. The Committee has
already been gset up. A copy of Gev-
ernment Resolution on the subject is
laid on the Table of the House.
[Placed in Library, see No. LT-771 /
63].

Textile Mills

*496. Shri H. C. Seoy: Will the
Minister of Commerce and Industry
be pleased to state to what extemt
the textile mills of the country have
been switched on to meet our defence
reguirements?

The Minister of International Trade
in the Ministry of Commerce and
Tndustry (Shri Manubhai Shah): (a)
Preeticellv the entire capacity of toe
woollen industry is being utilised to
meet defence reguirements in full
Suijtable arrangements have  beem
made for providing the industry with
raw materials

The comparsztively smaller require-
ments it cotten textiles are also being
supplied by the textile industry im
the country to fully meet the defemre
reguirements,
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Gearing up of Private Sector for
Defence Production

[ Shri Harish Chandra
Mathar:
*507 Shri Eswara Reddy:
" 7 Shri Hari Vishnu Kamath:
} Dr. L. M, Singhvi:
| Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how and to what extent Private
Sector has been geared up and pressed
into service for Defence Production;

(b) whether it is in consonance with
the present Industrial Policy; and

(c) what place, if any, the Small
Scale Industry has in the scheme of
things?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The resources of
the private sector are also being uti-
lised to the fullest extent possible for
defence production. Discussions have
been held with manufacturers to as-
certain the possibilities of the private
sector undertaking the production of
defence requirements. The Directorate
General of Supplies and Disposals
have booked the entire production of
some items and, in other cases, per-
suaded the industry to allot a major
portion of their production for meet-
ing essential demands from the
Defence Services and other civil
indentors. Detailed studies are being
made to assess the needed inputs and
ancillary requirements for additional
output to be planned.

(b) In utilising the resources of
the private sector for defence require-
ments, there is nothing inconsistent
with the Industrial Policy of Govern-
ment.

(e) In placement of orders for
defence requirements, the Directorate
General of Supplies and Disposals
has always been following the deo-
lared policy of Government in encour-
aging the small scale sector to the
extent it can produce goods of the
required quality within the period
specified. For items for which the
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small scale industry is not able to
compete with the large scale indus-
try, a price preference not exceeding
15% is given to the small scale
industry.

Setting up of a Steel Plant by Cze-
choslovakia

*508. Shri D. C. Sharma: Will the
Minister of Steel and. Heavy Iadus-
tries be pleased to state:

(a) whether Czechoslovakia has
offered to set up a steel plant in
India;

(b) whether the
considered; and

(c) if so, the
at?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) and (c). Do not arise
.
Heavy Machiae Tools Plant, Ranchi

[ Shri B. K. Das:
'm.< Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Steel amd
Heavy Industries be pleased to state:

(a) the progress in the Heavy
Machine Tools Plant at Ranchi;

(b) whether it will take a very
long time for the project to be eco-
nomic and to produce standard heavy
machine tools; and

(c) if so, whether it is proposed to
modify the manufacturing programme
to make the project viable and eco-
nomical?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The detailed project Report re-
ceived from M/s. Technoexport,
Prague has been scrutinised and it is
proposed to accept the report for
implementation shortly; also, Con-
tracts for the supply of plant and
machinery, consultancy services, erec-
tion, supervision, and design docu-
mentation etc. are proposed to be
finalised within the next three or four
weeks after negotiation of prices with
Mis. Technoexport, Prague.

offer has been

conclusions arrived
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Levelling and grading of the site of
the plant has just started.

(b) and (c). According to the De-
tailed Project Report, the plant is
scheduled to go into experimental
production in 1965; it is proposed to
take up manufacture of 22 types of
heavy machine tools in this plant, In
a basic heavy engineering industry of
this type, there is a fairly lengthy
initial period of loss, The return on
investment in this project should,
however, not be assessed merely in
terms of profit; the saving in foreign
exchange in the years to come by the
avoidance of import, the contribution
to self-sustaining growth that the pro-
ducts of this project will make, and
the very high degree of advanced en-
gineering skills that will be acquired,
should also be taken into account.

There is no proposal, under consi-
deration at present, for modifying
the manufacturing programme in the
initial stages. The plant is, however,
being equipped with versatile machi-
nery and equipment to cope with
necessary modificat’'ons, that may be
necessary,

Fertilizer Plant in Madhya Pradesh

*510. Shri Hari Vishnu Kamath:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a final decision has
been taken with regard to the es-
tablishment of a fertilizer factory in
the public sector in Madhya Pradesh;
and

(b) if so, the nature and details
thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) The factory will be set up in
the public sector by the Fertilizer
Corporation of India Limited. It will
be located at Katni and is designed
to produce, by gasification of slack
coal, 100,000 tons per annum of
nitrogen in the form of urea,
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Phyto-Chemicals Plant at
Neriamangalam

*511. Shri Rameshwar Tantia: Will
the Minister of Commerce and Im-
dustry be pleased to state:

(a) whether any decision has been
finally arrived at regarding the new
technological processes to be adopted
for the Phyto-Chemicals Plant at
Neriamangalam in Kerala; and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.

Raw Materials used by
Pharmaceutical Industry

w512 J Shri A. K. Gopalan:
\ Shri P. Kunhan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a'fact that prices
of essential raw materials used by
pharmaceutical industry such as vita-
mins and folic acid have increased
abnormally in recent months;

(b) if so, the reasons therefor; and

(c) steps proposed to be taken by
Government to normalise prices?

" The Minister of Indusiry in the

Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). Govern-
ment have received reports that some
established importers are marketing
raw materials and bulk drugs like
vitamins, etc. used in formulation
activity at increased prices. This is
apparently due to the reduction in
the quotas of established importers
made by Government with a view %o
saving foreign exchange and also to
assist amctual users to obtain their
requirements directly and at reason-
able prices. The present position is
that the bulk of imports of raw
materials is made directly by the
industry and the quantum of raw
materlals obtained through established
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importers forms a very small per-
centage of the total imports. Conse-
quently the manufacturers have been
able to maintain the consumer prices
at reasonable level. It is not, there-
fore, considered necessary at present
to regulate the supply of raw
materials by the established importers
to the manufacturers.

Levy of Cess on Industries

*513 Shri P. C. Boreoah:
" Shri J. B. S. Bist:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether there is a proposal to
levy a cess on industries failing to
export a part of their production; and

(b) it so, what is Government's
decision in the matter?

The Minister of Intermational Trade
M the: Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) and (b).  The proposal is still
under consideration,

Fall in Exports

Shri D. C. Sharma:
'514.{ Shri Eswara Reddy:
| Shri Berwa-Kotah:

Will the Minister of Commerce and
Industry be pleased to slate:

(a) whether it is a [act that exports
during the period April-September,
1962 have fallen by about Rs. 33
lakhs;

(b) if so, the reasons therefor?

(c) the steps proposed to be taken
to imcrease exporis; and

(d) the steps proposed to be taken
to minimise imports?

The Minister of Intermatiomal Trade
fm the Ministry of Commerce amd
Imdustry (Shri Manmbbai Shak):
(a) and (b), No, Sir. Tt has increas-
ed to some exteni by zbout Rs. 4
crores in the first six months April-
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September, 1962 and to about Rs, 15
crores in the first nine months April-
December, 1962 as compared to
corresponding periods last year

(c) and (d). A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-772/63].

Export of Coir Products

1087. Shri Imbichibava: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the steps taken by Government
1o increase the export of coir pro-
ducts to foreign countries in recent
years;

(b) the gquantity of these products
exported in 1960-61 and 1962; and

(c) the foreign exchange earned
therefrom?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) The steps taken to step up exports
of coir and coir products include
participating in exhibitions abroad,
display of coir products in Show
rooms attached to Indian Embassies
and Consulates in foreign countries,
dissemination of publicity literature,
sending  delegationg for exploring
markets, conducting market surveys
in foreign countries and affording
export incentives by making available
raw materials such as sisal yarn,
dyes and chemicals and essential
items of machinery against export of
coir goods under the export promo-
tion scheme.

{b) and (c). A statement  is
attached [Placed in Library. See No.
LT-773/63].

Export of Pepper

1088, Shri Imbichibava: Will the
Minister of Commerce and Imdusiry
be pleased to state:

(a) the quantity and walue of pep-
per exported during the Second Five
Year Plan period;



6461  Written Answers

(b) the target fixed for the export
of pepper during the Third Five Year
Flan;

(c) the average annual export at
present; and

(d) the steps proposed to be taken

By Government to increase the export

of pepper?

The Minister of Intermational Tarde
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)

(a) Il Plan Quantity Value
Period (Tonnes) (Lakhs)
1956-57 15,077 339
1957-58 13,792 284
1958-59 11,655 246
1859-60 20,625 820
1960-61 17,202 851

(b) The target fixed for the each
of the first two-years of Third Plan
Period 1961 and 1962 is Rs. 8 crores.
The fixing of target for the remaining
period i.e., 1963 to 1966 is under con-
sideration,

(¢) The average annual exports in
the last three years 1959-60 to 1961-
62 53,100 thousands Kgs valued at
Rs. 8.26 Crores,

(dy Steps such as introduction of
Compulsory Preshipment & Quality
Control Scheme under “Agmark’,
conducting of market surveys in
foreign countries, publicity in U.S.A.
for increased usc of Pepper, produc-
tion of a film on Pepper for publicity
abroad, encouraging the export of
pepper in consumer packing and send-
ing of a Spices Exporters Delegation
1o siabilise and increase the exports
of pepper have been umdertaken.

Cashew Shell 0il

1089, Shri Imbichibava: Will the
Minister of Cemmerce and Indusiry
be pieased to state:

ta) the quantity and value of
cashew shell oil produced 1 the
country at present; and
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(b) the steps taken by Government
to increase the production of cashew
shell oil?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The present pro-
duction of cashew shell o0il in the
country is over 6000 tonnes per annum
valued at about Rs. 60 lakhs;

(b) A scheme has been recently
licensed under the  Industries
(Development and Regulation) Act,
1951 for the establishment of a new
undertaking at Quilon, Kerala State
for the manufacture of 3000 tonnes
per annum of cashew shell oil by the
solvent extraction process,

Mechanisation of Coir Industry

1090. Shri Imbichibava: Will the-
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have any
scheme to mechanise coir industry;

(b) if so, the detailg thereof?

The Miunister of Intermational Trade
in the Ministry of Commerce and
Industry (8hri Manubhai Shah):

(a) Yes, Sir.

(b) On third of the production of
coir mattings sector only is proposed
to be mechanised in a phased manner,
50 as Lo cause only the minimum dis-
placement of labour.

Export of Engimeering Goods

1091. Shri Eswara Reddy: Will the
Minister of Ceommerce and Industry
be pleased to state:

ta) the target fixed for export of
enginvering goods for 1962;

(b) the volume of goods actually
exported; and

fe) the value thereof?

The Minister of Intermational Trade
in the Midisicy of Commerse and
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Industry (Shri Manubhai Shah):
(a) to (c¢). A target of Rs. 1575
crores has been fixed for export of
engineering goods for 1962-63 against
which goods worth Rs. 656 crores
have been exported during April-
November 1962.

Price of Jute in Andhra Pradesh

1092, Shri D. B, Raju: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the raw jute produced
in Andhra Pradesh is included in the
Raw Jute Buffer Stock Scheme under-
taken by State Trading Corporation;
-and

(b) it so, what is the minimum
.operational price per maund?

The Minister of International Trade
‘in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) Yes, Sir.

(b) Rs. 26 per maund delivered to
STC's godown at Calcutta, derived an
the basis of the operational price of
Rs. 30 per maund for Assam Bottom
quality of raw jute.

Preierenﬂsl Treatment in Tariff

1093. Shri Maheswar Naik: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India have urged the Government of
UK. and E.CM. countries for consi-
.deration of a proposal embodying a
new concept of preferential treatment
in tariff for the developing countries;
and

(b) it so, what are the salient
features of this proposal?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
{a) and (b). In the context of the
current negotiations between the UK.
and the E.C.M. countries on the UK's
application for membership of the
European Economic Community, the
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Government of India have urged for
the continuance of duty free and
quota free entry at present enjoyed
by India in the British market,
which serves as a healthy pattern of
trade relationship between a develop-
ing country and an advanced one.

India, along with several other less
developed countries, has been striv-
ing in the GATT, Cairo Conference
on the problems of economic develop-
ment, and the UN. for better and
increased access to the industrialised
markets for her products and has
asked the advanced countries to (a)
remove the existing tariff and non-
tariff obstacles to her trade and (b)
refrain from erecting new ones.

Nitrolime Fertiliser

1094. Shri D, C. Sharma: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether production of nitrolime
fertilizer has been started at the
Rourkela Nitrolime Fertilizer Plant
on a trial basis; and

(b) if so, whether the trial has
been a success?

The Minister of Steel and Heavy
Industries (Shri C., Subramaniam):
(a) Yes, Sir

(b) Yes, Sir.
Industries Aiding Defence Efforts

1095. Shri D. C, Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose
to provide any incentives to the
industries directly aiding defence
efforts; and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanumgo): (a) to (b). The
industries directly aiding defence
production will be assisted by way of
allotment of raw materials—indigen-
ous or imported—and facility in
installing ’ balancing equipment for
the manufacture of Defence require-
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ments. Information and assistance
that may be necessary in this regard
will be provided to the extent practi-
cable by the Department of Defence
Production.

Delegations for study of working of
Industries

" 109 J Shri Vishwa Nath Pandey:
"7\ Shri Balgovind Verma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of delegations sent
to foreign countries to study the
working of heavy as well ag small
scale industries in 1960-61 and 1961-
62;

(b) the expenditure incurred on
such delegations; and

(c) whether these delegations have
submitted their reports?

«

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) (i) 11 dele-
gations, and

(ii) 28 Productivity Teams, sent by
‘the National Productivity Council
under Foreign Aid Programmes.

(b) The expenditure on the 11 dele-
gations was Rs. 1,98,336'33 nP.

No expenditure was incurred by
‘the Government of India on the visits
of the Productivity Teams.

(e) (i) 9 out of the 11 delegations
have submitted their reports. Reports
from 2 delegations are awaited.

(ii) 23 Productivity Teams have
submitted their reports. Reports of
the remaining 5 are under prepara-
tion.

Fishing Net-making

1097. Shri Koya: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether there has been any
representation to include fishing net-
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making in the projects undertaken
by the Khadi and Village Industries
Board; and

(b} if so, the decision taken there-

‘on?

The Minister of Indusiry in the
Ministry of Commerce and Industry:
(Shri Kanungo): (a) No, Sir.

(b) Does not arise. .

Manufacture of Coal Washery
Equipment

{ Dr. P. N. Khan:
1098. -{ Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the reasons for the Heavy
Engineering Corporation to take up-

the manufacturing ocoal washery
equipment;
(b) whether Heavy Engineering

Corporation Ltd. will give preference
to the manufacture of items which
they contemplated in the beginning;
and

(¢) what are the advantages of
manufacturing coal washery equip-
ment at Ranchi?

The Minister of Sieel and Heavy"
Industries (Shri C. Subramaniam):
(a) to (c). Capacity already licensed
to various units in the private sector
for the manufacture of Coal Washery
Equipment is inadequate to meet the
reguirements of the country; also, the
progress made by these units is poor.
In this context, the Heavy Engineer-
ing Corporation, which is a Public
Sector Undertakings, has, therefore,
been entrusted with the manufacture
of this item to meet the increased
target of coal production, laid down -
for the fourth Five-Year Plan period.

In the manufacture of Coal Washery
Equipment, a few items will be ana-
logous in nature to those to be pro-
duced in the Coal Mining Machinery
Plant at Durgapur and the Heavy
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Machine Building Plant at Ranchi. It
is only in respect of certain specia-
lised items that the Heavy Engineer-
ing Corporation has to augment its
capacity by adding some balancing
equipment. A light/medium struc-
tural shop, which is also proposed to
be set up by the Corporation, will
asgist the manufacture of a few items
required for Coal Washery Equip-
ment.

It ds in the above context that the
Carporation has decided to take om
the additional item of coal washery
equipment in the range of manufac-
ture at Ranchi and Durgapur.

Coal Mining Machinery Plant

Dr. P. N. Khan:
1099. Shri Subodh Hansda:
| Skri S, C. Samanta:

‘Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the reasons for which the coal
mining machinery plant at Durgapur,
will take up only 4 items out of the
eriginal programme of 38 items;

(b) which are the items that have
been taken up already: and

(c) when the other items will be
taken up?

The Minister of Steel and Heavy
Industries (Shri C. Sobramaniam):
(a) to (¢). The plant will go into
production in progressive stages com-
mencing with comparatively simpler
items and gradually building up to
more complicated items in the subse-
quent years as experience picks up.
Accordingly, four items wviz. coal
cutter, hoisting plant scraper conve-
vyor and coal loader were decided to
be taken up first; four more items will
be added in the first three years of
production and the remaining ones

will be added progressively there-

afver.
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Foundry Ferge Project

Dr. P. N. Khan:
1100. Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Steel and Meavy
Imdustries be pleased to state:

(a) whether the third stage of
Foundry Forge Project has beea
signed; and

(b) if not, what are the reasons for
delay in this important project?

The Minister of Steel and Heavy
Industries, (Shri C. Subramaniam):
(a) No, Sir.

(b) When the Detailed Project
Report for the third stage of the
Foundry Forge Project, submitted by
Messrs. Technoexport, Prague, was
examined, it was found that there
was a considerable increase in the
capital cost estimates as compared te
the estimates contained in the Pre-
liminary Project Report; it was alse
indicated that in addition to the Czech.
Credit available for the import of
plant and equipment from Czecho-
slovakia, free foreign exchange will
also be required for the import of
equipment, which Government is find-
ing difficult to meet. A delegation is
visiting Prague at the end of January,
1983 to nepgotiate and secure reduc-
tion in the prices etc. before signing
the contract for the third stage
programme,

Production of Steel

1101. Shri Sivamurthi Swamy: Will
the Minister of Steel ang Heavy
Industries be pleased to state:

(a) the production of steel during
1860, 1961 ang 1962 respectively im
the country;

(b) whether all the necessary
parts of steel needed for our factories
are being manufactured here or im-
ported from foreign countries;

(c) if so, how much was imported
every year during the above years;
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(d) Whether any more target of
work has been fixed to meet the
emergency situation to build up our
defence strength; and

(e) if not, the reasons therefor?

The Minister of Steel and ‘Heavy
Industries (Shri C. Subramaniam):
(a) The production of finished steel
during 1960-62 was as follows:—

1960 — 2.2 mill on tonnes
1961 - 29 ,
1962 (upto Nov., 1962) 3.4 . "

(b) and (c). Only a part of the
country’s requirements of stee] are
met by imports the rest being sup-
plied from internal production. The
imports constitute alloy and special
steels, production of which has not
yet started in full., Besides, imports
are also arranged to meet the short-
fall in production of categories like
plateg including tin plates, sheets and

wire. The imports during the last

three years were:—

Year Quy. Value
(1ons] (Rs. in crores)

1960 1. 14 million tons 96°05

1961 1.09 » 99°59

1962 (upto Oct.) 0 66 ,, s 60°93

(d) and (e). To meet the Emergency
all the steelworks have been directed
to reach their rated capacity in the
shortest possible time. In the case of
public sector projects, in Bhilai which
had already reached the rated
capacity, a target of 1.2 million
tons hag been fixed for achievement
in 1963-64. In the case of Durgapur
and Rourkela as the plants have not
achieved the rated capacity, a target
of 100 per cent of the rated capacity
has been fixed for achievement in
1963-64.

As regards alloy ang special steels,
demand for which is being at present
mostly met from imports, a Com-
mittee has been appointed to examine
how best the existing facilities can
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be utilised. Besides energetic steps
are being taken to ensure that pro-
duction of this type of steel is under-
taken in sizable quantities in the
shortest possible time.

Requirements of Trucks

1162. Shri Maheswar Naik: Wil
the Minister of Steel amd Heavy
Industries be pleased to state:

(a) whether Government  have
assessed the additional regquirements
of trucks necessitated by the emer-
gency;

(b) what was the plan provision
for this purpose;

(c) whether any additional foreigm
assistance has been secured on this
account both in the public and pri-
vate sectors; and

(d) how soon the additional produc-
tion is expected to be put mto actual
use?

The Minister of Steel and Heavy
Industries (8Bhri C. Subramaniam):
(a) to (d). The Third Plan target for
commercial vehicles, trucks and
buseg is 60,000.° The requirementis of
trucks, in the context of the present
emergency, from time to time are
under constant review and necessary
steps for meeting these requiremends
have been and are being taken.

Import of Machinery and Plant

1103. Shri G. Mohanty: Will the
Minister of Steel and Heavy Indos-
tries be pleased to state:

(a) whether the machinery and
plant valued at Rs. 8 crores have
recently been purchsased from abroad;
and

(b) if so, for what purpose this
machinery is intended to be utilised
and in which of the Statea?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Yes, Bir. The Heavy
Engineering Corporation Ltd, has
imported plant and machinery worth
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Rs. 8-38 crores viz. Rs. 4'95 crores
from Russia for their Heavy Machine
Building Project, Ranchi, Coal Mining
Machinery Project Durgapur and
Rs. 3.43 crores for the Foundry Forge
Project, Ranchi, from Czechoslovakia.

Coir Industry in Orissa

1104. Shri G. Mohanty: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount invested by the
Coir Board in organising coir industry
in Orissa;

(b) the main centres of their activi-
ties in Orissa; and

(c) the amount proposed to be dis-
bursed for schemeg to be executed in
Orissa out of the amount of Rs 3.2
crores provided for the Third Plan
period?

The Minister of International Trade
im the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The Coir Board has not invested any
amount im Owrissa, as the development
of the industries is the responsibility
of the State Government

(b) Six co-operative societies are
functioning in Sanjam, Puri and
Cuttack districts.

(e) A sum of Rs. 3 lakha has been
allotted for development of the indus-
try in Orissa, out of the allotment for
the Third Plan.

Budget of Hindustan Design
Organisation

[ Shri K. L. More:
1185, { Shri Subodh Hansda:
| Shri B, C. Samamta:

‘Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the details and anmual budget

of the Hindustan Design Organisation;
and

(b) whether the wages of the per-
sonnel of the organisation are charged
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in a separate account or to the revenue
expenditure?

The Minister of Steel and Heavy
Industries (Shri C. Subramantam):
(a) The Central Design Bureau, the
design organisation of Hindustan Steel
Limited, acts as consulting engineers,
and its work includes the preparation
of project reports, preparation of
tender documents for inviting tenders
for expansion, scrutiny of tenders and
recommendations for placement of
orders, approval of final layout and
arrangement drawings before manu-
facture of plants, approval of detailed
working drawings for civil engineer-
ing works and for erection, overall
planning and coordination of the work
of equipment suppliers and warious
agencies engaged at site.

The revised budget estimate for
1962-63 of the organisation is Rs, 17.86
lakhs.

(b) Wages of personnel are booked
to a separate account, but form part
of the expenditure of Hindustan Steel
Limited.

Machine Tool Plant in Kerala

1106. J Shri A. K, Gopalan:
IShﬂ P. Kunhan:

Will the Mini.ster of Steel and Heavy
Industries be pleased to state:

(a) whether Government have any
proposal under consideration to set up
a machine tool plant in Kerala;

(b) if so, the details thereof;
(c) the estimated cost thereof; and

(d) whether any site has been
selected to locate the proposed plant?

The Minister of Steel and Heavy
Industries (Shri C. Bubramaniam):
(a) to (d). Government have under
consideration a proposal to establish
another machine tool factory in the
public sector. The feasibility of locat-
ing the factory in Kerala is being
examined. The factory will have a
capecity of 1,000 standard|medium|
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heavy machine tools per annum. It
is proposed to manufacture Horizontal
boring machines, radial drills, produc-
tion jig borers, jig boring machines
and special purpose machines, The
estimated cost of the project is
Rs. 7.50 crores with a foreign exchange
content of Rs. 1.75 crores. No site
has so far been selected for the pro-
posed factory.

Export of Spices

1107  Shri A. K. Gopalan:
| Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the steps taken by Government
to increase the export of spices during
the Third Plan period;

(b) whether .8s a result of these
steps there has been any increase in
the export of spices; and

fc) if so, to what extent?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The Government of India have con-
stituted the Spices Export Promotion
Council to promote exports of Spices.
Compulsory Quality Control and Pre-
shipment Inspection Scheme for
export of Spives has been introduced.
A publicity programme for popularis-
ing increased use of Spices in U.S.A.
has been taken up by the Council
Besides these, issne of special folders,
conductin: :nu: . surveys, bringing
out a spices bulletin ete. have also
been undertaken by the Council, A
seven Member Spices Trade Delega-
tion visited Middle East, continental
countries and UK. for exploring new
Markets and to stabilise the existing
ones,

(b) and (c). Yes, Sir. Exports of
Spices have risen from Rs. 16.8
crores in 1960-81 to Rs. 17.6 crores in
1961-62: the increase works out to a
crore of rupees.
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Power Transformer Factory at
Ankamali

J’ Shri P. Kunhan:

s | Shri A. K. Gopalan:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the progress that has been made
in the setting up of the Power Trans-
former Factory at Ankamezli in
Kerala; and

(b) when the factory is expected to
go into production?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) A licence has becn granted under
the Industries (Development and
Regulation) Act, 1951 to Shri N. J.
Neair for manufacture of heavy trans-
formers for a range of 15,000 KVA
during the first phase of 2 years to
be increased to 50,000 KVA in 3}
years. The Government of Kerala 18
also participating in the venture. The
terms of collaboration with Messrs.
Hitachi Limited of Japan have been
approved by Government of India.
The agreement executed between the
three parties is under examination.
Action to register the company and
to issue the capital is in progress.

(b) The factorv is expected to go
into production during 1965.

Import of Superior Coal

1109. Shri Maheswar Naik: Will the
Minister of Steel and Heavy Indus-.
tries be pleased to state:

(a) whether it is a fact that Gov-
ernment are now considering the
recommendation of a team of foreign
experts to import superior grade coal
and blend it with indigenously avail-
able wvarieties for use in the public
undertakings in the country;

(b) if so, what is the decision: and

{c) what is the foreign exchange
requirement for the purpose?
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The Minister of Stevl and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir; mo team of foreign
experts has made any such recom-
mendation.

(b) and (¢). Do not arise.
Marine Diesel Engines

1110. Shri Maheswar Naik: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to issue licences
for manufacture of marine diesel
engines for mechanising fishery craft
with the collaboration of foreign
firms:

(b) if so, the targets fixed for the
purpose; and

(c) what is the shape of foreign
collaboration so far arranged?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (¢). Government had issued
some time back a licence for the
manufacture of marine diesel engines.
The licence has been revoked because
the firm has not made any progress.
There are four firms in the private
sector which have been licensed under
the Industries (Development and
Regulation) Act, 1951, for the manu-
facture of internal combustion engines,
These firmg are in a position to offer
the marine version of these engines
for fitment to fishing crafts. These
firms are collaborating with foreign
firms on royalty basis. At present, a
proposal from another firm for the
manufacture of marine diesel engines
is under consideration.

No separate target hag been fixed
for this industry.
Production in Steel Plants
{Shri Hari Vishnu Kamath:

1111 { Shri Ram Ratan Gupta:
| Shri Mantri:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the comparative figures of pro-
duction in Bhilai, Rourkela and
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Durgapur Steel Plants during the
months of November and December,
1962 separately.

(b) whether steps have been or are
being taken to step up production in
all the three plants; and

(c¢) if so, the details thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):

(a) The comparative figures of steel
ingot production in the H.S.L. plants
during November and December, 1962
were as below:—

(In metric tonnes)
Bhilai Durgapur Rourkela

65,660
72,586

November, 1962 90,300

62,049
December, 1962 95,600

77,225

(b) and (c). Steps have been taken
to augment production in the H.S.L.
plants. These include strict coordi-
nation and synchronisation in the
planning of production, constant watch
on the yield figures, supply of addi-
tional handling equipments and re-
moval of delays in the procurement
of spare equipments and materials.
In addition, periodical meetings of
the heads of Departments are held
regularly to solve problems and to
take quick decisiong with a view to
cut delays.

Manufacturing Plant for Industrial
Gears at Faridabad

1112. Shri Rameshwar Tantia: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that a manu-
facturing plant for Industrial Gears
is to be set up at Faridabad;

(b) if so, what are the full details
regarding its cost, foreigm collabora-
tion and the time by which the plant
is to go into production; and

{¢) how the present requirements
are being met?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.
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(b) The proposed investment in the
project is stated to be of the order of
Rs. 2 crores. The foreign collabora-
tion terms are still under examina-
tion. According to the licence issued,
the plant is required to go into pro-
duction by the end of June 1963

{(c) The present requirements of
gears in the country have not been
separately assessed. In so far as the
main manufacturers of automobiles
are concerned, they are either already
equipped or are equipping themselves
to manufacture their requirements of
gears. The requirements of other
industries are met through imports to
the extent these are not available
indigenously.

Ban on Indian Films in Pakistan

1113. Shri Rameshwar Tantia: Will
the Minister of Commerce and In-
dustry be pleased to refer to the
reply given to Starred Question No.
852 on the Tth September, 1962 and
state:

(a) whether any reply was re-
ceived from the Government of
Pakistan in regard to the aide
memoire of the Indian High Com-
missioner relating to the ban on
Indian Films in Pakistan; and

(b) if so, the vreactions of the
Pakistan Government to the aide
memaoire?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhal Shah): (a)
Yes, Sir,

(b) The Pakistan Government did
not agree to lift the ban.

Central Drug Re-control Institute

1114. Shri Rameshwar Tantia: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether any decision Las been
taken regarding the setting up of
the Central Drug Re-control Insti-
tute; and

(b) it so, the full details thereof?
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) It has been decided that as the
existing facilities fur control of
quality drugs are considered ade-
quate, the question of establishing
recontrol institute would be consi-
dered after the public sector druz
manufacturing units under the Indian
Drugs and Pharmaceuticals Lid. go
into production.
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LR oft Wuw a9 - Far anforew
qET Jwi §AT PY OWET, (853 &
qTfeET TET HET ot ¥ WAL &
g g A &1 39§47 (%
FEC AT & UF H@Er FU & FIC>T
FT ¥qTqAT F T W 35 &9 M7 o
sfr g 27 :

aiforeg ot Uk AMEa | I
wft (st ) o ogE oA § oy
#r¢ wafa @ ogf @ )

Heavy Electricals Ltd., Bhopal

1116. Shri S, M. Banerjee: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether production in Heavy
Electricals Ltd. at Bhopal has gone
up during the past six months;

(b) if so, to what extent;

(c) whether some of the defence
items are also to be manufactured in
Heavy Electricals Ltd., Bhopal; and

(d) whether a final decision has
been taken in this regard?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) An increase of about Rs. 15

lakhs in the value of completed pro-
ducts during the period October-
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December, 1962 was achieved as com-
pared with the production during
the period April-June, 1962,

(c¢) No, Sir.
(d) Doeg not arise,
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Groundnut 0il

1118. Shri P. Venkatasubbaiah:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
groundnut oil by the State Trading
Corporation, through cooperative in-
stitutions is ot being exported as
contemplated originally;

(b) if so, the reasons therefor;

(e) whether it is a fagt that g con-
sortium hag been nominated to dis-
pose of the oil; and

(d) if so, on what basis this con-
sortium has been nominated?

The Minister of Intermational
Trade in the Ministry of Commerce
and Indusiry (Shri Manubhali Shah):
(a) and (b). Only a small quantity
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of groundnut oil procured by State
Trading Corporation from the co-
operative organisations has not been
exported.

(c) and (d). This quantity is being
sold to the Consortium of Soap Manu-
facturers for export of an equivalent
quantity of groundnut oil.

Manufacture of High-scale Com-
munications Receivers

J Shri Bishanchander Seth:
1 Shri Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to state:

1119.

(a) whether it is a fact that high-
scale communication receivers will
be manufactured in India;

(b) if so, when; and

(¢) whether they will be manufac-
tured in Public or private sector?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir,

(b) and (c). M|s Bharat Electronics
Ltd., Bangalore are at present manu-
facturing general purpose communi-
cation receivers. They also propose to
manufacture various types of high
grade receivers required by the coun-
try and negotiations with wvarious
foreign companies for manufacturing
different types are in progress.

Export of Tobacco to Europe

1120. Shrimati Vimla Devi: Will
the Minister of Commerce and In-
dustry be pleased to sjate:

(a) whether the scope for larger
tobacco export to Europe has been
examined by Government; and

(b) if so, the steps proposed to be
taken in this connection?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.
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(b) ‘Spccial allotment of fertilizers
to agriculturists has been sanctioned
to increase the productivity;

Efforts are being made to produce
non-traditional types of tobacco;

A special West German Tobacco
Project has been undertaken to grow
tobacco suitable for export to West
Germany,

Export of Cashew Kernels

1121. Shri Imbichibava: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what steps have been taken I
Government to increasc the export
of cashew kernels:

(b) whether as a result of these
steps there has been any increase in
the export of cashew kernels in re-
cent years; and ’

(c) if so, to what extent?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Steps such as setting up a separate
Council for promotion of exports of
cashews, arrangements for the im-
port of raw cashewnuts, supply of
tinplate and box-strapping to ex-
porters participating in International
Fairs and Exhibitions, conducting
market survey and sending of Trade
Delegations abroad have been taken
up by Government to increase ex-
ports of cashew kernels.

(b) and (c). Yes, Sir. Exports of
cashew  kernels rose from 36,789
thousand kgs. valued at Rs, 16 crores
in 1959-60 to 41.756 thousand kgs.
valueqd at Rs. 18 crores in 1961-62.

Salt Boarg

J Shri P. Kunhan: .
q Shri A. K, Gopalan:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that the
formation of the Salt Board has been

deferred; and

1122,
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(b) if so, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) The main reasons for which
originally it was proposed to set up
a Statutory Central Salt Board were
to minimise the delay in the execu-
tion of capital and maintenance
works, to grant financial help in the
form of loans to salt manufacturers
and to promote labour welfare mea-
sures. The question of setting up the
Board was reconsidered and, for the
following reasons, it was being de-
decideg that the proposal be kept in
abeyance for the time being:

(1) Steps have been taken to ac-
celerate the pace of execu-
tion of development works
and of labour welfare mea-
sures - by laying down the
principles to be followed in
the execution of these works
in the various categories of
salt works. The extent to
which such works may be
financed from Salt Cess pro-
ceeds in the wvarious categor-
ies of salt works has -also
been clearly laid down,

(2) The procedure for the grant
of loans to licensed salt
manufacturers for develop-
ment purposes has been
simplified, so that the Salt
Commissioner, may himself
sanction loans up to Rs. 5,000
ir  oconsultation with the
Director of Industries of the
State concerned, and up to
Rs. 25,000 in consultation
with the Regional Advisory
Boards.

(3) As the Central and Regional

« Advisory Boardg for Salt are
being continued, it was felt
that it would be wise 1o
avoid another body being set
up in the form of a Statutory
Board, particularly when the
proceeds from the Cess are
likely to be somewhat less
than antj(cipated earlier.
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Pig Iron, Plant in Andhra Pradesh

1123. Shri Eswara Reddy: Will the
Minister of Steel ang Heavy Indus-
tries be pleased to state:

(a) whether Government have since
completed the examination of the
Andhra Pradesh Industrial Corpora-
tion's proposal for setting “up a pig
iron plant; and

(b) if so, the nature of decision ar-
rived at?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The proposal has been
approved in principle.

Heavy Electricals Plant at
Ramachandrapuram

1124, Shri Eswara Reddy: Will the
Minister of Steel and Heavy Imdus-
tries be pleased to state:

(a) the progress made up to date
regarding the Heavy Electricals
Plant at Ramachandrapuram, Andhra
Pradesh;

(b) whether the time schedule for

various works has been drawn up;
and

(c) the amount spent so far for
the project?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam):
(a) Certain preliminary works at the
project site including levelling of the
factory area, construction of the
railway siding, roads, Artisans Train-
ing School, workshop, hostel and some
residential quarters are in progress.

(b) The Detailed Project Report
for the Plant has been received and is
under examination. Time schedules
for the various works will be drawn
up after the project report is
accepted.

fc) About Rs. 90 lakhs.

Fertilizer Plant at Kothagudiuom

1125, Shri Eswara Reddy: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) the reasons for the delay in
starting the Civil Engineering works



6485 Written Answers

for the establishment of a fertiliser
plant at Kothagudium Andhra Pra-
desh; and

(b) whether the plant can go into
commission by the end of the Third
Plan at the present pace of work?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
{a) Civil wroks could not be started
because the party has not been able
to obtain possession of the land yet.
This difficulty will be overcome soon.

(b) It is expected that the plant
will go into production in 1965-686.

Export of Khadi to America

1126, Shri P. Venkatasubbaiah:
Will the Minister of Commerce and
InduSstry be pleased to state:

(a) whether it is a fact that there
is a proposal to export Khadi on a
large scale to the Uniteq States of
America; and

(b) if so0, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) Two contracts have been sign-
ed by the Bombay Suburban Village
Industries Association, Bombay, on
behal of the Khadi and Village In-
dustries Commission with two ocor-
porations in U.S.A, for the export of
cotton and silken khadi to that coun-
try. These agreements provide for
export of about 152 lakh metres and
25 lakh metres of cotton ang silken
khadi respectively over a period of
ten years beginning from 1962-63.

0l Milling Industry

1127. Shri Bishanchander Seth: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
get up a high-power committee to in-
quire into the disorganised state of oil
milling iadustry in the country;
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(b) if so, wnen it is likely to be
set up; and

(c) what were the reasons for
setting up such a committee?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) The proposal is still under con=-
sideration and a final decision has yet
to be taken.

(c) The Development Council for
Oils, Svaps and Paints had recom-
mended that a high-power committee
may be set up to examine the oil
milling industry from the techno-
economic point of view in order to
place it on a sound footing.

Issue of Industrial Licences

1128. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many applications for in-
dustrial licences were received dur-
ing the period January, 1962—Decem-
ber, 1962 requesting for sanction for
setting up of new industries;

(b) how many of them were grant-
ed and how many rejected; and

(c) what were the main industries
permission for the setting up of which
has been (i) granted and (ii) refused?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) 1,676 applications
were received during 1962, request-
ing grant of licences under the Indus-
tries (Development and Regulation)
Act, 1951, for the setting up of new
industrial undertakings.

(b) Licences were issued in the case
of 147 applications and letters of in-
tent, that is, letters conveying con-
sent to issue licences subject to ful-
filment, by applicants, of certain con-
ditions, were issued in the case of 24
applications. 841 applications were
rejected. In 13 cases applicants either
withdrew their applications or were
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advised that their projects did not
require licences under the Act.

(e} Information regarding the in-
dustries for the setting up of which
licenices have been jssued, is available
in the weekly “Bulletins of Industrial
Licences, Import Licences and Export
Licences”, the monthly “Journal of
Industry and Tradc”, and also in the
weekly “Indian Trade Journal”, copies
of which are available in the Library
of the House. As regards rejections,
this includes most of the industries
included in the Schedule to the Indus-
tries (Development and Regulation)
Act, 1851, since applications are re-
jected not only because adequate capa-
city has already been licensed, but
also because occasionally the schemes
are not found to be technically sound.

Increase in Production and Exporis

1129, Shri Sham Lal Saraf; Wil] the
Minister of Commerce and Industry
be pleased to state:

{a) in what manner the following
Institutions have been galvanised in
order to have a full bearing upon the
qualitative and gquantitative improve-
ment in our exports:

(i) National Productivity Council;

tii) Quality Control Organisation;
and ’

(iii) Indian Standards Institute; and

(b) whether this effort has borne
results in creating a tempo for increas-
ed qualitative production within the
country?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
A Statement is laid on the Table of
the House. [Placed in Library. See
No. LT-774/63].

Tractors from Russia

1130 Shri Yashpal Singh:
"\ Shri Bishanchander Seth:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Soviet
Union hag offered to supply some
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‘modern tractors at concessiona] rates.
to increase agricultural productiop in
India;

(b) if so, whether any pact hag been
signed and if so, the details thereof:
and

(¢) which are the States who have
shown their willingness to use them
for the increased agricultural pro-
duction?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Sahah): (a).
A limited number of tractors are
being imported from U.S.S.R. as per
the trade agreement between India
and U.S.S.R. These imports are on
commercial basis. There are no offers
for supply of tractors al concessional
rates. "

(b) Does not arise,

(e) Tractors imported are distri-
buteq through the commercial agents
to agriculturists all ever India.

Fire in Sindri Fertilizer Factory

1131. Shri P. C. Borooah; Will the
Minister of Stee] and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that a big
fire destroyed five of the 15 map store
sheds of Sindri Fertilizer Factory on
the night of December 28(29, 1962;

(b) if so, the extent
caused by the fire; and

of damage

(c) the cause of the fire?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) There was a fire accident in the
Sindri Fertilizer factory on the even-
ing of 28-12-1962, which affected part
of the materials stored in five out of
the fourteen sheds of the Central
Warehouse building.

(b) There wasg some damage to the
Warehouse building and some items of
stores were destroyed. The  exact
extent of the damage is being asses-
sed On a rough computation, the
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damage would be about Rs. 4 lakhs.
The material was all insured and the
damnage did not include any material
whicn was critical and the loss of
which would affect production. Full
production is being maintained.

(c) The fire was caused by sparks
produced during welding operations
carried out in the Warehouse. Res-
ponsibility will be fixed in due course
and action taken.

Export of Fish

1132. Shri Bishwan=th Roy: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) whether it is a fact that export
of fish declined in 1961 ip relation to
1960; and

(b) if so, whether any step has been
taken for improvement of the export
of fish?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes. Sir, There is a glight fall in the
export of fish and fish preparationg in
the year 1961 as compared to the year
1960

(b) For improving exporis of fish
the following steps have been taken:

1. Export incentives have been
liberalised.

2. Additiona]l Freezing and Cold
Storage facilities are being
provided to the processors and
exporters of fish.

3. Mechanisations of fishing crafts
is being undertaken.

4 Difficulties relating to export of
dried fish and prawns have
respectively been .taken up
with the guthorities in Ceylon
and Burma and provisions
have been included in this re-
gard in the recent India-
Burma and India-Ceylon

: Trade Agreements.
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Purchase of Textile Machinery

1133. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state: :

(a) whether a delegation of Japanese
textile machinery manufacturers visi-
ted India to discuss with Government
steps for the speedy utilisation of the
10 million credit given by Japan to
India for purchase of textile machi-
nery; and

(b) if so, what decisions were taken.
in consultation with the delegation?

The Minister of International Trade
in the Ministery of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A general review of the pro-
gress of the utilisation of the credit
was made, The position was found
to be penerally satisfactory.

Export of Oilseeds
1134, Shri Dinen Bhattacharya: Will
the Minister of Commerce and Indus-
try be pleased to state:
(a) whether it is a fact that the

export of oilseeds has registered a
fall in recent years;

(b) if so, the reasons therefor;

(c) the volume and value of export
for the last four years; and

(d) the steps taken by Government
to step up the export of oilseeds?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir.

(b) Does not arise.
(¢) The volume and value of ex-

port for the last four years are as
under:—

Year Quantity in Value in lakhs-

tonnes o of Rs
1959 28974 247
1960 41393 404
1961 34951 421
1662 30822 358
(Jan—Oct)
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(d) Export control on oilseeds has
been relaxed HP.S. groundnut ker-
nel and H.P.S. groundnut-in-shell are
now licensed freely; export of mus-
tard seed is also licensed freely with-
in a ceiling; and export of sesamum
seed, Kardi seed and Nigerseed has
been decontrolled.

Scooter Factories

1135. Dr| L. M. Singhvi: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether' any licences have been
granted for Scooter Factories during
the last year; and

(b) if so, the basis and criteria
thereot along with details of licences?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) Does not arise.

Shortage of Pig Iron and Coal in
Gujarat

1136, Shri D. J. Naik: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that the
Engineering Industry in Gujarat is
experiencing shortage of pig iron and
coal; and

(b) if so, what steps have been
envisaged to remove the shortage?

The Minister of Steel and Heavy
Industries (Shri C, Subramanian):
(a) and (b). There is a shortage of
pig iron all over the country, includ-
ing Gujarat. Efforts are being made
to increase availability on a perma-
nent basis. To overcome the imme-
diate difficulties in®Gujarat a special
allocation of 2200 M/Tonnes of pig
iron has been made for that State.
“The engineering industries do not
have any serious problem in regard
- to coal supplies. i
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Synthetic Rubber Production

1137 J Shri A. K. Gopalan:
‘1 Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether new industrial units for
the production of synthetic rubber
have been licensed in the private
sector recently;

(b) if so, the names of the units
that have been given licence for the
production of synthetic rubber;

(c) the Jocation of the units;
(d) their production capacity; and
(e) their employment potential?

The Minister of Industry in the
Ministry of Commerce agng Industry
(Shri Kanungo):

(a) No, Sir.

(b) to (e). Do not arise.

Production of Cement

1138. Shri P. Kunhan: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) the steps taken by Govern-
ment to increase the production of
cement in view of the present national
emergency; and

(b) the total quantity of cement
produced in 19627

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethl): (a) and (b). There are
at present 35 cement factories in the
country with a total annual installed
capacity of 9:728 million tonnes. The
actual production during 1962 was
8:586 million tonnes; this was 90 per
cent of the effective installed capacity.
Efforts are being made to maximise
the utilisation of the existing capacity
by ensuring adequate supplies of coal
and adequate transport facilities to
the industry, and also by encouraging
a change-over of fuel from coal %o
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ol] In suitable cases. The supply of
coal to cement factories, in particular,
has been stepped up since the procla=
mation of the state of emergency.

In order to induce the industry to
maximise production, g scheme for an
incentive by way of an increased price
for extra production over and above
the best production during the last 3
years has been introduced.

New schemes of a total capacity of
‘7- 809 million tonnes a year have also
been go far either licensed or approv-
ed. Of the additional capacity licens-
«ed/approved, a capacity or 1286 mil-
lion tonnes js to be set up on the
basis of imported plant and machi-
mnery. Indigenous capacity for manu-
facture of cement machinery has also
been set up. A capacity of 1.748
million tonnes, to be installed on the
basis of indigenous machinery, is al-
Teady covered by the allocation of for-
eign exchange for the import of com-
ponents, Effortg are also being made
to augment cement machinery manu-
facturing capacity in the country.
Continuous pressure is being exerted
on cement licensees for completing
their projects within the stipulated
‘period.

Efforts are also being made to set
up capacity for portland blast furnace
-slag cement manufacture by utilising
the slag which is a by-product of the
iron ang steel industry.

T ¥ @ T Waw

1138 ot @ : | wfrww  mar
‘FAM WA qg add FT FA FO
fa:

(%) #ar Feafa o & fmior
2q AWOF ¥ G F AAE FA
T AT T EORT §; W

(@) afe g, @w FEEE

Foraa FIW A OAAGAT ® WA
e sv?
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12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) ACCUMULATION OF STOCKS OF HAND-
LOOM FABRICS AND CONSEQUENT UN-
EMPLOYMENT OF HANDLOOM WEAVERS

Shri A. K. Gopalan (Kasergod):
Sir, 1 call the attention of the Minis-
ter of Commerce and Industry to the
following matter of urgent public im-
portance and I request that he may

make a statement thereon:—
-

The accumulation of stocks of
the handloom fabrics in the coun-
try particularly in Kerala and the
consequent  unamployment of
handloom weavers.

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Shall
1 read it or shall I lay it on the Table
of the House?

Mr, Speaker: It may be laid on the
Table of the House. It is a long state-
ment,

Shri Manubhai Shal: Sir, I lay the
statement on the Table of the House.
[Placed in Library, see No. LT-736/
63].

Shri A. K, Gopalan: May 1 know
whether any arrangements are made
to render aid by loan on security basis
as is allowed to other small-scale
industries and whether arrangements
are also made to place orders on the
handloom industry for the production
of such varieties of cloth as are use-
ful for Government purposes, special-
ly, for the armed forces?

Shri Manubhai Shah: As regards
the first part of the gquestion, credit
to the handloom industry has been
considerably liberalised. Regarding
the second part of the question, to the
extent that Government requirements
re necessary we give a price prefer-
snce to the handloom cloth; so, much
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Matters of Urgent
Public Importance

larger off-take is taking place. But
that is not substantial compared to
the volume of production of the hand-
loom sector.

(ii) RE: HOLDING OF BYE-ELECTIONS

Shri Yashpal Singh (Kairana): Sir,
I call the attention of the Minister of
Law to the following matter of urg-
ent public importance and I request
that he may make a statement there-
on:—

The reported suggestion made
by the Election Commission re-
garding holding of bye-elections
and Government's reaction there-
to.

The Deputy Minister im the Minis-
try of Law (Shri Bibudhendra Mish-
ra): May I lay the statement on the
Table of the House? .

Mr. Speaker: He might just give a
gist in a few words and lay the state-
ment on the Table.

Shri Bibudhendra Mishra: Tf you
will permit me, I sha’! rcad il out. It
is a small statement.

Shri Hari Vishnu Kamath (Hosh-
angabad): How many pages?

Shri Bibudhendra Mishra: Just
half a page.

st gomw fag : @iwd a9 gAY
FH O T ITAT & | @Y AR
qATAT T A8 T9-q TG § F I A
Ter mfaa @9 # 9gx fezam w0
afefedz 3 7

Shri Bibudhendra Mishra; On the
26th October, 1962, the Election Com-
minsion issued a press note stating:
that, in the Emergency due to exter-
nal aggression on the Northern fron-
tiers of the country, it had decided
not to hold the bye-elections that
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were then due in certain Parliamen-
tary and Assembly constituencies so
long as the Emergency lasted. The
said press note was issued after in-
formal discussions with the represen-
tatives of the several political parties
and groups in Parliament. The Law
Minister and the Minister for Parlia=
mentary Affairs also participated in
those discussions.

2. The Chief Election Commissioner
has now asked the Government to
communicate its views about holding
of bye-elections to the State Legisla-
tures and Parliament. The matter is
under active consideration of Gov-
ernment and the Government expects
to communicate its views on the mat-
ter to the Chief Election Commission-
er in the near future.

Shri Yashpal Singh: May I know
the exaet date for holding these elec-
tions?

Mr. Speaker: It has nct yet been
decided. .

Shri Yashpal Singh: Is th: Govern-
ment aware that owing to the decla=
ration about the postponement of bye-
elections the pending election peti-
tions are delayeq inordinately?

M:. Speaker: They are considering
it.
st /Y (A7) : F@T AT W
a1 A S 21 R T & T W
e famr wfafafua & @ o # w7
1 gfafafoes 37 & fAmw 737 =R
s ?

weas wEEy : 3 A9 1 AT g
Tar I |

Shri Ranga (Tenali): There is need
for a factual correction of this state-
ment that has been made. It refers
to the conference that the Election
Commission had with the hon. Minis-
ter of Parliamentary Affairs and the
leaders of parliamentary parties and
says that so long as the emergency

Table

continues there are to be no bye-elec-
tions. It is not so. We agreed only
to a period of six months and said
that after the first three months are
over we would review the position.

Shri Surendranath Dwivedy (Ken-
drapara): What was agreed upon
when the Election Commissioner and
the hon. Law Minister met us was
that the bye-elections be suspended
now and the whole position be re-
viewed in February. I think, Gov-
ernment wil] bear that in mind,

Mr. Speaker: That is exactly what
is being done.

Papers to be laid on the Table.

5t Ho ATo HIA (FETAT) : HeqH
qErET, § OF FABAAT AR E .

e WRYAW : A FILATE T A

W IF a & w19y Aq@AE |
12.05 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF THE INDIAN OIL
Co., Ltn.,, AND INDIAN REFINERIES
L1p.,, AND REVIEW BY GOVERNMENT
ON THE WORKING THEREOF

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajarna-
vis): On behalf of Shri K. D. Mala-
viya, I beg to lay on the Table a copy
each of the following papers:—

(i) (a) Annual Report of the
Indian Oil Company Limited,
Bombay, for the year 1961-62
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor-
General thereon, under sub-
section (1) of section G19A
of the Companies Act, 1956;

(b) Review by the Governe
ment on the working of the
above Company. [Placed in
Library, see No. LT-737/63].
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[Shri Hajarnavis ]

(ii) (a) Annual Report of the
Indian Refineries Limited,
New Delhi, for the year 1961-
62 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor-General thereon, wunder
sub-section (1) of sectinn
619A of the Companies Act,
1956.

(b) Review by the Govern-
ment on the working of the
above Company. [Placed in
Library, see No, LT-738/63].

RecistrATION OF NEwsPArERs (CEn-
TRAL) AMENDMENT RULES

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): On behalf of Dr.
B, Gopala Reddi, I beg to lay on the
Table a copy of the Registration of
Newspapers (Central) Amendment
Rules, 1963, published in Notification
No. GSR, 85 dated the 12th January,
1963, under sub.-section (2) of section
20A of the Press and Registration of
Books Act, 1867. [Placed in Library,
see No, LT-739/63].

IroN AND STEEL (CONTROL) AMEND-
MENT ORDER ANNUAL REPORT oOF
Heavy ErectRicats (Inpia) Lo,
AND REviEw BY GOVERNMENT ON
WORKING THEREOF

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): I

beg to lay on the Table—

(i) The Iron and Steel (Con-
trol) Amendment Order, 1963
published in Notification No.
SO, 82 dated the 12th Janu-
ary, 1963 under sub-section
(6) of section 3 of the Essén-
tia] Commodities Act, 1955.
[Placed in Library, see No.
LT-740/63].

(ii) (a) Annual Report of the
Heavy Electricals (India)
: Limited, Bhopal, for the year
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1961-62 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor-General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956;

(b) Review by the Government
on the working of the above
Company. [Placedq in Lib-
rary, see No, 741'{63].

NortiFIcATIONS UNDER RUBBER AcCT, AND
EssenTiAL COMMODITIES ACT AND
CerTrFIED AccounTs OoF Comr BOARD
AND AuDIT REPORT THEREON

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): I beg
to lay on the Table—

(i) a copy each of the following
Rules under sub-section (3)
of section 25 of the Rubber
Act, 1947:—

(a) The Rubber (Third Amend-
ment) Rules, 1962 publish-
ed in Notification No. GSR.
1666 dated the Bth De-
cember, 1962;

(b) The Rubber (Fourth
amendment) Rules, 1962,
published in Notification
No. GSR. 1745, dated the
22nd December, 1962,

(¢) The Rubber Board Service
(Recruitment) Amendment
Rules, 1963 published in
Notification No. SO 19 dat-
ed the 5th January, 1963;

The Rubber Board Service
(Classification, Control and
* Appeal) Amendment Rules,
1963 published in Notifica-
tion No. SO, 20, dateq the
5th January, 1963. [Placed
in Library, see No, LT-742/
63].

(d

'
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(iii)

Papers

a copy of the Newsprint Con-
trol (Third Amendment) Or-
der, 1962 published in Notifi-
cation No. 8|26]62-Imp. dated
the 28th December, 1862,
under sub-section (6) of sec-
tion 3 of the Essential Com-
modities Act, 1955; [Placed
in Library, see No. LT-743/
63].

a copy of Certifieq Accounts
of the Cojr Board, Ernaku-
lam, for the year 1961-62 and
Audit Report thereon, under
sub-section (4) of section 17
of the Coir Industry Act,
1953. [placed in Library, see
No, LT-744/63].

NoriFicAtioNn UNDER COMPANIES ACT
REPORT OF INDIAN PRODUCTIVITY

TeEAM

ON OIL INDUSTRY

ANNUAL REPORTS OF HINDUSTAN CABLES
Limitep, NATIONAL NEWSPRINT AND
PAPER MrLLs LIMITED AND NATIONAL

SmALL  INDUSTRIES

CORPORATION

Limitep, aNp REVIEW By GOVERN-

MENT

ON WORKING THEREOF

ANNUAL REPORT OF REHABILITATION
InpusTRIEs CORPORATION LTD,

The Minister of Commerce in the
Ministry of Commerce and Industry
(Shri Kanungo): I beg ‘v lay on the
Table a copy each of the following

papers: —

(i)

(ii)

(iii)

Notification No. GSR. 78
dated the 12th January, 1963
under sub-section (3) of sec-
tion 641 of the Companies
Act, 1956, making certain al-
terations in Schedule VI to
the saig Act; [Placed in Lib-
rary, see No. LT-745/63].

Report of Indian Productivity
Team on oil industry in
USSR, Czechoslovakia and
Rumania: [Placed in Library,
see No. LT-NB;‘BS].

(a) Annual Report of the
Hindustan Cables Limited,
Burdwan, for the year 1961-
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62 along with the Audited
Accounts ang the comments
of the Comptroller and Audi-
tor-General thereon, under
sub-section (1) of section
619A of the Companies Act,
1956;

(b) Review by the Govern-
ment on the working of the
above Company; [Placed in
Library, see No. LT-747/63].

(iv) (a) Annual Report of the

National Newsprint and
Paper Mills Limited, Nepa-
nagar, for the year 1961-62
Along with the Auditeq Ac-
counts and the comments of
the Comptroller and Auditor-
Genera]l thereon, under sub-
section (1) of section 619A
of the Companies Act. 1956:

(b) Review by the Government
on the working of the above
Company; [Placed in Lib-
rary, see No. LT-748/63].

(v) (a) Annual Report of the

National Small Industries
Corporation Limited, New
Delhi, for the year 1961-62°
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956;

(b) Review by the Government
on the working of the above
Corporation; [Placed in Lib=
rary, see No. LT-749 jﬁa]_

(vi) Annua] Report of the Reha-

bilitation Industries Corpora-
tion Limited, Calcutta. for
the year 1961-62 along with
the Audited Accounts and
the comments of the Comp-
troller and Auditor-General
thereon. under sub-section
(1) of section 619A of the
Companies Act, 1956. [Plac-
ed in Library, see No. LT--
7504631,
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AMENDMENT TO DELHI MoToR VEHICLES
RuLes

The Deputy Minister in the Minis-
try of Transport ang Communications
(Shri Mohiuddin): On behalf of Shri
Raj Bahadur, I beg to lay on the

' Table a copy of Notification No. F.

12|46|60-Transport published 'in Delhi
Gazette dated the 27th September,
1962, making certain further amend-
ment to the Delhi Motor Vehicles
Rules, 1940, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939, [Placed in Library, see No. LT-
“751/631.

AnxnNuaL REPORTS OF AIR-INDIA AND
InDIAN ATRLINEs CORPORATION

Shri Mohiuddin: I beg to lay on
the Table—

(i) a copy each of the following
Reports under sub-section (2)
of section 37 of the Air Cor-
porations Act, 1953:—

(a) Annual Report of the Air-
India for the year 1961-62;
[Placed in Library, see No.
LT-752/53].

(b) Annual Report of the In-
dian Airlines Corporation-
for the vear 1961-62; [Plac-
ed in Library, see No. LT-
753 /63).

(ii) a copy of Annuai Accounts
of the Air-India for the year
1961-62 and the Audit Report
thereon, under sub-section
(4) of section 15 of the Air
Corporations Act, 1953, [Plaec-
ed in Library, see No. LT-
75463 ).

NoTiFicaTioNs UNDER EMPLOYEES' PrO-
VIDENT Funps Act

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): I beg to lay on the Table a
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copy each of the following Notifica-
tions: —

(i) 80. No. 3792 dated the 13th
December, 1962 issueq under
section 1 of the Employees’
Provident Funds (Amend-
ment) Act, 1962;

(ii) SO. No. 3793 dated the 13th
December, 1962 issued under
section 6 of the Employees'
Provident Funds Act, 1952;

(iii) The Employees® Provident
Funds (Sixteenth Amend-
ment) Scheme, 1962 publish-
ed in Notification No. GSR.
1807 dated the 29th Decem-
ber, 1962 under sub-section
(2) of section 7 of the Em-
ployees’ Provident Funds
Act. 1952. [Placed in Library,
see No. LT-TSS{SS].

CeEMENT (QuaLiTY ConTROL) ORDER

The Deputy Minister in the Minis.
try of Steel ang Heavy Industries
(Shri P. C. Sethi): I beg to lay on
the Table a copy of the Cement (Qua-
lity Control) Order, 1962 published
in Notification No. SO. 3595/ECA|2|62
dated the 1st December, 1962, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placeq in Library, see No. LT-756f
63.].

12,07 hrs,
ESTIMATES COMMITTEE
NINTH AND TENTH REPORTS

Shri Dasappa (Bangalore): I beg
to present the following Reports of
the Estimates Committee:—

(i) Ninth Report relating to ac-
tion taken by Government on
the recommendations contain-
ed in the Seventy-third Re-
port of the Estimates Com-
mittee (Second Lok Sabha)
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Notice

on the Ministry of Finance
(Department of Expenditure)
—Preparation of Budget Esti_
mates of Public Undertakings

. and Presentation of their An-
nual Reports and Accounts to
Parliament.

(ii) Tenth Report relating to ac-
tion taken by Government on
the recommendations con-
taineq in the Hundred and
sixteenth Report of the Esti-
mates Committee (Second
Lok Sabha) on the Ministry
of Transport and Communica-
tions (Department of Trans-
port) —Hindustan Shipyard
Limited.

12.074 hrs.
ADMINISTRATORS-GENERAL BILL
ReporT OF SELECT COMMITTEE

Shri Khadilkar (Khed): T beg to
present the Report of the Select Com-
mittee on the Bill to consolidate and
amend the jaw relating to the office
and duties of Administrator-General.

12.08 hrs,

RE: CALLING-ATTENTION-
NOTICE

st yo Mo "YW (FETH) : UF

FrfeT o Waw w9 f ¥ fam oar

IT F I T TARCHTT FT TETT 9¥ |

weqet WERT ¢ A9 WY ¥ AT
ZaY qrAAg Al @ F@r g fF oA
F§ TR AT g A ¥ W OFY
FigETgae ' &)

st Wo Ao HEw : IT F ATt
Feaqrorer #1 1§ qra 7@ Fdr £ 31

mq@n:ﬁwﬁmﬂﬁ
gadr 2 £

555(A) LSD—4

12.08% hrs,

MOTION RE: COLOMBO CONFE-
RENCE PROPOSALS—contd,

Shri U. M. Trivedi (Mandsaur):
May I make a submission? I had
given notice of a privilege motion,
and I have been told that the deli-
very of this motion to you was a
little late. May I request you to
suspend the relevant rule?

Mr, Speaker: I shall just look into
it. If it wag late, that is to be con-
sidered on the next day. Since there
is no next day, I shall look into it
and I can bring it up later in the
day, if I think that it can be brought
up.

st T ¥aw gy (ITEAr)
WEQY W@led, WO 48 fqazw ¢
FF g9 AAT A USg w97 7 T2 R
AE @ A = faarT Ay wAwfa R
A& | a8 wEew € WY & g o7 fafaser
Aroe fzar gr fw 9 grew a1 AW

-

gl

oW WERY : Eil TF ARH
fafaeez aga 7 =gi %71 & 9 1
aq ggt dfew a7 &1 ST @
TS AT 9 el Fgd o1 W@ & 99 F
Aifzw fagr a7 aFar & |

Shri Priya Gupta: (Katihar): On a
point of order, The Prime Minister
is equally responsible to this House
and to the other House. The Prime
Minister is the complete Prime
Minister of this House and the other
House,

Mr. Speaker: Under what rule or
law js this point of order being rais-
ed? May I know that? Where is the
violation of any particular rule?

Shri Priya Gupta: The Prime
Minister is the complete Prime Minis-
ter of a Government comprising of
this House and the other House,
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st T AAE ARA  WETH R,
¥ oo faza g ww & wft vy e
SA WA T W ;9T F AV @@ faa
Iq FT AT TG AfeR A | THA
afF1 g wgar § fF 9 5 waw
T AFTT KT A W7 0 §
s AN T, FE AT, Qv ot 38
I W F FINT E |

wsaW R - ATEY, W | #F
¥¢1 § & adr fewwam § Y qw o
wft & @ & "7 34T 97 it 7gf 77T
AT  TW A IT FY IrAT AHAA
¥ g At fFar o awar
Shri Ranga  (Chittoor): Mr.
Speaker, Sir, we have understood by

parliamentary practice that when
any Motion is talked out, it only

means that Parliament is not com-

mitted to the policy or programme
indicated by the motion just talked
out. Therefore, we have abstained
from tabling our amendments to this
motion. But surprisingly enough, the
Prime Minister seems to be definitely
of the contrary impression that by
talking out this meotion and by the
Government not moving to accept it,
they would consider themselves as
being authorised to procesd on the
basis of the September 8 proposals as
now being considered as approximat-
ing to the Colombo proposals. This
seeks to pervert the well-understood
parliamentary principle and practice.

In the light of this development,
we must state categorically that the
Parliament never gave its unanimous
approval to the Prime Minister’s
cease-fire proposals on the basis of
the 8th September 1962 line of oc-
cupation and that by the Resolution
accepted by the House on the 14th
November no approval was given to
these proposals ang that we do not
consider ourselves bound by those
proposals, nor are we now prepared
to give, to quote the Prime Minister’s
own words, “the authority to carry
on the policy Government have been
pursuing in this matter”.
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-So we would like to inform the
Prime Minister in advance of his re-
ply to day that we do not accept the
Colombo proposals in principle nor
his earlier date line of 8th September
for cease-fire, (Interruptions).

An Hon, Member: This is extra-
ordinary. How can he make a state-
ment now? (Interruptions).

Mr. Speaker: Of course, it was
extraordinary. But I must take the
blame. Advance notice of it haq been
given to me and the reason given was
that instead of interfering with or
interrupting the Prime Minister so
often to make the same statement, he
might be allowed to make a state-
ment for one minute. I had allowed
him under that circumstance So if
there is something odd, 1 am to
blame, nobody else (Interruptions).
He has concluded.

Shri Ranga: No, Sir. I have not
concluded. I sat down when you
rose to make some observations.

Also, we deem that it would be
nationa] humiliation and it would be
harmful to accept the Colombo pro-
posals.

Mr. Speaker: He has said all those
things in his speech.

Shri Ranga: We therefore urge that
they may be rejected by Government
and Parliament. We are therefore
obliged to support the amendment
moved by Shri Ram Sewak Yadav.

Several Hon. Members rose—

Mr, Speaker: Members cannot
stand up in this manner ang speak:

Shri Sham Lal Saraf (Jammu and
Kashmir: I seek your guidance.
Shri Ranga spoke yesterday every
word of what he has said today, May
1 know how and in what way he is
permitted to make another statement
now. .

Mr. Speaker: That I have said.
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Shri Surendranath Dwivedy (Ken-
drapara): 1 only want the Prime
Minister, when hce speaks, to make it
very clear, as has been pointed out

in this House, that so far as the Sep- -

tember 8 position is concerned, Par-
liament is not commiitted to it".
There is a difference of opinion. He
seems to have made the statement
because some amendment was nega-
tivd and so this House also is com-
mitted to that proposition We do
not take it that way. It may be
Government's stand. That is what I
wanted to be made clear. Let him
say that it may be the Government's
stand. But Parliament is not com-
mitted to it. If it is taken as Par-
liament’s verdict, we have to disso-
ciate ourselves from it

Mr. Speaker: They car, do it by
their Vote.

Several Hon. Members rose—

Mr. Speaker: If hon, Members get
up in this manner, we cannot conduct
the proceedings.

Shri Ram Sewak Yadav: Let us
hear the leader of the ‘co-opecration
party.' (Interruptions).

Mr, Spraker: Would we be able to
conduct our business in this manner?
It is not possible to do so if Members
just stand up when they like and
begin to speak.

Shri A. K. Gopalan (Kasergod): I
make a submission that this is a very
bad and wrong procedure, because if
those who interrupt are given the
opportunity to make such state-
ments. ... (Interruptions)

Shri U, M, Trivedi (Mandsaur): On
a point of order.

Shri Hem Barma (Gauhati): On a
point of order.

An Hon. Member: On a point of
order.

Mr, Speaker: Not three points of
order at a time,
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Shri U. M. Trivedi: An explanation
was given to the satisfaction of the
House by you and we all felt satis-
fied after that. Now Mr, Gopalan is
making a statement challenging the
decision of the Speaker and this
amounts to casting an aspersion on
the Speaker,

Shri Hem Barua: I also rise on the
same point of order. After you have
explained the position that you allow-
ed Mr, Ranga to make a statement,
the Leader of the communist group
stands up and says something which
can be inteirpreted legitimately as an
uspersion on the Chair, Naturally
enough we are disturbed and per-
turbed by it

Mr. Speaker: 1 am really thankiul
{o the hon. Members for giving me
that suppoit. But 1 had not yet
heard Mr. Gopalan what he had
really wanted to say. I have ex-
plained and taken upon myself the
responsibility so far as Mr, Ranga's
statement was conoerned, because my
consent was taken in advance, I yet
wanted to hear what Mr, Gopalan had
to say. He had said that this is a
bad precedent. So much I had heard,
but 1 wanted to know what he had
to say completely.

Shri A, K. Gopalan: 1 am not cast-
ing any aspersion. This is the first
time such a thing is happening. I
have been here for the last so many
years. ..

Mr. Speaker: 1 had given the ex-
planpation why it happened. Now I
can be certainly sure that there would

not be interruptions.

Shrimati Renu Chakravartty (Bar-
rackpore);: Mr. Yadav has not given
you that understanding.

Mr. Speaker: I am talking of Mr.
Ranga now. The hon, Prime Minis-

ter.

Shri Tridib Kumar Chaudhuri
(Berhampore): Before you call upon
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the Prime Minister, I should like to
submit that the leader of the P.S.P.
group has made a statement here, ...

Mr., Speaker: The Prime Minister
would clarify that,

Shri Surendranath Dwivedy: I want
the Prime Minister to clarify it; not
the hon, Member.

Shri Tridib Kumar Chaudhuri: The
Prime Minister, after all, is the leader
of the Government.

Mr. Speaker: Order, order. There
is no necessity to clarify it now.

Shri Hari Vishnu Kamath
(Hoshangabad): By your leave....

Mr. Speaker: That has becn brought
to the notice of the Prime Minister
and he would answer it,

Shri Hari Vishnn Kamath: You told
me that I might raise it here with
your permission. It is reported in
the Press....

Mr, Speaker: I am telling him that
1 have referred it to the Prime Minis-
ter and he would answer it

Shri Hari Vishnu Kamath: Then it
i3 all right.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I crave
Your indulgence and the indulgence
of this House to speak on the subject
that we have been discussing for the
last two days and try to do so objec-
tively and dispassionately, I am
afraid the beginning of today’s debate
has rather vitiated the atmosphere of
objective consideration of any sub-
ject. However, 1 shall endeavour to
try to be as calm and objective as
possible and I trust that hon. Mem-
bers will hear me and then, of course,
it is open to them to decide as they
wish,

In the course of the debate—I think
day before yesterday—Shri Dhebar
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asked a question: What exactly are
we considering? It was a very rele-
vani question, because the issues that
were before us were confused, aver-
laid and covered up by all manner
of other considerations and therefore
were likely to be forgotten by hon.
Members. I recognise, of course, that
the immediate issues before us have
a considerable background of history
and we cannot separate that back-
ground from the present issue., I
do not object to all the other matters
coming up or being pointed out to us.
Indeed, I myself would like it to be
considered in that context,

So far as this background is con-
cerned, I take it that in spite of many
diffcrences of opinion on many other
subjects, there is no Member of this
House who differs in his judgment of
that background and our reaction to
the Chinese aggression and invasion.
So, if I do not refer to it at any
length, it means that we take it for
granled. This is common ground and
we cxpressed that common ground in
the solemn resolution that we passed
in mid-November, and took a pledee.
Now, we have not only to consider
this background, but also the future
as it might take shape. That future
is of great concern to us in India.
But it has relevance also to Asia and
the world, as any conflict = between
India and China must necessarily
have, We live in a rapidly changing
world. We cannot, therefore, think
in static terms. We have followed a
policy of non-alignment and I believe
in it fully. Now, I hope we shall
continue to follow it. But even the
old concept of non-alignment is slow-
ly undergoing a change. On the one
side, the Soviet Union and China
are beginning to fall outt On  the
other side, there is some attempt at
a closer approach between the United
States and the Soviet Union. We can-
not, at this stage, say much about it
but it does hold out some hope.

Our policy of non-alignment has
won such favour in the outside world,
not only among the so-called non-
aligned countries, the newly independ-
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ent countries of Africa and Asia, but
even the major aligned countries like
the United States and the Soviet
Union have come to see some virtue
in it and want it to be continued. It
has surprised me, therefore, that just
at this moment of our success in this
policy, some people in India should
doubt its worth. In any event, what
1 wish to lay stress on is the dyna-
mic character of the world today.
Any position that we take must keep
this in view,

We have had to deal with, at first,
the slow encroachments of China on
Indian territory, which have lasted
five or six years and then from Sep-
tember, 1962 aggression on a massive
scale. We believe, and many other
countries agree with us in this matter,
that China, as constituted today, is
an aggressive expansionist country,
possibly with vast designs for the
future. It believes in the inevita-
bility of major wars. Thus, essen-
tially it does not believe in peaceful
co-existence between countries and
it does not believe in the five princi-
ples of Panchsheel, which China and
India laid down some sevep or =ight
years ago and which had been ac-
cepted by a large number of coun-
tries.

The curious fact emerges that just
when most other countries have come
to this conclusion that peaceful co-
existence is essential and war is no
longer a desirable or a possible way
of settling disputes between nations,
China stands apart and follows a
policy which is peculiar to aer.
China is a great nation with a great
past. A great nation pursuing such
aggressive policies mecessarily be-
comes a danger and a menace to the
other countries and to the world. 1t
has been our misfortune that we have
been victims of this aggression, but
that very aggression has made not
only us, but other countries also rea-
lise the mature of the problem that
faces the world. I  believe that
even the Government of China has
realised the danger of the course that
it follows, Possibly also it has realis-
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ed the wrong it has done to India and
to itself by following this course. I
am not referring to moral rights and
wrongs, but to the practical conse-
quences of the action. It must be
obvious to China that they cannot
compel us by military or other force-
ful means to surrender to them in
any important matter. In spite of
the aggressive actions that they nave
taken on India and the very in-
temperate language that they have
used, it appears that they are begin-
ning to realise that it is not good ior
them, as it is not for us and for Asia
and the world, if our two countries
be entangled in a war which may
well last a long time and do tre-
mendous injury. One thing is cer-
tain, and they must recognise it, that
India as it is constituted today will
not submit to any dishonour, what-
ever the consequences.

India has been devoted to peace,
and in her long history, whatever we
nay have done within our own ~oun-
try, we have not invaded other
countries, Qur fault has been to sub-
mit to others’ invasions in the past,
but that time is past now, and a new
India has arisen which cannot and
will not submit to any aggression.
We want to live peacefully and in
freedom, and we do not wish to inter-
fere with the freedom of others. We
believe, whether others believe in
them or not in the Panchshee]l or
the five principles, because that is the
only civilised or even practical way
of existence in the modern age.
There is no other way except war and
wholesale destruction, extermination.
Therefore, we have to try to bring, in
so far as we can, apparently two
contradictory urges and principles—
to promote peace and live in peace
and freedom on the one hand, and on
the other hand to resist any en-
croachment of our freedom and in-
tegrity with all our might. That is
a difficult thing to do, but there is no
reason why we should not endeavour
to do it to the best of our ability.
But it is clear that we cannot uni-
laterally pursue the path of peace if
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aggression takes place against us, and
our freedom, integrity and honour are
threatened. Because we were so
threatened, our nation responded in
the only way that any self-respecting
and freedom-loving nation can res-
pond, and we were witnesses to a
sight which was worth having even at
the cost of the trouble we had on
our frontier. QOur people proved to
themszelves and to the world that
freedom had brought a new spirit in
them and that everything else was
secondary to the preservation of their
freedom and integrity.

On 14th November last we took a
solemn pledge and by that we .itand.
Members have reminded me of this
pledge, and they imagine that some-
thing is suggested that will go counter
to that pledge. 1 would like to tell
them that tomorrow, on our auspici-
ous Republic Day, scores of millions
of people all over India are going to
repeat that pledge or a slightly modi-
fied form of it.

Shri Nari Vishnu Kamath: Modi-
fied?

Shri Jawaharlal Nehru: Slightly
modified form of it. Naturally, the
circumstances, the dat: has changed.
Our whole commumity develcpment
movement, numerous blocks and com-
munity centres and panchayat ghars,
all of them are going to meet to-
morrow, 1 believe at 9 o'Clock in the
morning, in their respective places
and take that pledge, modifying the
words slightly to suit them; other-
wise, the substance is the same,

Shri Maurya (Aligarh): Pledge is
always pledge, there should be no
modification.

Mr. Speaker: Without understand-
ing what the modification is!

Shri Jawaharlal Nehru: The modi-
fication _has nothing to do with the

i
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substance.  Naturally, Parliamenit
says one thing in one way, and the
community centres say it in a differ-
ent way,

That will be a noble demonstration
of our people’s will and determina-
tion, Would we have organiseq that
if we wanted to by-pass the pledge?
Let this be remembered and this
argument of our proving false to our
pledges not be raised again.

We have been told that Govern-
ment is paralysed by fear and the
military might of China, that we
want to accept the Colombo propo-
sals because we are frightened, and
that it will be dishonourable for us
to accept these proposals, and a
breach of the pledges we have made.
There have been heroics and hyste-
rics and, what has been described by
a foreign newspaper, a competition
in patriotism, as if patriotism is to
be measured by words and phrases
and the strong statements that one
makes. Patriotismt is made of
stroneger stuff, It is to be judged by
something more than the words we
use, rather by the life we have led.

Shri Hari Vishou EKamath; Exactly.

Shri Jawaharlal Nehru: By that
life let us judge each one of us.

We have committed many mistakes,
and no doubt will commit more....

Shri Nath Pai (Rajapur): That is
the only thing we are sure of We
are quite sure of that,

Shri Jawaharlal Nehrn: .... but I
have yet to know that we have suc-
cumbed to fear and have fashioned
our policies on that basis. Long years
ago, when we hag the privilege of
serving uner the leadership of
Gandhiji, we learnt one lesson: that
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was to shed fear. There is little like-
lihood that we would forget that
basic principle that he taught us. But
fearlessness has to be married to
wisdom. . .. (Interruptions) Other-
wige it js reckless folly. It is to be
governed by certain principles as
well as a measure of intelligence and
understanding of what the world is
today. What have we been debating
here during the last two or three
days? It is the Colombo proposals.
How do these come into being?

On the 20th of October last, the
first massive invasion of India took
place, Before that about six weeks
ago, on the B8th September the
Chinese forces had started coming
from across the Thag La ridge in
NEFA. On the 20th of October was
this massive invasion. On the 24th
of October the Chinese Government
made thein three-point ' proposals—
that is, three or four days after this.
Within two or three days we rejected
these proposals as they were consi-
dered dishonourable for India and
we could not possibly accept them.
We had, therefore, to take a positive
lineg and to make some positive pro-
posals suited to the moment. Some
people called it the ‘peace offensive’.
We hag to meet that offensive, apart
from any other positive line that we
should take. It was then that we sug-
gested that we would be prepared to
talk to the Chinese if the situation as
it existeq before the latest invasion
was restored—that is, what is called
the 8th September line was restored.
That was an ideal proposal for India
as well as, I think for China. Neither
of these countries could succeed in
humiliating the other; each of them
is too big and too conscious of its
honour to submit to any humiliation..
(Interruptions).

weast wgyam ;oA aggd faw
ZAgTEnT A | wg AT 99 F1T @I
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Mr. Speaker: Order, order. Every
one in his speech had made com-
ments and the Prime Minister also
can do that. Now, the hon, Members
would kindly keep silent and listen
to him. ... (Interruptions.)

ot qUTE ¥ FggI AT . . .

W WENE WY a3 9 | &
Wit T aifgam & g g 5 &
= 917 |
Shri Jawaharlal Nehru: May I pro-
ceed, Sir? I am not aware of having
referred even indirectly or remotely
to any hon. Member opposile, any-
where. I do not know why this ex-
tra-ordinary excitement should take
place, I am talking slowly, calmly
and dispassionately trying to analyse
the position.

Shri Hari Vishnu Kamath: Please
proceed.

Shri Jawaharlal Nehru: I am grate-
ful to the hon. Member for permis-
sion to proceed -....(Interruptions.)
This 8th September proposal was re-
peated by me many times in Parlia-
ment and outside, at meetings, on the
radio and in the Press. It was de-
finitely mentioned by me repeatedly
in the course of my speech then. A
substitute motion was proposed by
Shri Ram Sevak Yadav for the parti-
cular purpo:= of the rejection of this
proposal of the 8th September line.
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This substitute motion was rejected
by a very large majority in the Lok
Sabha, Subsequently g substantive
motion was passed approving all the
measures and policies adopted by
Government, I shall read out these
motions. The motion under discussion
was:

“That the border situation re-
sulting from the invasion . of
India by China be taken into con-
sideration".

In the course of my speech, I said:

“In answer to this it was stated
that we could not proceed to any
talks with them until at least
this latest aggression was vaca-
ted and the status quo prior to
the 8th September 1962 restored
both in NEFA and Ladakh".
This was the least we could do
and that is the position we have
consistently held during the last
few months. Anxious for peace
as we are, we suggestegq this
minimum condition which might
lead to a peaceful approach”.

I referred to this again on two or
three occasions in the course of the
same speech, [ would reag further
from that:

“What we had suggested 1is a
simple and straightforward pro-
posal, that of restoration of the
status quo prior to the 8th Sep-
tember, 1962, when further ag-
gression began'.

Shri Ram Sevak Yadav proposed
a substitute motion to thig which ran
as follows:

“Thig House having considered
the border situation resulting
from invasion of India by China,
is of opinion that the policy of
the Government of India to start
negotiations on the condition of
withdrawal by the Chinese ag-
gressors to the line of control as
on the B8th September, 1962
should be rejected and no nego-
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tiations should be undertaken till

the Chinese aggressors withdraw

to the Indian boundary ag it ex-

isted on the 15th Augusi, 1947".

This substitute motion was voted
upon in this House. The result of the
division was: 13 in favour of the
substitute motion and 288 against.

Shri Surendranath Dwivedy: We
refrained from voting on that motion.

Shri Hari Vishnu Kamath: By your
leave, Sir, I want to raise a point of
order. I would like to draw your
attention and also the attention of
the House to what the Prime Min-
ister hag consistently held and de-
clared and stated in his speeches in
Parliament and outside and in broad-
casts, portions of which I will read
out.

Mr, Speaker: Other speeches are
not to be there. Only the debate
that was held here was being refer-
red to.

Shri Hari Vishnu Kamath: My
point of order is this. You have to
give a ruling on that He made it
clear on every occasion that only the
Government stands committed ¢to
this proposal. It is recorded there. I
will read out one sentence.

Mr. Speaker: What iz the point of
order? He cannot read from the de-
bate now.

Shri Hari Vishnu Kamath: Certain-
ly if he can, so can L

Mr. Speaker: The Prime Minister
is on his legs.

Shri Hari Vishnu Kamath: The
point of order relates to the state-
ment that he has made.

Mr. Speaker: What is the point of
order?

Shri Hari Vishnu Kamath: The
point of order in brief is this. He
has said that the Parliament has en-
dorsed the policy with regard to the
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September 8 line, I do not contest
that proposition. But, Sir, it would
be wholly wrong to say that it was
adopted unanimously, iust as the
Parliament adopted the 14th Novem-
ber resolution unanimously, with ae-
clamation, happily, at your instance
all standing. Parliament never endor-
sed it like that. That is ell,

Mr. Speaker: He has raised no
point of order, although hc stood up
on that pretext. I would request
hon. Members to desist from this
temptation when there is nc point of
order, At least senior Members
should not stand up and interrupt
when there is no point of order.
(Interruption)

Shri Hari Vishnu Kamath: The
House never endorsed it unanimous-

Iy.
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Shri Priya Gupta: On a point of
order. Only one hon. Member should
be on his legs.
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Now the hon, Prime Minister may be
allowed to proceed.

Shri Jawaharlal Nehru: I had
simply read out the wording of the
substitute motion. It 15 for the hon.
Members to say what it means, I
shall read out the subs‘iiute motion
again:

“This House.... is of opinion
that the policy of the Government
of India to start negotiations on
the condition of withdrawal by
the Chinese aggressors to the line
of control as on the Bth Septem-
ber, 1962, should be rejected and
no negotiations should be undsr-
taken till the Chinese aggro.sors
withdraw to the Indian boundary
as it existed on the 15th August,
1947.”

Subsequently, an amendment was
proposed by Shri Vidya Charan
Shukla that for the original motion
the following be substituted name-

ly—

“This House having considered
the border situation resulting
from the invasion of India by
China, approves of the measures
and policy adopted by the Gov-
ernment to meet it.”

This was passed without voting ap-
parently, but almost unanimously.
though some did not agree. (Inter-
ruptions) .
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Mr, Speaker: Order, order. He said,
“almost unanimously”,

Shri Jawaharlal Nehru: I definitely
say that Acharya Ranga did not agree
with it. Probably he will nrever
agree on anything good. I am pre-
pared to make an exception to
Acharya* Ranga in every proposition
that I may make.

Shri Ranga: When | was agreeing
with you 1 was a good man!

Shri Jawaharlal Nehru: It is not
a question of argument about words
or things. It is beyond argument—
what has been done by the House;
that is the parliamentary practice and
procedure. It is not normal—or can
be followed .by Government—to come
every time to the House and take its
opinion about a certain step that it
might take, It places the general
policy before the House and the
House approves of it or disapproves
of it or criticises it, and Government
has to function accordingly. If the
House disapproves of it naturally the
Government have to change their
policy. In this particular matter it
was not necessary from the point of
view of any Constitution or law for
the Government {o come to this hon.
House and take—I am talking about
the 10th December—iheir views about
the Bth September line which was
the proposal made by Government as
a rcaclion to the proposal made by
the Chinese previously. But we did
come and we came after this matter
had been repeated for two months,
repeatedly by me and by the vrgans
of public opinion. The House was
particularly fully seized of this fact;
this has been done; this has been
said. I came here and clated, “this
is our policy,” and subsequently,
after' the substitute motion that Shri
Ram Sewak Yadav proposed—it ref-
erred to something being rejected—a
resolution was passed by the House
that the House approves of the mea-
surss and policy adopted by Govern-
ment. That is my understanding.
How can there be any doubt in the
least? One in a million, ! say; there
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can be no doubt about thai. What
is the effect of this? The effect of
it is that the House, at that moment,
aproved of the proposal that we had
made about the 8th September line.
That is my submission, Others may
disagree with it. Both negatively
and positive it was cleared out. (In-
terruptions),

An Hon, Member: No, Sir.

8hri Jawaharlal Nehru: I am al-
most prepared to say that with the
exception of Acharya Ranga the
House approved of it. It is always
open to the House, may I say, to dis-
approve of something it has approv-
ed previously, to change its mind.
That is a different matter. I am not
challenging the right of the House.
I am merely saying as a matter of
recorded fact in our proceedings that
this fact was before the House; it was
deliberately brought before the House
in my speech, repeatedly, and in
statements.  Subse-
quently, the policy of the Govern-
ment was reaffirmed by thiz House.
There is no doubt about that. In that
policy, at that time, this was the
major thing, the other things having
been previously agreed to. There-
fore, T do submit that that particular
matter, rightly or wrongly, was not
only accepted by Government but
this House also approved of it fully.

Even at the time when we were
discussing this matter in the House,
the conference convened by the Prime
Minister of Ceylon was meeting.
The Prime Minister of Ceylon had
taken the initiative in regard to that
in November—I forget the exact date.
1 think it was towards the last few
days of November—in the third week
probably—that she had taken the ini-
tiative, and she had suggested at
first the 1st of December for that
meeting. She did not ask us about
it; we knew nothing about it till we
were informed that she had convened
it. Naturally she had asked the other
countries; we could not come in the
way. We, in a sense, welcomed her
initiative, and then the date was
changed to the 10th of December, so
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that actually on the day we were
meeting here in the Lok Sabha, this
conference was meeting in Colombo,
Subsequently, they passed some reso-
lutions, copies of which they gave us.
But they made it clear that they
wanted us to keep them confidential
till a later stage, when they come
o us. Some davs later, again, the
Prime Minister of Ceylon with some
of her colleagues went to Peking to
discuss these resolutions and later
she came here. She was accom-
panied by two representatives of
other countries: the Prime Minister
of the United Arab Republic and the
Minister of Justice of Ghana. First
of all, we asked them to explain to us
what exactly those resolutions meant
and whether there was any doubt
about the interpretation or not. It
was obvious that some parts =f the
resolutions could be interpreted in
more than one way. So we said
that those should be cleared out. We
asked them some questions and they
aave us their explanations and ampli-
fications in writing to be preeise.
Then we considered the original
Colombo  resolutions  with their
amplifications, and considering them
we came to the conclusion that t{hey
fulfilled the essence of what we had
asked for when we had put ferward
the preposal of 8th September line.
Thereafter we told them as a Goveen-
ment that we accept them in princinle
but we would like to put them up
before Parliament and take their re-
zction to them, and then we will let
them have our final reply,

Now, I should like to add that the
September proposal had nothing to do
with any of the merits of the case or
anything. The Colombo powers stat-
ed that they wanted to help in creat-
ing a situation which would cnable
the parties to discuss matters between
themselves, to prepare the ground and
to lessen tension. That was the
position then, and that is what we are
considoring {oday.

When the representatives of the
Colombo powers came here they told
us—we had heard previously—that
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the Government of China had given,
what is called, a positive response 1o
these proposals, whatever that might
be. Subsequently, it appeared that
that so-called positive response was
limited and restricted in wvarious im-
portant ways. I may mention one
or two of those a little later to the
House. Anyhow, it appeared that it
was not in complete acceptance of
the proposals as they were and as
they were amplified by the represen-
tatives of the Colombo powers to us.
So we told them that our acceptance
in principle of these proposals meant
our acceptance in principle, natural-
ly, of those proposals as interpreted
and amplified by them. We did not
ask them to change the proposals or
to alter them even though we might
have wanted to do tha!; we wanted
to keep them as a whole. Otherwise,
we would have asked them to ~hange
their proposals, they would have gone
back to Peking and would have
possibly been asked to change the
proposals in some other way, Any-
how, we did not discuss any change
of the proposals, but we tuck the pro-
posals as amplified by them which
we found, then and subsequently,
was not the interpre:ation of the
Chinese to these propceals.

S0, now we will come to these pre-
posals themselves because much has
becn said here in this House which
has astonished me greatly. It is
naturally open to any hon. Member
to hold any opinion whether the pro-
posal is goed or bad, but to say some-
thing which has no basis and fact is,
I submit, not justified. I should like
hon. Members who criticise them and
call them “disastrous to India politi-
cally, militarily and otherwisa"” to
look at them again. I do submit that
these proposals, not only in substance
but essentially, carry out the main
object of the 8th September proposal
which we had made. I have dealt
with the first part as to how far the
8th September proposal was justified
or not. Having done that, when we
got these proposals, obviously, what
we had to do was not to argue with
the Ceylon powers on the entire
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position, the merits of the question
and how China had done this and
that, and we were against that-—that
is a different matter, we did talk
about it informally—but so far as
their proposals were concerned the
only matter we could deal with
them was to see how far their pro-
posals fitted in with what we had
gaid, with the 8th September line.
Where they did not fit in it was for
us to say so and reject them. If they
did fit in, then automatically we had
to accept them from that point of
view,

So we came to the conclusion that
essentially they did fit in with the
8th September line. It is true that
their approach to this was slightly
different and, therefore, we had
simply put a straighforward sugges-
tion that the 8th September position
should be restored. They did not ap-
proach that that way, but in the result
they arrived at something which was
essentially the restoration of the 8th
Scptember  line. In some small
matters it did not yield that result, in
other matters it did yield results much
better than what we had said.

Shri Hari Vishnu Kamath: Let us
have more details of those small
matters and other matters,

Shri Jawaharlal Nehru: For inst-
ance, I will mention one or two
matters in the Ladakh area which is
the important area from this point of
view. In the middle sector nothing
has happened and nothing is happen-
ing because the old position prior to
8th Secptember has remained and,
according to these proposals, will
continue to remain till it is changed.
In the NEFA the Chinese have retir-
ed or are supposed ‘o Tretire com-
pletely.

Shri Hem Barpa (Gauhati): That is
not the correct position, Sir, this is
a very important thing, Nowhere
have the Colombo proposals stipulat-
ed the withdrawal of the Chinese
forces from Dhola and Longju, and
the pity of it is that they were no-
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where there in any of these areas
prior to 8th September.

Mr, Speaker: The hon, Member
must have patience. The hon, Prime
Minister was coming to those things.

Shri Jawaharlal Nehru: I would beg
of the hon. Members to Ilearn the
habit of listening quietly.

Shri Hem Barua: [ have listened. |
only say that the word “completely”
should not be there.

Mr. Speaker: Order, order. le

will come to that.

Shri Jawaharlal Nehiu: Sir, we are
developing some parliamentary con-
ventions. Before I have finished a
sentence the hon. Membet interrupts
me. The course of interruptions here
on the basis of points of order is a
temarkable invention in the history
of parliaments.

Shri Hem Barua: I did not do that.

Shri Jawaharlal Nehru: I am not
saying that.

Shri Priya Gupta: Conventions are
changed with the prospects changed.

Mr. Speaker: Order, order. The
hon. Member must resume his seat
now.

Shri Hem Barua: The Prime Minis-
ter shauld not be allowed to throw
omnibus abuse against us.

Shri Harl Vishno Kamath: We can
reciprocate, but we do not want to
do it.

Shri Jawaharlal Nehru: The Prime
Minister should not, I entirely agree
with the hon, Member, be allowed to
throw abuse omnibus or any other
bus.

Shri Hari Vishnu Kamath: You set
an example yourseld.

Shri Jawaharlal Nehru: I entirely
agree. If what I said, that people
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ahould not interrupt before I have
finished what I have to say, before I
have finished a sentence or even half
a sentence, or that points of order
are raised here in a remarkable way,
is an abuse, I do not know the mean-

ing of language then.

What I said was that in NEFA,
according to the Colombo proposals,
we are supposed to go all over except
in two points which have been reserv-
ed for further discussion. No decision
has been made according to these
proposals about them. They are: a
little territory near the Dhola Ridge
and Longju. No decision has been
made about these two matters.

Shri Hari Vishnu Eamath: What
about Thagla Ridge?

Shri Jawaharlal Nehru: So far as
Longju is concerned, according to
these proposals and according to our
Sepicmber statement, no decision is
necessary because when we have
said that they go back to the  8th
September line, well, Longju will re-
main with the 8th September line now
and later. The question does not
arise. 1 do nol want to go into its
history as to how Longju is there and
then say that they should withdraw
or we should withdraw, wtether that
is right or wrong and so on. That is
another matter. But, according to the
8th September line, it is not affected.
Dhola is affected, undoubtedly.

Shri Hem Barua: Longju is also
affected
e
13 hrs.

Shri Jawaharla] Nehru: Anyhow,
Longju and Dhola are matters open
to discussion and further considera-
tion. So far as we are concerned, we
have made it perfectly clear that
Dhola and Longju....

Shri Tyagl (Dehra Dun): Since
Dhola and Longju are matters for
discussion in the future, we should
not comment about them one way or
the other,
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Shri Jawaharlal Nehru: We are not
commenting. We have made the posi-
tion clear and the Colombo Powers
have made the position clear on this
point. About Longju, as I ‘thave staled,
there is no question. We have stated
it repeatedly. I would beg of the
House to remember that we have to
consider, we are considering it from
the point of view of the Bth Septem-
ber line, not on meritas According
to the Bth September line, Longju is
a frontier village, half with us and
half with them. Dhola post is also
an important area. Our position was,
and is, that Dhola and all the area on
this side of the post should be com-
pletely vacated, and that remains so.
So that, if you accep: the position
which I have stated, no question arises
in NEFA.

Shri Hari Vishnu Kamath: Thag La
Ridge.

Mr. Speaker: Thag La Ridge is the
name of that place and Dhola was
the post.

Shri Hari Vishnu Kamath: We know
that.

Shri Jawaharlal Nehru: The present
position is, as 1 have said yesterday,
the Chinese have withdrawn through-
out NEFA, except in a small area near
the Thag La Ridge which has not
been decided yet and which is suppos-
ed to be discussed by us further, and
by the Colombo Powers we have been
assured fhat we can occupy all those
territories.

Coming to Ladakh, which is perhaps
the area which has been exercising the
hon. Members’ minds most, may I say
that I was a little surprised to learn
from the hon. Member, the leader of
the Praja Socialist Party, that he
doubted the fact that they had’
advanced only twenty kilometres, I
do not know how he measures and
from what place he measures.

Shri Sorendranath Dwivedy: I ask-
ed whether by their withdrawal of
20 kilometres back from the line of
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actual control they will reach the 8th
Seplember line. That is to say, have
they advanced only 20 kilometre from
that date? '

Shri Jawaharlal Nehru: It is very
difficult to measure these distances,
because it depends upon where you
measure them from. Because, it is
not a straight line, as the hon. Mem-
ber knows, There are 40 or so of our
posts and 40 or so of their posts, all
mixed up. Where does one measure
from? As a matter of fact, the
Chinese advance in the Ladakh area
was, by and large, mucH less than 20
kilometres. Normally, it was about
10, 12 or 8 kilometres.

Shri Hem Barua: Question. We
have grave doubts.

Shri Jawaharlal Nehru: In one or
two places, specially in the south
it was probably a little more than 20
kilometres. But that too would de-
pend on how you measure, from what
place. Anyhow, what we have to
consider was how far it fitted in with
the Bth September line, to which we
were committed. Now, the 8th Sep-
tember line, if it is reproduced com-
pletely, would mean that all our posts
and all the Chinese posts in that area
would remain, because they were
there before the 8th September; they
are not new Chinese posts. Our posts
had, of course, been liquidated mean-
‘while by this aggressive action. So
that, it meant our going back” to those
posts and the Chinese keeping their
posts, 40 posts or so, in that area, and
keeping them in a very dominating
position, disadvantageous to us. Now,
compared to that, the proposals that
have been made by the Colombo
Powers are that all these strong posts
of the Chinese, which counted very
much against us, should be withdrawn
—we are not there at the present
momeni—and that there should be
some civil posts of the Chinese and
some civil posts by us in that area but
not together. There is no question of
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dual posts or dual partnership; thay
will be separate posts by agreement
I do not understand how the with~
drawal by the Chinese of: their mili-
tary posts, leaving behind a few civil
posts, would amount to partnership
with the Chinese to control an area
How does it give them any right to
that area? They are there. The
whole question is their withdrawal,
and how much withdrawal for the
purpose of some other step that we
might take. On the question of
merits, are we opposed to their with-
drawal? Should we say: you remain
there? Or should we say: you should
not remain there? I do not under-
stand this argument.

Shri Hari Vishnu Kamath: How can
they withdraw and still be there?

Shri Jawaharlal Nehru: They will
withdraw all their military posts
There will be civil posts, as much
number as we may agree upon, on
the basis of parity and equality. Of
course, a difficulty may arise if there
is a question of administration and
all that. No such question arises there.
That area would be a demilitarised
area with no military which means
the Chines» military withdrawing:
not ours, because ours is not there.

Shri U. M. Trivedi: We are vacat-
ing and giving them peaceful posses-
sion.

Shri Jawaharlal Nehru: I am sorry.
my mind does not work as acutely as
that of the hon. Members opposite.
It is a common mind, but it is a prac-
tical mind which sees facts,

Anyhow, I do submit to this House
that the Colombo proposals in regard
to that area in Ladakh is better,
definitely bettc-, from any point of
view.

Shri Hem Barua: No, no.
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Shri Frank Anthony (Nominated—
Anglo-Indians): No, no. (Interrup-
tions).

Shri Kishan Pattnayak: It is un-
patriotic to say like that.

Mr. Speaker: Order, order. Hon.
Members can have their own opinion.

But is the hon. Prime Minister debar-
red from giving his own opinion?

Shri Hem Barua: What about the
2,000 sq. miles which we have lost in
that arca....

Mr. Speaker: Order, order. He can
have his own opinion and approach
to this problem. Here we have to
listen to the speech. Why should the
hon. Member get impatient? (Inter-
Tuptions).

Shri Bagri: Sir, on a point of order.

Shri Jawaharlal Nehru: How can
there be a point of order when I am
speaking?

sit FAETHY @ W WEIRA, WA U

@'z my grET |y g oag &
F A1 TIF WA AEIEY, TFIW FT A
g wifem 7w @ Aza wey § Afe
FMAET, T 4T Jg TH9T a1 & fx
S w7 WRrRY @F Z a9 1 9w
faffeer /v 37 avg @ A #
AfF= 37 & qFras afz Fé oy v
@1 AT & AT 37 F1 Fwy WwAw ¢ fw
qg greA F FR, AT F famms §

# g q7 wfaw swar g

R WEew : A 77 T § fw
9T WAl @E 31 a4 4§ 747 @el
agl & 7FaT | mw A Ava7 # fafiex
ft arfam @ a8 #¥7 4 sAeT o

Shri Jawaharlal Nehru: It is no
good, Sir, my repeating some of these
arguments because it seems to be as
clear as daylight. From the military
ot political or from any point of view
it is an advantage to us to have this
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corridor for the time being—all this
is for the time being that nobody gives
up anything—under the Colombo pro-
posals, as said there, than for us to
have a lot of military outposts....

An Hon. Member: Civil outposts.

Shri Jawaharlal Nehru: I did not
go into that deeply—than to have our
military outposts mixed up with their
military outposts and making it very
difficult. That is the advice we have
been given by non-civil people also.
If the hon. Members have some diffe-
rent viewpoint, it is open to them to
have it. I cannot help it. I cannot
help them to see sometimes the
obvious.

Shri Hem Barua: That is not the
8th September proposal. It was for
unconditional withdrawal. ... (Inter-
ruption), He is misleading.

Mr. Speaker: Now he should listen.

Shri Hem Barua: We want to be
enlightened.

Shri Jawaharlal Nehru: I am try-
ing to enlighten you.

Shri Hem Barua: That is not the
8th September proposal. It was that
they must withdraw completely
unconditionally.

Shri Jawaharlal Nehrn: The 8th
September proposal was to restore
the position as it was on the 8th
September.

Shri Kishan Pattnayak: Did the
corridor exist on the 8th September?

Shri Jawaharlal Nehru: To restore
that position means having the
Chinese strongposts in this area with
vast armies round about them and our
posts also mixed up. That was it
That was not an advantageous posi-
tion. Suppose, they say, “We give
you what you want”, we have to
accept it because we have asked for
that.
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=t avrd : FAT 99 SfEE ¥ A
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Shri Surendranath Dwivedy: Even
if that is granted, this certainly is not
the restoration of the 8th September
position.

€lri Marl Vishnn Eamath: Tth
‘Sept ‘mber position, that is, pre-8th
‘September.

Shri Jawaharlal Nehru: I have said
s0. It is not a restoration there; it is
‘Ybetter than a restoration.

Some Hon. Members: How?

Mr. Speaker: Order, order. Please
allow him to explain that.

Shri Jawaharlal Nehrm: That is
why the Chinese do not accept
that...... (Interruption).

An Hon, Member: They want more.

Dr. B. N. Singh (Hazaribagh):
Because they do not accept it, it is
better?

ft arrsy ;. FAET ART,

oW ®INE : (3T, AET | AT
T AR W g 57 0 AYE 79 99 737 7

oft AUTL 2 U TT AT ATZH (AT
g qfgr | wrgw fafreeT A% 0F 9
T FT @ E

seqet RERT 99 I fafaey
qgr 9T AXAT, T T ATAT T, WA
gAT A TATHT Fr AT @
[T AT IT F AL AR T@A, A
T AITRNTFIFG ! 43 I F
FMT § A AT MT IF ¥ Thr 7Y
s ¥ wieag ww & gufefes § 7
T 2, &1 T &1 GAAr ¥ I | AT
T WA, A F FOBAN 4 T

g Im
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Shri Jawaharlal Nehru: So, the
question is that these Colombo pro-
posals in so far as they refer to
Ladakh do not mean any kind of a
division or acceptance of any division
directly or indirectly. It is a tempo-
rary arrangement which, if it is not
agreed to, would simply mean that
they could remain in control there
till other developments take place.

Now, I want to make one point
clear, to which the hon. Member Shri
Kamath referred before I began
speaking and some other hon. Mem-
ber referred, to what I said in the
Rajya Sabha. I think, I have said
that the practice is for the Govern-
ment to keep the House and Parlia-
ment informed fully. It is not neces-
sary for Government to come and take
a vote on every step that it takes.
About most of the things Government
has to take a step in a particular posi-
tion. Suppose, there is a war on
Now, during war the Generals take
steps without even referring to Gov-
ernment. Sometimes they refer to
Government in important matters
where they can; but they cannot afford
to do it. So, in all these matters Gov-
ernment can take steps if they are
in line with the general policy out-
lined.

In this matter, as I have ventured
to point out, our general policy has
been brought before the House and
has been approved by the  House
repeatedly. Therefore, within that
line, whether that particular step is
approved or not, if it is within the
line of that policy, Government takes
that step. I need not have, by any
constitutional convention, brought this
mratter up necessarily to the House.
But I did not think that that was
right for me specially when the
House was going to meet. So, I
brought it up and I am glad that I
brought it up. '

Now, having brought it up, what
are we to do? I did not think it
necessary then, to begin with, to bring
a substantive motion for the approval
of this because I thought that this was
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included in the general lines of policy
approval which have been given by
this House to me. Further, 1 thought
that if I place the whole position. . . .

Shri Nath Pai: That is not quite
true. You made sure even of your
supporters.

Shri Jawaharlal Nehru: 1 do not
know what the hon. Member feels. If
the House agrees, I am prepared to
put it forward here and now. . ....
{Interruption).

Some Hon. Members: Yes, yes. ..
(Interruption).

Shri Ranga: You have got majority,
anyhow. We do not question that. . .
(Interruption).

Shri Jawaharlal Nehru: I am pre-
pared. I did not bring it for two
reasons. One was, as I have said, that
I did not think it necessary and I did
not wish to create precedents for
the future that every matter is voted
upon by Parliament. It is not a good
precedent, It is not followed by other
Parliaments.

Shri Surendranath Dwivedy rose—

Shri Jawaharlal Nehru: Please let
me go on. Please let me finish a sen-
tence or two.

Secondly, because the Chinese had
not given their final reply, I thought
it on the whole desirable for this mat-
ter to be left by the House to the
Government to pursue within the
lines of the general policy. But, if
there is any doubt in any people’s
mind that this is not a correct course,
1 would suggest to you and to the
House to permit me to moye an
amendment here and now and to have
it this way or that way. ... (Inter-
ruption).

Shri Ram Sewak Yadav: You should
have had courage enough to  bring
forward a positive motion instead of
saying now that you want to move an
amendment. . . (Interruption).

2555 (Ai) LSD—.
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Shri Harli Vishnu Kamath: Parlia-
ment can pass anything by majority.
We do not oontest that position at
all. By a majority you can pass any-
thing. . . .(Interruption).

Shri Surendranath Dwivedy: What I
want to point out is that when it was
said that there will be no approval
of a Resolution, we took it for grant-
ed that the policy accepted in  this
House on the 14th November is accept-
ed. Now, the hon. Prime Minister says
that there is no question of an appro-
val motion because of the adoptiom
of that amendment on the 10th Decem-
ber which, he now interprets, alse
accepts this. That was not our under-
standing.

Shri Jawaharla] Nehru: I am sorry,
the hon. Member thought that because
it could not have been that Any
intelligent approach would show that
it could not be that. How could I
put this up? Leave out Parliament
for a moment. Government is com-
mitted to a certain line of action and
Government, naturally, pursues it
unless it is told not to do so by
Parliament. 1t has to; Government
cannot remain in the air in matters of
this kind. We have said that. First
of all, I showed that so far as Parlia-
ment is concerned they have also givea
their approval to the 8th September
line as a matter of policy. Then comes
the question of interpretation as to
how far the 8th September line has
been carried out by the Colombe
proposals. That is the sole questiom
that we have to consider as Govern-
ment and we have told them that we
accept these in principle. We thought,
we should accept them. Of course,
our acceptance does not bring this
about wholly because this is a matter
concerning China also. China has
thus far not accepted it. I do not
know what it will do. But we cannot
remain in the air. We have ot in-
form the Prime Minister of Ceylon
what our position is. As I told yow
I shall inform her. Therefore what
the hon. Member opposite said, name-
ly, that T have not brought forwanrd
a substantive resolution because of
the November thing, I do not at all
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understand. How can that help us at
all at the present moment? 0Of course,
we hold to the 8th November thing
and, of course, | am going to repeat
it tomorrow from a ‘hundred thousand
platforms in India. That is a different
thing. But in this matter we have to
say something. We have to say ‘Yes"”
or “No” and therefore it is for the
House to tell us to say “Yes” or “No”.

Some Hon. Members: Yes.
Some Hon. Members: No.
Several Hon. Members: Yes.
Some Hon, Members: No.

Mr. Speaker: What is all this? How
should this be recorded, may I know?

Shri Ranga: He has got that reply
also,

Mr. Speaker: He is arguing his case
and when there are shouts of ‘No',
there are shouts of ‘Yes' also. But I
am asking all the thon. Members and
niot one side only. . . .(Interruption).

Shri Ranga: You should not be up-
set,

Mr, Speaker: Why should I not be?
It the proceedings are not peaceful,
I have got to regulate them.

Shri Ranga: When fhey said ‘Yes',
we said ‘No'.

Shri Nath Pai: I do not want to
interrupt, but he was not aware of
the developments. 1 claim the atten-
fion of the hon. Prime Minister. After
ke summoned us to meet thim, it was
clearly understood, on the assurance
given by no less a person than the
hon. Minister of Parliamentary Affairs
who should bear this put to avoid all
misunderstanding in the House, that
the Government will not seek a
positive vote and it is expected that
we will not move an amendment to
reject it, That was the position
given us to understand and that re-
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mains. No wrong inferences should
be drawn. That is our expectation.

I hope that I am correctly quoting
him,

Shri Jawaharlal Nehru: In view of
the fact that there is this difference of
opinion, I submit that the differenec
of opinion should be set aside and the
vote be taken now, if you like. on &
substantive motion. If the House
permits me, I shall move it....

Shri Priya Gupta: You should have
brought it forward earlier,

Shri Jawaharial Nehru: 1 know
that it is unusual for me to sugges
it at this late stage. But if the
House agrees and you agree, I am
perfectly willing. That is all that I
wish to say. I do not wish to press it.
But one thing is perfectly clear.

The hon. Member Shri Nath Pal
has certuinly, according to me. mis-
understood what 1 may have said or
the Minister of Parliamentary Affairs
may have said. He said that we shall
not bring it up because in the normal
course it was not necessarv to bring
it up. Government follow a certain
policy, and if that policy is explained.
if the House broadly aceepts it that 1s
enough.. .

M AR (TTAA) WO
wEEy .

T uwERT : MY q5 T3
T FT AT g AT T O

st TIAFACATE - AT UF qrdAv
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..Shri Jawaharlal Nehru: Therefore,
the position necessarily is that I have
to send some precise answer to the
Colombo Powerz and to the Prime
Minister of Ceylon today or tomorrow
as to where we stand. I cannot tell
them that we have not made up our
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mind. It is absurd. As a matter of
fact, we have already told them that
we accept them in priniciple. And it
is the proposition of Government that
we should tell them definitely and
precisely that we are prepared to
accept these Colombo proposals sub-
ject to the amplifications and eluci-
dations. Whether they will come into
effect or nol depends on the other
party accepting them. For the
moment, t‘hE‘y have not accepted
them. Well, if they do not accept
them, they do not come into effect:
that is a different matter. But I have
10 choose; there is no help for it; I
have to choose this way or that way.
If there is any doubt in any hon.
Members’ minds, I propose tc resolve
that doubt by suggesting to you and
%o he House to permit me even at
this stage to put forward a specific
motion. ...

Shri Surendranath Dwivedy: No
body questions your right as a Gov-
ernment.

Shri Harli Vishnu EKamath: Your
majority is there.

o TRTTAR AL ArdAT g
Hfed | A F Fg F gafaw § @
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w7 |
Shri Jawaharlal Nehru: The hon.

Member opposite says that he does
mot challenge my right to give the
Government's reaction to it to the
Colombo Powers. Then, will the

hon. Member at a later stage, some
other day,...... .. .... e ae s waes
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Shri Jawaharlal Nehru: I leave
myself in your hands and the hands
of the House, because I have to take
some action, and not merely deliver
a speech here, and I have expressed
to the House what the intention of
Government is very clearly, and we
think we are right; it may be that
some hon. Mcmbers think that wo are
not rightt Now, there are two ways
of dealing with this matter. One of
them is the very clrar way of putting
it to the vote. As a matter of fact, it
is going to be put to the vote in a
slightly indirect way by Shri Ram
Sewak Yadav's amendment, which is
a negative one, and which seeks a
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disapproval of this. If that is re-
jected, certain consequence:s flow, but
1 am prepared to accept those con-
sequences. But, if not, and if the
House wants a clear direction, I am
prepared to have a direct vote onit. It
is immaterial. But the fact is that "I
want the House to realise it.I donot
want to be said that I did some-
thing behind the back of the House,
or which the House not accept.
That must be made perfectly clear.

It is Government's intention to con-
vey a final answer to this matter to
the Prime Minister of Ceylon, approv-
ing in toto the Colombo proposals as
amplified and explained by them. I
would naturally add that the fact of
giving effect to them will only come
when the other party has fully ap-
proved of them. I think that is the
position on which 1 propose to act,
and I cannot act if the House does
not approve of it; naturally, I cannot
act, and I would not act, if the House
does not approve of it, but nobody
should be left in any doubt about it.

May I add that in spite of all this
argument that we have had these two
or three days, this business of the
8th September line and the Colombo
proposals is a temporary thing for a
temporary objective?

As T said earlier, fhe whole quesiion
of our conflict with China is a wery
much deeper one, and it may carry
us on for years, whatever may hap-
pen in between. [ do not say that the
actual war will go on for years, but
the conflict will go on and the menace
will be there. Therefore, we lhave to
prepare and strengthen ourselves to
the best of our ability; whatever hap-
pens, we have to strengthen our=-
selves.

Some people imagine that because
of these Colombo proposals being
accepted or acted upon we shall slow
down or slacken. That would be
utterly wrong. That is certainly not
the view of Government, or, 1 take
it, of anybody in this House. We
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must strengthen ourselves, because
it is inevitable that we should build
up our strength, not only get such help
as we are getting—and we are grate-
ful to the countries who are giving
us that help—but the real thing is te
build up our strength in India, build
up our industry, build up everything
that goes to strengthen our nation im
war and in peace. That is urgent and
important.

The hon. Member Shri Frank
Anthony in his eloquent, and if 1 may
say so, rather flamboyant language
referred to something; he said that im
two hundred years, something was
going to happen, not in my life-time,
not in his life-time, and all kinds of
things would flow from it T am glad
that he thinks of the future also some-
times and what the consequences of
our action might be. For, as I said at
the beginning, the world is not a static
world, it is a changing world; it may
well be that the present face of the
world may change completely; it may
well be that what is talked about now
about one-world State may arise; it
tay well be that frontiers may cease
to exist except for some administra-
tive purposes; all kinds of things may
happen. We are too much wedded to
a static view of the past even to con-
sider the present. In this changing
dynamic present, the main point is
that we must never submit to coercioa
or military pressure.

Now, 1 do not know what the
Chinese objections are, all of them,
but I shall mention one or two to you,
their objections to the Colombo pro-
posals. One is that they do not want
us in that Ladakh area, that corridor
as it is called, to put up any kind of
military or civil posts. That is an
important matter. And China wants
to put up her own posts there, civilian
posts, not military posts. That is one
important matter. The second, I
believe, relates to. . . .

Shri Hari {Vshnu EKamath: What
was the pre-September 8 position with
regard to that point? I think we had
more.
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Shri Jawaharial Nehru: We had 40,
and they thad 40 or 50; I do not ex-
actly know. . There is a vast number
of posts there. You will see that it is
difficult to explain what a post is, be-
cause a post is either a fairly strong
fortified post or just half a dozen men
sitting there with a flag, more to pre-
vent others from capturing that
place than for anything else. It is
not a sign of strength, but a sign of
visible sovereignty of a nation,

Shri Hari Vishnu Kamath: A

symbol.

Shri Jawaharlal Nehru: So, in re-
gard to all these posts, they do not
want us; like Acharya Ranga they
also object to what is called dual con-
trol; they both agree.

Shri Hari Vishnu Kamath: Let them
also go back. Let them also not come
in there.

Shri Jawaharlal Nehru: Thal is a
major point of difference between
China and the Colombo Powers, and
certainly we cannot accept the Chinese
approach to it.

There is another. I imagine that is
in NEFA about what they call the
Che Dong Ridge which we call the
Thagla Ridge. These are two major
maiters. There may be some others.
They have not told us about them
becuuse we are not dealing directly
witih them. They are dealing with
Columbo. We do not know. We hap-
pened to know these because those
were mentioned to us. There may be
others.

We are not prepared——prepared as
we are to accept the Colombo pro-
posals in their totality with their
explanations—we are not prepared
to have any amendments or changes
or variations made in fhem because
the Chinese do not like them.

There are one or two points which
I may mention which are not directly
connected with this. Shri Kamath
made some statement abeut emigre
governments of Bhutan and  Sikkim
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set up in Tibet, We have nc informa-
tion on the subject. When the Bhu-
ian Prime Minister was here, he was
asked and he also said so. 1 do mot
think there is the slightest truth in it
The Chinese Government has angrily
denied this.

Shrimati Renu Chakravartty: May
we know what was said by Shn
Kamath? He has not spoken at alk
(Interruption).

Shri Jawaharlal Nehru: Then there
was another—I do not know  which
Member said so—that Chinese troops
were pressing on DBurma and that
Burmese troops were co-operating
with Chinese troops. Somebody men-
tioned this. This has been  very
forcefully denied by the Burmese
Government. I do not think there 1s
the slightest truth in it

Now, may I say a word about some
criticism that have been made of the
Colombo powers and other countries,
certain non-aligned countries. Nobody
considers these countries as strong
militarily. Somebody asked: are thev
going to enforce their decision? Of
course, they are not supposed to en-
force any decision. They can only
proceed as mediators suggesting some-
thing. I would beg of the House to
remember when they criticise, as they
often do, and often with justice—I will
admit it—our publicity ete., that all
our publicity is ruined by some sucy
remarks made in this House. If. fo-
instance, contemptuous remarks are
made about these countries, any of
the Colombo Powers, these go there
and they say this was said in our
Pariiament. That has a worse effect
than all the propaganda that can be
made by China against us. I want the
House to remember that one has te
speak rather carefully about  other
countries, specially other countries
which are friendly to us. May be
they do not agree with us.

Now, much is said about their not
separately condemning the Chinese as
aggressors. First of all, it is difficult
for them to do so. Whatever views
they may have held, once they start
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acting in a mediatory role, it is diffi-
cult for them to move about condemn-
ing one party with which they are
dealing. They can retire and then
condemn certainly.

I would remind the House about one
country, the United Arab Republic,
which has done more than any other
country to support us. Their Cabinet
has passed a resolution supporting us.
I do not remember the words they
have used, but in dealing with the
situation they have been very strong-
ly in our favour. When Mr. Ali Sabry,
their Prime Minister, comes here, he
is attacked by our press, asked to say
that China is an aggressor—attacked
in the sense that he is cross-examined.
Here is a man coming as a mediator.
He has to behave with some decency
towards the parties concerned. It is
very unfortunate that he was treated
that way.

Shri Har{ Vishng Kamath: Is it right
to say they ‘attacked’ him. He was
asked questions.

Shri Jawaharlal Nehru: The  hon.
Member is right By ‘attacked’. I
mean he was cross-examined.

Shri Harl Vishnu EKamath: That is
not improper in a democratic country.
The Press only asked gquestions.

Shri Jawaharlal Nehru: I am not
challenging their right What I am
saying is that you have to bear the
consequences which flow in many
countries which are very friendly to
us.

Take another, Burma, for instance,
1 might mention, was deeply grieved
at the charges made against her in
this House. Some questions are ask-
ed about Burmese troops co-operating
with China. They are very annoyed
at that, and they protested.

Then there is some nol very reput-
able paper, a weekly, which also gave
some extraordinary stories about
Burma.
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Sbri Hem Barua: [s it Blitz?

Shri Jawaharlal Nehru: No, it is the
Current, if he wants to know,

Shri Hem.Barua: They are the
same, two faces of the same thing.

Shri Jawaharlal Nehrn: We had ac-
tually a protest from the Burmess
Government about it, asking why we
did not go about formally denying
this kind of thing, repudiating it. We
pointed out that it is difficult to ge
on repudiating every deviation from
fact that occurs in Indian newspapers
for that would be to long a process
and would be giving further publicity
to something that has been said by e
not very widely circulated paper.

Then yesterday or the day before—
1 forge}—an hon. Member quoted
something from the Amnand Bazar
Patrika. 1 was deeply grieved about
it. 1 had heard about it before, be-
cause that was a very contemptuous

personal reference to Mrs. Bandars-

naike, the Prime Minister of Ceylon.
1 was also included in it, but leave
me out, it does not matter what i
said about me. But it was very im-
proper for any person to have said
that about not only the Prime Minis-
ter of a country but of a country very
friendly to us, a country with whom
we have close dealings a country
which is trying, according to its lights,
to serve the cause of peace.

Shri Priya Gupta: That is a persom-
al opinion.

Shri Jawaharlal Nehru: It is not a
question of merits. I am merely say-
ing, if we want f[riendship in the
world, we have to restrain ourselves.
We canot go out and condemn other
countries and then expect them to
stand up for us.

st TRTATAE : "IT Wr ¥ 3R

&t @I e &
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Shri Jawaharlal Nehru I would
just repeat one thing more which I
have said previously. We have been
attacked and we are, and may be, at
war with China. That, I hope, will
not affect our fundamental approach
in the world and in India to solving
problems by peaceful means, because
the world is too dangerous. Hon. Mem-
bers must have seen what happened
in the Cuba affair where it was touch
and go—within 24 hours 200 millions
might die from nuclear bombs. It is a
terrible thing to think that such a
thing might happen by a slight mistake.
Fortunately, wisdom came in the way
and stopped it. We have neither nuc-
lear bombs, nor do we intend posses-
sing them. Nevertheless, we have al-
ways to think of these possible conse-
quences of what may happen. So that
we have to join, as I said, our firm
determination and preparation to re-
sist to the best of our ability, always
with an attempt, where possible and
where it is honourable to us, to adopt
peaceful methods to settle any pro-
blem.

In this connection, I had said pre-
viously about the suggestion I had
made about the International Court of
Justice or arbitration or some such
thing. It is no good my placing this
matter before the House at this stage,
because the question has not arisen.
But I do mention it to the House be-
cause it may bear it in mind. If it
arises I shall come to the House to
take its advice in the matter.

I may say concisely what I have said.
The question that arises today is a very
limited question, which is not a ques-
tion which will last 200 years, as Shri
Anthony said that it might or its
effects might.

Shri Frank Anthony: I{ might last
longer.

Shri Jawaharlal Nehru: But it is a
question as to how to bring about the
Chinese withdrawal to a certain
extent in order to be able to deal with
this matter in a manner which may
lead to results or not—possibly not—
but, the fact that a course of action
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does not lead to results should not
deter us from going into it, provided
it does not do any harm or injury. I
think both from the political and the
diplomatic point of view—I am not
referring to military matters; hon.
Members opposite seem to be experis
in it—this is desirable. Our rejecting
this would be harmful to us, harmful
diplomatically and from every point
of view. Not only those countries
which have made these proposals, but
other countries, big and small will
think that we are acting wrongly and
will not support us, as they have done
and as they might do in the future.
We are grateful for their support, of
course, and we want their support.
But it will not be quite right for us
to ask for support if we do not do
two things.

Omne is, we should shoulder our own
burden. We shall have to shoulder it;
we are shouldering it and we are
going to shoulder it, because there
will be no respect for us if we are
not prepared to meet up to the
challenge ourselves. We want all the
help we can get; we are grateful to
those who give it. Secondly, we must
not take all the time a belligerent
attitude, Tt must be all right in the
context of India today A belliger-
ant attitude is usually taken by weak
nations, not by strong nations. Strong
people, when necessary, take strong
actions and prepare for it. But merely
taking up a belligerent attitudes with-
out the necessary strength does not
impress andbody.

Therefore, 1 =ubmit that the atti-
tude that the Government has taken
and intends to take in this matter is
correct and 1 am sure that the House
will give its support to it.

Shri Hari Vishnu Kamath: About
the reported Chinese Government's
demand for the release and repatria-
tion of the Chinese detenus and
internees in India and the Govern-
ment's reaction to it you said that
you had referred it to the Prime
Minister and he would answer it in
the course of his speech. You told
me so al the outset.
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Shri Jawaharial Nehru: Yes, Sir,
The Chinese Government have aaid
that they are going to send one or
two ships to take back the Chinese
civilians who have been interned here.
We have said that all those who hold
the Chinese People’s Republic pass-
ports can go back to China and we
will not come in their way—we are
talking about civilians at the present
moment—unidess there is any civil or
criminal case pending against them.
That is to say, we are not going to
force any person to go back. We are
leaving it to the choice of the person
oconcerned, whether he wants to go to
China or not.

Shri Harl Vishnu Eamath: Is it not
the Government's policy to demand
the release of our prisoners of war
in Chinese custody before we agree
w0 release the Chinese detenus?

Shri Jawaharlal Nehru: These are
not prisoners of war; these are
civilians.
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Mr. Speaker: I shall now put Shri
Ram Sewak Yadav's substitute motion
to the vote of the House.
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Mr. Speaker: The question is:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the proposals of the Conference of
six non-aligned Nations held at
Colmobo between the 10th and
12th of December, 1962, with the
clarifications given by the Dele-
gations of Ceylon, UA.R. and
Ghana in the meetings with the
Prime Minister of India and his
coleagues on the 12th and 13th
of January, 1963 laid on the
Table of the House on the 2l1st
January, 1963, is of the opinion
that the proposals are not in keep-
ing with the honour, sovereignty
and integrity of India.”

The Lok Sabha divided.

Mr, Speaker: Some Members do not
appear to have wvoted properly. Will
they kindly stand up?

Some Hon, Members rose—

Mr, Speaker: I find there are six
“Noes" o be added: three “Ayes" to
be added and one to be taken out.

Shri Kapur Singh (Ludhiana): We
cannot take out.

Mr. Speaker: We can. So long as the
present rules stand, certainly a Mem-
ber can correct it because they were
made before we started this. That is
exactly the position. Therefore, I have
to do it in accordance with that,
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Pillai, Shri Nataraja
Pottakkat, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D. D.
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaish, Shri
Rai, Shrimati Sahodrabai
Raja, ShriC. R.

Raju, Dr. D. 5.

Raju, ShriD. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag, Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri 5. V.
Ramasamy, ShriV. K.
Ramdhani Das, Shri

Colombo Conference
Proposals
Rampure, Shri M.
Rananjsi Singh, Shri
Rane, Shri
Ranjit Singh, Shri
Rao, Dr. K. L.
Raso, Shri Hanmanth
Raso, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rwno, Shri Rajagopala
Rao, Shri Rampathi
Rao, Shri Thirumala
Rattan Lal, Shri
Raut, Shri Bhola
Rewandale, Shri
Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddi, Shri R. N.
Reddiar, Shri
Reddy, ShriK. C.
Reddy, Shri Narsyan
Reddy, Shri Ramakrishna
Reddy, Shrimsti Yashoda
Roy, Dr. Saradish
Roy, Shri Bishwanath
Sadhu Ram, Shri
Sahs,Dr. S. K.
Sahu, Shri Rameshwar
Saigal, ShriA. S.
Saraf, Shri Sham Lal
Sstma, ShriA. T,
Satyabhama Devi, Shrimati
Satyanarayans, Shri
Scindis, Shrimati Vijays Raje
Sen, Dr. Ranen
Sen ShriP. Q.
Shah, Shri Mansbendra
Shah, Shri Manubbai
Shah, Shrimati Jayaben
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, ShriD. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shivananjapps, Shri
Shree Narayan Das, Shri
Shrimali, Dr. K. L.
Shukla, Shri Vidys Charan
Siddananjspos, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, ShriD. N.
Singh, ShriJ. B.
Singh, Shri K. K.
Singh, ShriR. P.
Singh, ShriS. T.
Singha, Shri G. K.
Sinha, ShriH. I,
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Varms, Shri Ravindra
Veerabasappa. Shri
Veerappa, Shri
Venkatasubhaiah, Shri P,
Verma, Shri Balgovind
Verma, Shri K. K.

Sinha, Shri Satya Naraysn
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri
‘Srinivasan, Dr. P.

Thevar, Shri U. M.
Thevar, Shri V.
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.

Subbaraman, Shri C.
Subramanian, Shri .
Subramanyam, Shri T.

Tombi, Shri

Sumat Prassd, Shri Tuls Ram, Shri
Sunder Lal, Shri Tyagi, Shri
Surendra Pal Singh, Shri Uikey, Shri
Swamy, Shri M. N. Ulsks, Shri

Swamy, Shri M. P.
Swamy, Shri Sivamurthi
Swaran Singh, Shri
Swell, Shri

Valvi, Shri

Mr, Speaker: The result of the divi-
sion is: Ayes: 57 plug 3 minus 1, ie,,
89; Noes: 349,

Ayes: 59; Noes: 349
The motion was negatived.
st femm e : wers wERY,

TH U & At A .
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13.55 hrs.
DELHI RENT CONTROL (AMEND-
MENT) BILL
The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): On behalf of Shri
Lal Bahadur Shastri, I beg to move:
“That the Bill to amend the
Delhi Rent Control Act, 18958, as
passed by Rajya Sabha, be taken
into consideration.”
Mr. Deputy-Speaker, Sir....
Mr. Speaker: 1 am no longer the
Deputy-Speaker.

*Noes—the names of three m

Tripathi, Shri Erishns Deo

Upadhyays, Shri Shiva Duit
Vaishya, Shri M. B.

Varma, Shri M. L.

Vidyalankar, Shri A. N.
Vimla Devi, Shrimati
Wirbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

‘Wasnik, Shri Balkrishna
Yadab, Shei N. P.
Yadav, Shri Ram Harkh
Yadavs, Shri B. I,
Yajnik, Shri

Shrimati Chandrasekhar: [ am
SOITY.

Mr. Speaker, Sir, Rent Control was
first introduced in New Delhi by the
New Delhi House Rent Control Order,
1939. This was applicable only to the
New Delhi area. Then the Delhi Rent
Control Order, 1944 was passed which
made Rent Control applicable to the
whole of Old Delhi area also and this
was superseded by the Delhi, Ajmer,
Marwar Rent Control Act of 1047,
This was later replaced by the Delhi
Ajmer Rent Control Act, 1952,

The Delhi Rent Control Act, 1958
which now governs the landiord
tenant relationship is a comprehen-
sive one and supersedes all the pre-
vious orders and enactments. This
Act applies to all private premises
but does not apply to premises belong-
ing to Government vide section 3.
This is in accordance with the provi-
sions contained in the previous
enactments.

13.56 hrs.
[Mr, DeEruTY-SPEAKER in the Chair]
A very large number of buildings
in the urban area of Delhi are built
on Government leasehold lands. The
provisions of the enactments of Remt
Control, right from 1939 in the case
of New Delhi and from 1944 in the
case of other areas were applicable
to these premises built on Govern-
ment leasehold lands, thereby giving

bers could not B;e_recorded.
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protection to the tenants living in
these . premises against exploitation
and eviction by landlords. However,
the Rent Control Tribunal, Delhi,
gave a decision in certain Rent Con-
trol appeals relating to private pre-
mises built on Government leasehold
land in New Delhi, that the premises
built on Government leasehold lands
are ‘“premises belonging to Govern~
ment” and as such by virtue of the
provisions contained in section 3, the

Act is not applicable to such premises..

In the urban area of Delhi, a large
number of tenants reside in about
60,000 private residential premises and
10,000 non-residential busimess pre-
mises. The decision of the Rent
Control Tribunal, Delhi, would have
the effect of depriving this large num-
ber of tenants of the benefits of the
Delhi Rent Conurol Act, regarding the
fixation of standard rent and protec-
tion against eviction.

Therefore, it has been proposed to
amend section 3 of Delhi Rent Control
Act of 1958 by adding a proviso to
the effect that where such premises
have been or are lawfully let by any
person by virtue of an agreement
with Government or otherwise, then
the provisions of the Act shall also
apply to such tenancy.

To ensure that this amendment has
retrospective effect. the word ‘‘shall
be deemed always to have been
added” have been inserted in clause 2
of the Bill. This amendment should
have the effect, notwithstanding any
decree or order of any court or other
authority, and the proviso sought to
be added to section 3 of the Act has
accordingly been drafted.

This Bill is a very simple one and
has the very limited object of ensur-
ing the tenants who were enjoying a
protection under the Rent Control
legislation since 1839 from being
adversely affected by the decision of
the Rent Contrel Tribunal.

This being a simple and non-
controversial Bill, I would expect the
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House to pass it without any hesita-
tionn Thank you.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the
Delhi Rent Control Act, 1058, as
passed by Rajya Sabha, be taken
into congideration."

14 hrs

Dr. L. M. Singhvi (Jodhpur): Sir,
1 want a clarification. 1 wish to know
whether any specific time has been
allotted for this particular Bill and
whether it is the intention of the
Government to rush through this Bill
in half an hour. It is hardly fair to
this House and to Members who have
to contribute something and give the
benefit of their views to the Govern~
ment.

Mr. Deputy-Speaker: We will
continue the debate next day. Shni
Da:u. : ]

v

Shri Daji (Indore): Sir, the amend-
ing Bill as explained by the hon.
Minister is simple and plain and is
welcome in the sense that it seeks to
fill a lacuna left in the Bill as pointed
out by the court concerned. But there
are still many lacunae in the Act
none-the-less glaring than the one
being sought to be corrected. Gov-
ernment should initiate immediate
steps to revise the Rent Control Act
as applicable to Delhi because there
are so many incongruous and fantas-
tic provisions. This opportunity
should have been taken by the Gov-
ernment not to restrict the amending
Bill only to one particular point
brought to their notice, but for the
general revision of the Act.

There is one particular provision,
for instance, causing havoc to the
parties concerned—clause 6 and
clause 12. The latter says that appli-
cation for fixing a fair rent should be
filed within two yearg of the passing
of the Act, while the former provides
that for buildings built after 1057,
about 57 years should elpse before
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the rent could be revised. I will show
how these two provisions are contra-
dictory and had led to fantastic
results. There is for instance the
decision in the Chunilal wversus
Krishanchand case. If ‘the applica-
tion is not filed within two years, it
becomes barred by time. But in res-
pect of these new buildings, one can-
not file a petition for 57 years. The
decision has been given by the tri-
bunal that the proper course is to file
an application within two years- but
wait for five or six years before
giving effect to it. It is a fantastic
interpretation. So many bona fide
tenants feel that they could not go to
the court as they are told that their
applicationg are time barred. Hundreds
of them waited under section 6 and
thcy are completely without any
relief whatsoever because of this
interpretation. We can say here that
we do not agree with this interpreta-
tion but it is neither here nor there.
I think the Government is in duty
bound to amend these provisions to
bring into effect the real and original
intention of the legislation when it
was passed. In any case, the inten-
tion is not that the parties should file
an application within two years but
wait for seven years for relief.

There are so many other contradic-
tions also. There is an omnibus pro-
vision about the bona fide use of the
landlord. We know of cases where a
man actually claims 16 rooms for his
bona fide use! He was asked in the
court and he could not say why he
wants these rooms. He will say that
he wants eight rooms for guests. That
was not the intention or the raison
d’etre of this provision. If he really
wants the house for his use, he will
get precedence over the tenant, That
is understandable. But it has become
the stock argument advanced by
every landlord to evict his tenant
Certainly the courts are not arbitra-
tors about the bona fide use or neces-
sities, So, the tenant has to go

obviously.
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There is an old saying that justice
delayed is justice denied. That is
meaningless because in our country
justice is mever anything but delayed
What you call speedy justice is some-
thing unheard of. It will be a fantas-
tically expeditious and quick disposal
if an application under the Rent
Control Act is disposed of within one
year. I would request the hon. Minis-
ter to get a report of the pending
caseg before the tribunals in Delhi
and find out how many have beem
pending for many years. The rent
control proceedings are meant to be
summary, quick and short and what
not.

This Bill was meant to give relief
to the tenants and to stop rackrent-
ing. But it has become an instrument
for fleecing tenants in various ways.
There are incompatible and abnormal
contradictions in the Act and I have
got a handful of them but I do not
want to burden the time of the House
by going into it. I feel that it is the
intention of the Government to do
justice to the tenants. I thank them
that they have been alive to this one

" particular lacuna and particularly the

last clause in the Bill which says that
it shall always be deemed to have been
so. It is all good. In the same spirit
I request them to view the absurd
abnormalities that I have pointed out.
In this Emergency, we have got ample
powers and that is all the more reason
why a tenant should be able to seek
and get protection, if necessary, even
by extraordinary measures. With
this Act on the statute-book, if the
purpose is not fulfilled, we have not
done our duty to the people who are
our masters. The policy is not diffe-
rent. We accept the policy. But if
we are unable to implement that
policy effectively we are not worth
the salt for which we have been
returned to the Parliament. In Delhi
the whole business of rent racket has
become a sordid racket. To get a
shop in Connaught Place, one has to
give a pugree of one lakh of rupees
I know a particular shop which paid
only the other day a pugree of Rs, 2
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lJakhs. There is no receipt for that.
But every one knows it; they know
this shop got a pugree of one lakh
and that shop, two lakhs and so on.
We are sorry and helpless spectators,
with this Act on the statute-book.
Implementing it in a half-hearted
manner would not do. What about
the question of receipts? No landlord
gives the receipt when he claims
excessive rent. Why have we not
made that a penal offence. So many
States have done so. Why not such an
ordinary provision be made in the
Delhi Rent Control Aet so that at
least a fair deal is given? We do not
say to the landlord that he should
charge very cheap rates. But I want
to say, “Please give a fair deal to the
tenant; please give a receipt for the
amount you charge as rent; do not
have blackmarketing rent”. Why
should we not make such a provision
immediately and introduce it in the
Act so that the Act is able to serve
the purpose for which it is intended?
I do not understand. Today, it is
becoming only an eye-wash, a para-
disc for the lawyers and rich men to
start their multifarious, interlocking
litigation procedure which goes on.

There is another feature. There was
a provision prior to this amending
Bill. In the old Act there was a pro-
vision. It has somehow been changed
now. Supposing, if the rent charged
was excessive, it could be brought out
in the arrears of rent proceed-
ings. The tenant cannot do so
now, because limitation is over
and the court cannot take cogniz-
ance sub motu of the violation of any
provisions; the person is now debar-
red from all time, to come from seek-
ing a remedy. What is meant by
minimum excessive rent? Excessive
rent is blackmarketing. It is nothing
less than that It is an anti-social
practice; it is a criminal practice. It
is a blackmarket practice. It must be
dealt with harshly. Otherwise, why
should you say, “you shall not charge
such and such a rent”? If you charge
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excessive rent, you would be punish-
able. Why this hunting with the
hound and running with the hare?
Let us come down heavily on the
men who charge heavy and excessive
rents and lay down a fair amount
which will be fair to the landlord,
and which will give a fair possibility
for repairs, and at the same time, do
fair play and justice to the tenant.
Enforce a fair rent strictly within the
letter of the law so that the tenants
are not deprived of the protection by
any back-door, blind alley or trap-
door which are left deliberately or
which are left open for litigation by
intelligent parties.

Shri Narasimha Reddy (Rajampet):
Mr. Deputy-Speaker, Sir, I entirely
agree with my hon. friend Shri Daji
that the tenants’ hands should be pro-
tected, and I think that the whole Act
should be revised and it should be
seen that proper protection is given
to the tenants, considering the harass-
ment of the landlords.

We should also consider the posi-
tion that even amongst the landlords
there might be some honest ones, and
we must protect the interest of those
honest and bona fide landlords, If a
landlord has got a number of houses
in Delhi, and if his activity takes him
to some other places like Calcutta or
Bombay, he has necessarily to rent
out all his buildings. Supposing he
finishes his work and comes back, he
must be allowed to occupy anyore of
the numerous buildings which he
possesses in one place. Provision has
to be made in such cases to see that
a landlord is allowed to occupy any-
one of the buildings he has got for
his own purposes or for the purposes
of his family. That is my recommen-
dation to the Minister; and I have also
given an amendment to that effect. I
hope the Minister will give dwe con-
sideration to it.

Shri A. N. Vidyalankar (Hoshiar-
pur): Mr. Deputy-Speaker, Sir, the
whole Act was passed I think, in a
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burry, I agree with Shri Daji that
there are many loopholes and they
require removal; it requires a lot of
reconstruction. The Act was passed
with a view to encourage the con-
struction of houses on the one hand,
and to discourage exploitation of the
tenants on the other. It was also
thought at that time that the interests
of both the tenants and the owmners
should be protected. I feel that we
lay more emphasis on passing of laws,
but in the matter of implementation
eur administration is wvery weak.
Naturally, most of the difficulties arise
eut of this situation. Why is there
blackmarketing? Why is there pagree
eystem, as was pointed out by Shri
Daji? The reason is that the tenants
dail to get justice that is their due.
Sometimes the owners are also
iroubled. So, they compromise; they
some together, and they go against
the Act. Therefore, our approach
should be that our laws should be
tree from loopholes. They should be
strictly enforced and our machinery
for administering the law should pro-
perly function, and it should take
wpon itself that the interest of the
#enants and the owners, both should
be protected.

1 know many instances of delay in
the decision of cases. It is really
extraordinary. I know of cases where
eut of sheer disgust the parties with-
drew their case and came to a com-
promise. The weaker party—whether
it is the tenant or the owner—always
suffers. Therefore, 1 think the machi-
nery should be properly streamlined
and it should be strengthened so that
she law may be properly implemented.

With regard to Government premi-
ees, 1 quite agree that Governmen®
premises that are used by the govern-
ment employees and are given to
them for the duration of their em-
ployment; should be kept free and
should be exempted. But such premises
ag are rented out and used by private
parties or used for commercial pur-
wposes should not be exempted. The
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law should apply to those houses in
the same manner as it applies to the
private premises. I think it is neces-
sary, because I know of cases where
private persons living in Government
houses or commercial people who
somehow or other secure Government
premises misuse that position. These
premises belonged either to the Gov-
ernment or to certain agencies like
the LIC, Certain agencies own houses,
and those houses are rented out in the
commercial way. They are rented out
from one person to the other, and the
misuse goes on. When such a misuse
goes on in the case of premises owned
by the Government or by semi-govern-
ment agencies, it creates disgust and
demoralisation. These cxamples have
been quoted by private owners. There-
fore, in the case of Government pre-
mises, as in the case of premises own-
ed by Government or semi-govern-
ment agencies such as corporations,
we should examine those cases, and
in those cases also we should rational-
ly apply this Act.

I strongly feel that this whole Act
needs a thorough review. We should
improve this legislation, we should
bring in a comprehensive legislation
free from all the loopholes on the
basis of the experience that we have-
gained in all these years.

st T wa (et w0
am) : IR AW, a8 A1 R
frarr wfyfem  (F49rw) fagas
AT AT § =9 ¥ A7 997 F I A7
e ey ay 2, & 3w ¥ TgITE
feg 78 T3 Avw ¢ fr o faiaw
¥ oY g5 e #Y mearaAr 7 v § 98
e AT fesfg ¢ 5t 3w F1 @Y
ofoms Zmr W frosw ® o wE
ay fagaw ¥ 4 g o a7 oger
qr |

& A% feodEr wi wifes
T F wE A A g, 7
aa & fF gaTe AmsAt S o9
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T FTFHT AL & 1 FAT A gEA A
g & ot fF T A fawifa &
WAL g Fg1 A fF 94T 391 F wwe
1§ FAHT wo Fo TT foo Fo A
fasdT & Y 37 F fogara & sy
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ST IAHT F9T Iegia 79 FL L AL I
# A1 1 A1 fgara 947 & | awg wEA
wifas ag7 SqE | A IT R FA AT
TaIgANIT I qar AT T I §
FfFT e feafi oy, mw el &
7% 39 F A9 ag 74 1 & 7w e
I 9T e fagao g J@ gar
& 197w A e g, 9 are
T AITFMY T TG AT W R
& T A &, ¥ I T Y AR
AT AT Yo Fo T AU &
FUIT | TE oA W A 99 A &
&1 a1, freg 93 a7 fFaar w31 FW
[(AT & 977 47 AT A FET & 7 A
11T A I T AT AL 01 IW FAd
FEl @ @t fF ag TR g IER
O WA qF A, WA A, g
feoga I9F AR Ty a7 @ & WK
g Jg &y WY & o= 7 fewar gl ¥
qif & a1 37 #1 @@ & fAwe fear
waT & 1 & qrAdg g4 o § Fg0
9% 39 1 39, {1 AIT qA9F | g B
T # TRTEHAT FT FATA §, 9§ faopA
q1% TEIE | WY 7 war g, o fw
qadt afsfraq &, 9@ & faar &

“to any premises belonging to
the Government.”

9 & AW AT A qZ A1I7 & foag wEr
g:

“Provided that where any pre-
mises belonging to Government
have been or are lawfully let by
any person by virtue of an agree-
ment with the Government or
otherwise, then, notwithstanding
any judgment, decree or order of
any court or other authority, the

provisions of this Act shall apply
to such tenancy.”

freg & ¥ oY wifgie faar & 99 & 97
ag AT ot wez 7 fiar §, A ez

T HFH T ag FaT
2555 (ai) LSD—8

ing Prices of Essential
Commodities at rea-
sonable Levels
“The expression ‘premises be-
longing to the Government' in.”

Mr. Deputy-Speaker: Is he going to
finish or does he want some more
time.

Shri Naval Prabhakar: I have just
started.

Mr, Deputy-Speaker: He may con-
tinue next day. We will now take up
the other business,

14.30 hr .

MOTION RE MAINTAINING PRICES
OF ESSENTIAL COMMODITIES
AT REASONABLE LEVELS

Mr. Deputy-Speaker; Further con-
sideration ¢f the motion moved by
Shri Indrasit Gupta on the 1lth
December, 1962.

“That tris House takes note of
the statement laid on the Table
of the Ha.<e on the 10th Novem-
ber, 1962 by the Minister of Plan-
ning and [.abour and Employment
on measures for maintaning prices
of esseniial commodities at rea-
sonable levels.” -

We have taken one hour and fifteen
minules,

Shri P. Venkatasubbalah (Adoni):
What about tre Agricultural Refinance
Corporation Eill?

Mr. Deputy-Speaker: Next session.
The Speaker has allotted the remain-
ing 21 .curg for the discussion of this
Moiion.

Shri V. B, Gandhi (Bombay Central
South): Mr. Deputy-Speaker, it is a
good thing that India is conscious and
wants to be watchful of the consequ-
ences of inflation, One thing that/a
country which is at war, as Indid is
today at war with China, should not
neglect is to watch its price line. It
is ‘;ery important that due importance
sHould be given to this aspect. A
stable price line i worth all the
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Divisiong on the front line. We Anight
agree that we cannot altogether es-
cape the consequences of inflation or
the consequences of the economic
situation that arises from the war.
repare ourselves to accept
some of "the consequences. Inflation
is inseparable from a major war.
We should, however, examine how we
in this country areituated and pre-
pared or organised to save ourselves
from any excessive dose of inflation.
Here, we should also remember that

the objective of any price/ policy is
not necessarily that the ¢rice line
should be held absolutely. It has to

be conceded that in the matter of
price levels, we/shoulg talk in terms
of relative price levels.

In this connection, I think our
country has done rather well. We are
en used to
planning and we have had some 12
years' experience of planning. 'That
experience has certainly stood us in
good stead. We ha\‘%ad some ad-
‘'vantage from this plinning, when we
were confronted with the problem of
price levels. Some twelve years ago,
if we had been confronted/with the
pituation which we are facing today,
we would probably have been pot
able to give ag good an account of our
economy as/ve can today. Here, we
see, that wihthin months of the Chinese
aggression, our Government has been
able tp place before this House a
statement/Of its price policy. We find
that the Government has been able to
initiate measures promptly without
losing time for maintaining the prices
of essentia mmodities at reasonable
levels. Heére, we have this Govern-
ment's determination to act and we
find that the policy placed before this
House is a well/thought out and
extremely practical policy designed to
keep prices within limit.

I will just mention three of the
measures which this Government has
at ffirst decided to take. The first is

Government's decision to set up a.
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high level committee on price stabi-
lisation within the Department of Eco-
nomic airs in. the Ministry of Fin-
ance/ We also find from the statement
before the House that there is an
awareness of the importance of pri
intelligence of retail price trends a
of the spread between wholesale and
retail prices. Secondly, the Govern-
ment has already sanctioned a scheme
for the building/up of a network of
co-operative anf§ other consumer storeg
especially for the supply of essential
commodities. At present, it appears
from the statement that/the Govern-
ment intends to set up‘or praposes to
set up something like 200 wholesale
and central co-operative stores and
rimary stores.
Nor has it been case that the
policy in the matter of foodgrains has
been neglected, Actually.... (the bell
rings) Will you give me five minutes
more, Sir?

Mr. Deputy-Speaker: There are
about 25 names and the tmme is only
24 hours.

Shri Sinhasan Singh (Gorakhpur):
Please take down my name also.

Mr. Deputy-Speaker: The hon.
Minister wants about 40 minutes to
reply.

Shri V. B. Gandhi: As you please.

Shri Ranga (Chittoor): Why so
much time?

The Minister of Planning and
Labour and Employment (Shri

Nanda): Would you like me tp have
less?

Shri Ranga: Yes.

Shri Nanda: All right. I will take
less time. I will give less information,

Shri Ranga: You are giving infor-
mation or only sermons?

Shri V. B. Gandhi: I shall conclude
by saying that, in aoccordance with the
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policy that the Government has been
pursuing, we have not been neglect-
ing the other gide of the equation in
a case of this kind, and that is....

Shri Vishram Prasag (Lalganj): I
think there ig no quorum in the
House.

Mr. Deputy-Speaker: We are not
taking any vote.

Shri Vishram Prasad: After 2.30....

Mr, Deputy-Speaker: Are you
seriously challenging the quorum?
Let us go on.

Shri V. B. Gandhi:... and that is
production in the country. Take the
case of industrial production. It has
gone up from 137'3 Index number in
1957 to 181'2 Index number in 1961.

After all, Sir, any public policy suc-
ceeds only in proportion to the mea-
sure of public support that the policy
is able to secure and we find in the
policy of the present Government that
we are having the willing cooperation
from all sectors of the community,
from leaders of trade unions, from
industrialists, from chambers of com-
merce, etc. In this approach, we find
the guarantee that in our war efforts
there shall be no risk of hoarding and
profiteering and such other anti-social
practices. Thank you, Sir.

Shri Ranga: Mr. Deputy-Speaker,
Sir, once this question of holding
the price-line comes up, everyone is
naturally tempted to say ‘Yes, yes,
prices must be prevented from rising’
because, who would ever like any-
thing that he purchases to cost more
from day to day? But, actually, Sir,
what is happening is this. Without
most people’s knowledge, prices go on
increasing because inflation has be-
come inevitable. It has come to be
built in to their own plans, the so-
called industrial development and
other developments and no wonder
prices will go on rising without any-
body's individual contribution to it,
and only because of the policies of the
Government.
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Secondly, Sir, when we think of
this rise in prices, we cannot forget
the needs for achieving parity in re-
gard to its impact ag between different
classes of people and different sec-
tions of our own producers, industri-
al producers, agricultural producers
and the proletariat too, the agricul-
tural workers and industrial workers.
What generally has happened and is
nappening is that when Government
tries to take certain tentative mea-
sures to hold the price-line, it often
hurts the agriculturist more than it
hurts anybody else. And, unfortuna-
tely, the agriculturists have only one
or two things to sell whereas they
have got to purchase all the other
things in order to maintain them-
selves and to carry on their everyday
lives both as consumers and as produ-
cers. Unfortunately, Sir, during this
year—as it pgenerally happens every
year—the yields of rice in the rice-
growing areas have gone down very
seriously. In the heavily deltaic areas
it has gone down to an extent of fifty
per cent.

Thirdly, Sir, the prices of manure
have not shown any decline at all
On the other hand, they are on the
rise. Cattlefeeds are costing us very
much more, so much more now, after
this emergency has come in. It js a
good thing that it should happen.
The rise in the standards of living of
our agriculturists, both workers as
well as peasants, is taking place and
naturally costs of cultivation on the
whole are going up and have been
going up for the last twenty years
more thap in proportion to this infla-
tion that has been taking place. Be-
cause of these things, Sir, peasants are
nof{ in a position really to make both
hands meet and make their own agri-
culture pay; and, what is worse, the
burden of their agricultural indebted-
ness hag been rising. .

The cost of credit is also going up.
When the bank rate goes up here
by more than twenty per cent, the
rate of interest at which credit is
available to the agriculturist is also
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going up because the people who
would be lending the money to them
would be borrowing the money from
the scheduled banks and other banks
also. Everyone knows that it is not
the case with other industries. In
agriculture, anyhow, credit costs
much, far too much. I have been
saying about it again and again but,
unfortunately, there has been ng jm-
provement at all and the rate of inte-
rest continues to be so very high.
Even cooperative banks in areas
like U.F. and Bihar have been obliged
to charge from nine per cent to twelve
percent although the Reserve Bank
Bank of India makes credit available
to cooperative banks at some conces-
sional rate of two per cent or ome
and a half per cent. And, why has
it happened, Sir.

It is because the credit of the agri-
culturists is considered {o be so very
low and the cost of administering
these cooperative credits has also been
going up. Because of all these rea-
sons, the costs of cultivation are go-
ing up. Naturally, it is fair on the
part of the Government to see that
at least the costs of cultivation are
covered and the peasants are enabled
to have the minimum standards of
living and the minimum of income.
No effort in this direction till now
has come {0 be made in spite of seve-
ra] promises made by the Government
that they are going to establish an
Agricultural Stabilisation Council or
Commission and so on. No effort has
been made in order to assure our
peasants a stable, decent and remu-
nerative level of prices for their agri-
cultural produce., And, all these
things have got to be done with a
view to maintaining parity between
the agriculturist and the industrialist.
Even the idea of parity in economy
in prineciple has not come to be ac-
cepted by Government, not to speak
of implementation,

Therefore, Sir, ] would like my hon.
friend, Shri Nanda who has always
the softest corner, of course, for the
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industrial proletariat also to try to
extend his capacity for sympathy in
order to embrace the agriculturists .
who form more than seventy per cent
of our total population. As everyone
knows, unlike the industrial workers,
these agriculturists do not depend up-
on the Government and do not trouble
the Government at all for their means
of livelihood, for their employment
or for the way in which they go on.
They do not ask Government to pro-
vide work for themselves or to pro-
vide maintenance for themselves.
Actually, the Government ought to be
greatfu] to these people because their
maintenance and their employment
and their ways of life are not all
dependent upon the | Government.
They are not dependent at all on tha
Government and to that extent Gov-
ernment are relieved of all these
burdens.

For that reason, Sir, more than
for any other reason, Government
should be greatful to them and there-
fore should show special solicitude to
their needs and their troubles. I do
not mean to say that no golicitude has
been shown. Every Government has
been showing some solicitude or the
other. But, the most important ques-
tion is, ‘Is it adequate?’. 1 am sure,
Sir, my hon. friend Shri Nanda would
agree with me that what the Govern-
ment is able to do is not adequate.
What the Government contemplates to
do is also not so favourable to our
agriculturists. You might say: ‘What
about these big irrigation projects,
medium-scale, large-scale and small-
scale projects and all these things'?
All these things have been going on.
There have been some developments
in all these directions but all these
things do not touch the fringe of this
problem and therefore, the question
of price is of the greatest importance
so far as our agriculturists are
concerned.

Therefore, Sir, I wish to sound a
note of warning toc my hon. friend
that however anxious he might be to
hold the price-line to see to it that
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hig industrial workers get their cereals
as cheap as possible, he should also

be equally anxious, if not more -

anxious, to see that those people who
are producing cereals and other raw
materials needed for industrial deve-
lopment are also looked after and
their interests are not jeopardised in
any way.

Lastly, Sir, I wish to say that today,
in the whole of the south, from which
part I have just now come after a
month's tour, I find that the price
level is much too low and everywhere
there are complaints. What is worse
is this. As if to add insult to injury,
the land revenue has been raised by
more than hundred per cent in Andhra
and the Ministers themselves have
admitted that in some cases the rise
may go up to twe hundred per cent
and even three hundred per cent.
In your State of Mysore, land revenue
is being raised, and in Madras too,
they have got measures. I do not know
what further surprizes my hon. friend
the Finance Minister has got to offer.
Because of the war emergency, his
taxation proposals are likely to go up
either by way of excise duties or
through direct taxes that would be
levied here as well as in the States.
So, for all these reasons, I sincerely
hope that my hon, friend will not
jeopardise the interests of the peasants
merely because he wants to utilize
the present war emergency to further
his own pet ideag of socialism.

Shri Karuthiruman (Gobichetti-
palayam): Mr. Deputy-Speaker, this
non-official Motion on the question of
maintenance of the price-line of essen-
tia; commodities is a very important
one at this juncture, and it is very
essential to control the  price-line.
One thing that is agitating all of us
in this connection is the fair price that
will be fixed for the producer. Every
politica] party and every politican says
on the platform that the price line
should be held and it should be so
cheap that poor people can buy things.
Ve also endorse it. Taking into ac=-
count the points of view of both the
producer and the consumer, we should
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fix it at a level which is favourable
to both. Unless the price line is held
at a reasonable level, production of
foodgrains will not increase, in spite
of all the inducements and encourage-
ments that you give tp the cultivators.

Let us compare the pre-war cost of
production per acre of paddy and the
present cost of production. In 1039
or 1940 the cost of production per
acre of paddy was Rs. 40. It can very
easily be verified by the Planning
Minister from any agricultural re-
search station. Today it is Rs. 400.
No one can deny it or prove that it
is less than Rs. 400 per acre, So,
there is one thousand per cent in-
crease in the cost of production from
the pre-war level. Simply because the
agriculturists are not properly re-
presented in this House and they have
r.o able spokesmen here, it is being
suggested here that the price line
should always go down and down.

Let us now see how the cost of
production has gone up. Cotton seed
which was selling at Rs. 2 per bag
in those days is now selling at
Rs. 30 per bag. To maintain one
pair of cattle one has to purchase at
least two bags of cotton seeds per
month. Groundnut cake, which was
selling at about Rs. 1'70 in the pre-
war days is now selling at Rs. 28 per
bag. For all these reasons, the cost
of production has gone up ten times
or more, Then, let us see what he
is getting in return. If we take 100
as the base in 1939, now the price
that he is getting is 400, an increase
of four times, as against an increase
of ten times in the cost of production,
{s it not reasonable for a poor agri-
culturist to expect a fair price for
his produce? Unless we give them a
fair return, how can we induce them
to produce more? We say that we
are an agricultural country and we
want to work for the benefit of the
agriculturists. But, all the same, un-
fortunately or fortunately, we have
not been able to give the poor agri-
culturists any increase in their
returns. It is very necessary, special-
ly in this emergency when we
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require increase in food production,
to give a fair and proper price to the
agriculturist.

Then, what should be the consumer
price? Now what is happening is
that the intermediate traders = are
pocketing a large slice of the profit
and the consumers are getting the
agricultural produce 40 or 50 per
cent above the price at which it is
sold by the agriculturists. Can we
not devise a method by which the
difference between the producer and
consumer price is not more than 10
per cent? The price line should be
held in such a way that the consumer
will get the agricultural produce at
10 per cent above the price charged
by the producer. Then, it will give
a reasonable price to the producer.

Now the Ministry have fixed a
floor price of Rs. 15 per maund of
rice which will be the minimum price
which the producer will get. What is
the average yield per acre in Madras
State? It is about 2,500 lbs. of paddy,

about 20 bags, in very good land. Soy

according to the price fixed by the
Ministry, it is about Rs, 15 per bag
of paddy, or Rs. 300 if all the avail=-
able paddy is sold, whereas the cost
of production is Rs, 400. What is the
jdea in fixing the price at Rs. 15 per
maund of rice and giving the pro-
ducer only Rs. 300 when the cost of
production is Rs, 400 per acre?

I am saying this not as Parliament
Member but as a practical farmer. I
am in the field for more than twenty
years. I am producing 5,000 lbs. per
acre on one hundred acres for the
last twenty years. So, unless the
floor price is Rs. 20 or 21 per maund
of rice, it is practically impossible
for any agriculturist to make both
ends meet and carry on. So, if the
present policy is followed, it will
mean reduction in the production of
foodgrains. The present increase in
foodgraing production is partly due
to our Plans and partly due to ad-
vanced methods of cultivation, and
chiefly due to the prevailing prices in
ihe market,

‘removed
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Now the prices of foodgrains are
falling in the countryside, Nobody
can.deny that the prices are falling.
Mahatma Gandhi said the introduc-
tion of control will mean stealing the
poor producers. When controls were
: in 1948-49 there was an
increase in food production. We
should give a proper price to the pro-
ducer. Government should take very
serious action to see that there is a
fair balance between the price for
the producer and the econsumer. The
difference should not, in any case, be
more than ten per cent. If that is
so arranged and if the producer is
given a fair price in the present
emergency conditions, I can confident-
ly say on behalf of the farmers, the
rroduction will not only be 80 million
tons but it will be, we assure -the
Government and the Planning Com-
mission, 100 million tons. I again
repeat that this is subject to the
condition that a reasonable price is
given to the producer.

oY qurgY (feeme) : fegdt wfise
qred, 5 qIFl F7 SA-=gT 77
& &1 fF I3 &7 Sar &1 shaa-faaig
grar FfT g1 9, 39 aFT 9Tl &
FETT FT AT 9gd F&LU g | 39 H a1
H 39§39 & §rAA S fFER 9%
fFa 71 & A wFe g saw, 7T
& arv § aaiar ¥ " &3 9% I
FT ATETT FT T FI JATET FFFATET
A A Ama ¥z
SR, FAi(E ag UF agd agy T
g 1 AfF WA & At § TR A A
fafeme Aify 78 &, =9 foq Wi &
qEX H[ qog T XA F FAL TaF F
FUTE et @A ¥ | A AT AR
Y Afe fafrma w@F & 1 wEy w1 sgA
¥ v & fou o fafesa A &0
g agg Iea 1 feer  mfefe
AfT F fagl & sarc-ge a3 ffgaw
T fFar S Ewar g Star HAA
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qft #gr § awwre Fr arf fafea
Arfr 7Y & X 77 a9 FT $E 9™
& & fr 1€ T uF w7 At
Tas & Far 1 foae & fau oo
e mrrHIT FT 7 Hfaw, FY fF o
o FaOAT AN FIRFT [ T FWA
O §  IF T A9 AL AA
ErY &, T FoF F Fre@ F a9
& AT IH T FrAa aTeg, e A,
afew 77, O T7q A%, &Y ST & WX
T a7z T &R ¥ fam omm
¥ T FAT ST qgT A A 0
g T foasr w1 fafem A
T 3, A e w1 A% A awAr
21 ag e foaar sifmm 5T 9,
AFATE FY UF TEN AFAT & | A
WA TR E TR F o
T &, IT AT F AR T AE W
e Afa o g 17 &
HATE q3T & 71 W & | T qT WA
AATH TFTT &7 99 AT @ E |
15 hrs. *

waR A qd semaEm § s
W A wgmE A My § A
SITHT &1 AT FAT AT | T FAEET
AT & | Tgd A1 WITHT 9g J[@AT g
fiF &zrare e Gt @ 1 F2TETT O Ay
T ¥ T § W gEL FA Freaat 7
g g, el A T & AR |l H
At § 1 Tl W |l ¥ A A
3% A ¥ TN AW W@ E | WA
& W gl A 9 WS § ar T
F W MY A A TGS, WA F
WTA T4} &7 ATH AT & AT AT & AT
gt @ w1 @ § | FAF Ry ¥
A HTHT T GT S AT FAY WA
& WA qTaTE O TG AT & /I A

F 9T ATHTT HT FT A0T & a7 ;g

F 0T QAT aF TGA AQ | T AR
& Fg wrgar § fF A e wAw
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&1 FTAT &, WA WA AT FAT
THT GqT FIAT §, IAST W &
W@ O S ST 8, IEET 6’9
e 7@ | 99 A7 3G R Ay e
AT 97 FET 2, ITFT TH F FAT
&g & #7 faed & o 3@ wan fowr
T o= wfvw & o og= v @
ar ag e & e ST qT FwTET 2
St T wATS 3T FaT 8, IEE A
TEHT T T AT §YG /A W19 fAerar @
AT T A T FREAIL R G
[qr wrar &, etwar ar fager &y
Bagr ¥ Fer 9w § W q@ ¥ fawge
¥ g # fagaar @ a1 1 & AR e
|t 79 77 F g # AT § 1 g qT
¢ @ T2 A oA @ e
gFar & | o aw Fr¢ fafa Aifr
G AINE AT § 9 TF T qE
FT 7 TAFT AT FHAT § | AT T qH
TFT G AT ATAT | WY TART TGA
& UF TG AR E | WA AT AR §
fe #r¢ fafema Hifa Y a1 wowr @
T FT AHAT T3 F A A wEe
T WG TF TEAT ¢, T4 g (AFAAT
& " o9 9 A1 §, 97 9 7 AT A
Fwa AT 7 @ 9@ {6 feam @
TR & A T6F a1 § WOR wg
fafma Aifs geaET Rt AT g
grr 5 THE SqTeT WIT TEY a7 AFT &
A LAY o7 a6 § ) wvg Y Ay
H9HT gg W e FET gem R
FIL@ET ¥ Y GTA a9aT §, SaE!
AWT § IF T & wfaw fwa AG &
HHAT § | T HOA T AL FT AfA
FAE 79 qT AT &9 ;DT A R
g TS AT aTq AEN AT qahdr g |

FOHT FAW GAGT AT, THY
$G 17 a0 A & | 99 ar af
ghrr fF sz J@w, fa #y wfwe
o 3T et § AR gdfwe 2 wdn
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[ =t amdr ]
A AN & W qAA wR ITH
FTA0 F0 4= A¥ a3 wAf A AFF
FT SIT A i 778, ITal ATH THIAT
A | T A9 AT AT I HIA W
farmg L7 947 g, TT6 (9T | ATTR
qa1% 37 § | wleq e ¥ 35 T8l
& T4 § | STET g7 41T ki g
TH 9¥ HuA (740 ST | AN q9 qAE
& & 5FAT § o4 7w FF @rg WEad
qrfa g T g ardr & 0

ot fuga feqi & oF g &
HIYHT FAATAT ATEAT 3 | Tg ST AT
¥ ara #3F A7 @ F, 7@ agT &
faer=eq amT § | @ OF @i AT F
T AR IFG g R S| | Iaq
qI3 & ATFT IX LT TAF SIAT @o
4T AT SI3T g@r a9 @r w@r av |
ITT A T2 FT WX 7@ faar AR
9rE #1 widt ¥ 375 w1 e fan
UIT FgA @, U131, 94 | 4 99
qar 5 ag d4F 40 @ar @ 4v7?
I93 Fgr 5 o AN g e g
g0 T F fagg gad @ 9w
arar &1 447 g 1 g4 =t faadr Ay
g zafag gt G way < @ anfe
TR A1 g AT AT AL a8 @T
ST | g gL AT qHA F gET A
F @1 @1 g | w7 A Rt w1 gl
TFF T gET q19 909 99 A7 G & |
ag 97 27 % 7 I v § |

# n3 Fear 5 e Afy
TR Fd  wawr a@ifgd & owmaw =9}
5 &Y7 o g, T & ST FA-
FEE §, 9T & A7 AT TAdT B,
g F gEEI g A AT FJwdr g,
g AT ITITE F IO wr AT
AL WX 3N, T A Fe@El &
AT H SAIET FAC A G0 | T T T
qo (% |1 § ¥ el wredr el
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Fr g oW free & g fegmam
& fagrad 31 gnr § | A {FdT 9%
q1 =& wrd, fram w47 9%] T
& g Fare g | < @y § fam A g
frar 7 i A s FiEd wr
o faed o #oaver § ¢ e A
AT &1 TqT F drer g, IT F AV
FACH N JIAT E | 9% g9 & 5 qA
Fg4T 9.7 § fF fram & smE
TS ZAAT &7 &7 & | =TT gHara<i
A Y Iq TCSTEY ST & W ATAT ART
q T TFT T wT TG fFar & 1 g9
fTg 1 918 @il & W A1E1 & A
H frns 1 #S 93 fSaar  iF T a8t
g AT M WA qEAT I @ §, gaAr
q UTT TF FAT TgA 37T & AL T &
qIT | FTH FiagiE arer g o

wd § 7 zAAr g fAIw wr
AT § F g0 oTF T w9 g I 9|
T =04, 39 fea & A am a0

Dr. K. L, Rao (Vijayawada): Mr.
Deputy-Speaker, Sir, this emergency
period during which we have got to
build up our defensive military
strength may last for anything from
five to eight years. Assuming two
years for the transition period, I
think, the total estimated period for
which we should be prepared will be
ten years. The amount of money that
we have got to spend during this
period on armaments alone can be
gauged from the fact that during the
last war in Great Britain they spent
about Rs. 1,300 croreg on ammunition
factories alone and they received
something like Rs. 11,000 crores worth
of armaments from the USA by way
cf lend-lease. I shall draw on some
of my experience of Great Britain
on this subject as during the entire
period of the last war I happened to
be in Great Britain.

When you are spending such large
amounts of money, the greatest dis-
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turbing factor to sound economy will
be the rise in prices. This will lead
to the gpiral of inflation. Inflation
creates two kinds of disadvantages.
The first is that it increases the cost
of production and the second is that
it comes in the way of the rate of pro-
gress itself. Therefore we should
visualise wvarious situations in which
prices may tend to rise and where
strict control must be achieved in
time,

By way of an example I may say
that it may be that in order to keep
the prices at a particular level, we
may have to introduce rationing on
a limited scale in some ‘towns with
a population of a lakh and more
people. For that we must have the
registration of people ready.

Similarly, we must also realise,
when we are considering this long
period, that there is bound to be some
increase in prices during this period.
This is inevitable.

For example, during the last war in
Great Britain prices went up by 12
per cent in the first year, then they
renained steady and only towards
the 2nd of the war went up again by
about 50 per cent. After the war is
over, there is a transition period
whicn is of great importance when
sgain restrictions on consumption
will have to be imposed. For
example, bread was not rationed in
Great Britain during the war but it
was rationed just after the war was
aver.

The various measures that have
been enunciated by the hon. Minister
for control of hoarding and profiteer-
ing, which may assume very distres-
sing proportions are necessary.

There has been some consideration
of the price ceiling also. But I want
to submit that none of these measures
by themselves will achieve success
in control of prices because they do
not 2o to the root of the disturbance.
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There are some other more important
and basic factors which have got to
be thought of in this connection.

These/are the four factors which I
shall discuss briefly.
"The first and the most important

one is tite increase in/food production.
An emergency of thfs type should be
taken advantage of to boost up our
foad production. That isAvery vital.
For example, during the last war,
Great Britain increased its food pro-
duction, in spite of cther very heavy,
commitments, by as much as 70

cent. Similarly, in the USA, in spile
of the fact that they had/withdrawn
from the agricultural labdur as many
as a million people, the food produc-
tion went up by about 3334 pel/
cent, that is, by one-third.

What T want to submit is that
every eflort should be made to
increase/ our food production. For
examplé, there are about 30 lakh
acres of land for which irrigation
potential has been builyup but which

has not been utilised®” There is no
use our going back to the old methods,
We musf/have some new approaches
or methbds by which the public may
be made to work along with the irri-
gation projectg/£ven during the stages
of constructioh. Recently 1 submit-
ted to the hon. Planning Minister a
new approach by which the/public
can be made to participate’ at the
construction stage itself so as the
irrigation canal comes to l;?:::imi:ﬂet-
ed, it is utilised and therf may be
no lag in utilisation of the irrigation
potential.

Some restrictions on the/number of
courses of eating in the public places
and on entertainments must be intro-
duced immediately. During the last
war /in Great Britain they went om
probpagating every day on the air
recipe, for simple foods making use
of potatoesy/and so on in order to make
the people use the very sigople foods

and not think in terms offfthe luxur-
ioug foods that they w generally
accustomed to in normal times.
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The second factor is wages and pro-
«duction costs. You have got to
maintain them very carefully, because
they are fundamental for the control
of prices or the stabilisation of prices.
The consumer demands have got
much less impact on price rises than
wages and production costs. If pro-
duction costs and wage: are going
up, if necessary they must even be
subsidised by Government, and they
must be kept at a certain level. This
can be achieved by the introduction
of modern methods and new techni-
ques. For example, during the last
war, the electrical power in Great
Britain was increased by 60 per cent
with very little addition to the power
equipment. Only 20 per cent was
added to the power equipment, but
the power that was generated from
the existing installations was 60 per
cent mere. Similarly, the railways
also without any additional equip-
ment carried as much as 50 per cent
more of the trafficc All these
achievemenis came about by the
adoption of modernisation and by the
introduction of new techniques, for
which the engineer is the back-bone,
It is here that I would appeal to the
hon. Minister that a proper place must
be given to the engineer, and the
engineers must be energised if we
really want great technological
developments in the country.

It is also necessary for us to keep
down the costs by way of unnecessary
expenditure on the unproductive
staff., For example, take the case of
the DVC. It has fulfilled its func-
tions. There is no use having such
huge offices and maintaining such
huge staff. The rest of the work can
be done cheaply by the State organi-
sations. But we find that a huge
office has been kept. Similarly, so
far as the Heavy Electricals in Bhopal
is concerned. The clerical and un-
productive staff is much more than
the staff engaged actually in the
workshops. Thig is unnecessary. I
do not say that all these people
should be retrenched, but they can
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be given technical training and made
use of in a productive way.

There is also another aspect. For
example, take the case of Assam.
There is no cement factory there even
today. The costs naturally are very
high. But there is coal there, and
there are limestone quarries there, I
would say that we ghould rush for-
ward and fill in that gap and instal
a cement factory there immediately.

Another very important factor is
that there must be a reduction in
the civilian demands. If we are
going to embark on a big military
undertaking, it is essential to realise
that that can be done only by a
reduction in the civilian demands,
especially by a fall in the demand
for consumer goods.

In Great Britain, for example, the
consumption of clothing by the
civilian population was raduced by
as much as 50 per cent. That was
really a notable achievement. And
they achieved this by wundertaking
practical measures. For example,
the folds in the trousers were asked
to be dispensed with; similarly, the
pockets in coats were prohibited. A
system of coupons was introduced,
they gave 40 coupons per quarter, out
of which an ordinary suit itself
requ-ed about 35 coupons, and 12
coupons for shoes and so on, with
the result that nobody could spend
more on suit or shoes ete. in a
single quarter. The expenditure was
reduced, Similarly, we have also got
to introduce some such structure here.

We have got to impart an element
of sacrifice to our efforts, in order to
see that the civilian demands are
reduced. Similarly by introducing
the idea of utility items, by having
utility utensils, utility type of furni-
ture and so on, it should be possible
for us to more or less standardise the
life in this country. We must intro-
duce some method by which there
will be economic use of materials,
which will lead to lesser demands
from the people.
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There is one other very importa-nt
factor. Our families are growing in
India......

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Dr, K L, Rao: May 1 have three
o, four minutes more?

Mr, Deputy-Speaker: [ am sorry.
There are a large number of Speakers.

Dr. K. L, Rao: 1 shall conclude in
a minute,

I was trying to refer to the amount
of economy that we could achieve ‘n
housing also. There are quite a
large number of methods by which
housing economy can be achieved,
such as by the reduction of the allow-
able stresses and lowering of stan-
dards as was done in UK. during the
last war. There are ever 50 many
methods; for want of time I am not
going into them in detail.

The fourth important factor is the
absorption of the surplus, During
the last war, in Great Britain, the
income-tax was increased from T}
shillings to 10 shillings in a pound;
similarly, the purchase tax was in-
creased from 16-2|3 per cent to 33-1|3
per cent, and the excess profits tax
was increased from 60 per cent to
100 per cent

In an emergency, Government has
to take energetic steps under the
various basic factors discussed earlier.

ot TRETER (FIAIT) 0 "igH
oA AT grAT W wewe famnfa
¥ agafr fagam a7 = swqTA-
aEregfT  am weiam o
g WER, A §wR I gIfE
2 faad zasr wft 7 Al
dfifr a1

IEAN  WERE, WA 9@
A F1 gwy fagr, gafad & sresr
AR T |
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e AT aEgat % fAfEs
Tt Fevww # W9 faaE @
g ¥9W @ wEwTs I ®@TO§
TR 9ar Agl 99ar | 97 i I
waEE Ag% & | A ot qgeT # "
g3 oft Tgd wAwms §1 AW
«red g f wremas  aeqwEi @ weql
a7 fagaor gr feasT g1 ? WwwW 9%
A9 AT FT a%F §, 9T WUt
gz Wt AT o3y fF e &1 W
F IAEA FA F foar w @[
qedl 1 AW oF AF w1 A A
#ifsr | FATFT o0 EI[S AT
qedt & T a0 FT A AG Far v
2 AR afus & wfas 7§ qr
garg dtow dur Fy w9 gArg
oY AW W T fgama wAw fR fEAm
g9 fradl qgTa #7 &1 AT AR
Fr wEEE Jraa F AfFT Iqw
IAEA T AT A TE §,
Wl WEiT A9 AEme el
w1 frafoor s aRd & @ 9aw
IO FAF Nrard Afr o
arfgd | g gt ¢fF 97 aF qw
wax Al g @, g A9 ¥ g
Frerlt  fawdt o, HfFT W oauw
M ToH fumdrg 1 Fram v
wETET ITFNG {1 Fo F &7 F fgamw
Afgerar a1, ST AT 9 TS To F
oF faw g1 § o g 3@ & wqA 9y
F OEF AHT A Y Wre F omF
q aff7 @ T Fam §)
AMumd Teew Ao A Foaw
T @ WY qTE T a0 7 g AR
s7ar Afaar g § 39 9 =W
g1 & f& fagdao g =rfgd
75 A g awar g7 A9 FT A
fra | Sl it & gefifag
g Amord f gafay & fr
W AF WO "ot s Ay @i
Al



6591 Motion re:

[ A=)

aread g fF aTwT F ag srar ar
ot f& wEws FeEl w1 g
fafems @ & ammaEa g fF oA
aFT &1 Afg fafem ¥ 7 5w @t
FT G Tgil AR FF 3P AR
Fgf g1 &1 9 F Ty H
IR wzfs I Fawewr @
i, A ITG a7 aF  AGl  FCA |
F9 S AF TLGT TEAT FF 2 q
T & #fw & & fEm =
<@t, af¥r = Fa grw v far
e 78 faar fF gx W T &) gy
2 gifed & sz TRArg fFawmT
srars fafa dfa Fidr adza
afes o Iaw faf=a Afa adf
(4

o few 2z ¥ W A A=
frgrr #< o%1 § 93f® ©w =ufm
srar &% 7§ a9 7 ¥4 faad § W
oF sIfEr AN, W1 fF =LAt g W9
we Fo TTE t'{l%l"'-l’f FwgL St
W FIT FTH @I g AMfAEl wT
qHAF F74 & 7 I A9 50 Fo
W E A A FEAH AT wRE
I W7 FF FLEAT T WE
HqA TF WY AT so Fo T AT
TATC AT & ACHTT H S FE go<
Y 9 g AT A gar W
TAAET & coTo A I FrHA
3% 51 T 35 A= awdr g wife
w5 w5 g T T AN AT AL
&y ufys 2w W adz awar g ?
TR ETHT T TIAC A0RA fF ww
& wawT aeg1 FmIA § A I
FCATITZ T3 T | A9 F7 TH THT
& T4 {0 2854w wgE
gt fadar &, TR &1 W@
faa s & 4F ( CF q1F AT F TUCHT
& 71 fowras & 7 qR qEwr g9aqr @Y
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&, A g mow o F a2 ¥ awew g,
THE F AR F 947 § i At Fodt afirere
FTTGLAT FIAT & ITHT WY Fo fAAT F )
A A T qeal 0 frar s
Tt § Afwa oF wger st few
wF.T & gr fralg #7 qwar @7 o=
FYE T3 WILHT ST & FTHT A A T2
ST AN T AR QF F e T qT_
forer s &, Sfe w1 grer gtey ey
A9 & AT IW FAL FT SAET HET IW
FTqsTE) fFr T & WM TEEC
fraamr 7 a6t ?

# Fgar arAg F ¢ g7 T
T A &1 ZIAT Tifed o ff 37 Fid &
FCEF | Wl N2 e g, E@Aewar ¥
feai & & wgrm fegad wod ag
fafreer 41 A ww &7 fagao 7t
fwar afws 371 3% feafa av & &%
areT, s dzra ¥ g g A wwar
1, I feqafy oz @7 F7 vz faam
oTg J1 At T ¥ faEe wT 99 8,
ST FFAT F ATAT JET ATfEd |
FE TF ST & AA a9 HAT AGH
g T aF =g wvAr feaar g g
faa g foea @ T3 78 &1 a%ar |
A w1 AT qET wrEr § q41 G
TR T &Y | IAFT FET 41 {5 qeqw
Wi AIAT g1 FAfq & S99 AG FET
afey fog a1 s=fa #1 5o
FLAT w1fed | TqF F1 qvafos faw
FT AT T H TE@T @A TME0
w gl wd FF F w=AT @O
ifgw | 919 @ WY AW F qg W
7@ AT wEF a4 aF "9 ABA TG gy
FHT | v W &7 farer e g 7 e
HI &TF €719 7Y fauT s |

gaws FEE § fgam &
fag wTadt & @19 o1 {3 T oA
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&0 | FTIR aTeTRI F A AT AT wfed,
378 F1E F9 A9 1 AT T 77 IfEq
afes =g @ dT WA @E T @
fs 7 gfeaa § & #7 efrem 2, @ 7w
& @ d7 gaui § mfz | 71 oot sfafoma
Afa &, oroy ez § oF 0FA I Al
arr =ifge |

o HTE g d wEd §,
AfeT 91T & TEE WY TF HEAH A
G & | A w7E af q 3T FT AET 9
@ ¢, afew Gd g S WS
are wrdr & &y w4 TEY Ay ) e
I ® g A MG &1 AATH &Y @ g |
wgi ot & e q| a7 | F A
WY q7 77 3@ difag 6 & sree Afa
& HaT A oA FEd § | A AT A
& A gUFT AZY A qFA AfFA a1g
g1 #ifag fs mowr Afa & &
WAt 31 @ 2 ) & w9 5w AW
FgaT g, AR Ry am A g

qeqaaFT A F9%:

g &9 AT 9% Agl gT, @i
WITH! ITR! T AT FIIT A FHAL
&1 A AT T Y Y ALE AT ATRAT
& av g § 5 3w A1 e g
€] § T WL ITF1 &0 & 590 7090 &=
it w1 AT ¥ F 57 99 7% 6K
& # q@ A aqfe & 7 fevr g
Zw &1 % Fafear a7 o7 < 5 98
98 47 |

T Fid 70 (1T T, qfEA
IAFT F4T 9T g1 ET & AW AwreR
¥IT ATH. ST A TE0 43 & | IT 200
arqt g w1 wwgd 7 15 frogq
9T FAFT FAT TAEF 937 § | A% T A1
wrEr fifg F AIT A AT Ag &
I WIGFT ST AT AMgd | A
it o fasfa Aifa avgT o Arawas
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TR & qed T Fa A gt a seaar

&1 g Y 9« &% |

st ®wo w10 W@ : (7T AT) :
¥ erdt ot w1 Ay T OF I GHAT
SIEATE, T I AT ¢

TAET< AT aed frafeagw oq

st TR 2 0 Al S0 §, dfeA
T F AT FFT AT AT IFHILT
AT |

st o fomo wfew: (gEaww):
M HRRA, WATAAT  TRIHI
& gaai @1 3w w9 &g
W Fgema § ot = AT M
awaen fear § 9a¥ d @ aga
weeaq g | oF A1 ag fe made
7 wEAwE weqHl #r SfEd &
T @A w1 ferifaame fear )
@t A F Ffaq ggR 1 aA
fedow fow @ s oF o @faw
I W gEw efadrgema
T ) 9T g T W
el G A ¥ FY A WAL
g

qATET  FEEl e AR
FIT F1 HET 44T T TS AT A
I 3 FEW 3 97 qTfEET ®R
F & WY ) A TE AEEEA
7 wemm o g fe 1 feam
WA FT TETEA FCT § SFHT ST
fm g g | st waw A
# o guea faar g1 wr AT
F qqew & a7 gfs fawm st
w9t 37 FT Jafaa e faemr
aifge | afer ag {oafaw g T
gt e fafr gvwe &1 wEdr
faatfad aoii F 5 9T T FEU
=ifer 1+ draafaw @ faifa @
g, fFar &1 forer we SR
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5 2o faro wifew]

IqHT AaA WA WIS qg AL g
AT & I FGHT B T@AT ATMET |
gz Aifs 7O = Afa T &
ctfaT WA A A4S 3RS qT AN
g ¥ ogfa gen #rAife & mamy
Am #grg ag Afa aga wew-
qui &1 ofan T J w1 &

Iqres ®1ug QU fagarm FgEv
aifgr & sargr soEw & fau
1 wfffam soe wf qalt =R
I IF qata  Gfawa fasar
zdt gwre fram 1 92 fawra famman
st afge f& @@ qar ww
FEgal B foar 9@ v w g
I 30 OF gfFgE @7 7 AN
wer fre fear smom g wnfaer
FARA T ATEEA g W7 FET
qEEATHA T FA & fag & mwar
garga fagr &

W W S2d & IT & fod feamT
fasare 7Y & 1 & wia oy fafeent
F #7007 73 & | IH FT UFAT AM0LA |
dogrE d faae g & wra §
37 9y gfz B 1fed 1 wrwr Sy
A iaF e wWaafs &
e Y # Farar g | fFee &1 F1ee
0% SERA a1 8, I9 9 TF Y 99
 zafad 39 ¥ 399 F71 3w 3w Tfgd
TaAHE ¥ 92, A, A o wAw
qergt & T H AT qifey 7 " g
§\ feam 1 99 F Sfaa geq faee
F are ¥ gae 7w o o+t arfew aga
F7 @ § ¥fFa e 91 =) oA
F1 waesT aF ¥ faat aifed sar
#ma wdf ag ot & 1 s aifesr
F ox Wifer ¥ wEr oar f¥
While speaking of prices of certan

better varieties of foodgrains, he said:
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“70 per cent of the consumers
were producers themselves and
the whole agricultural economy
would not be shaped to suit the
convenience of 30 per cent of the
consumerg living in towns. In
agriculture, it is the farmer who
has got to be protected more than
anybody else”,

This emphasises the necessity of pro-
viding incentiveg to farmers producing
foodgrains by way of offering slightly
higher prices,

TR & FI A o = AT Iraw
@ FE F FEWE F AT AT
AR fram d R R A T
# qaie ¥ faae & fF foque ®
faraTa & Free 97 wrEaaA Ag) faar s
wifgd 1

O §AW AW AR A AT I
AreET & AT W & oY I A A9 L FEW
OHFTT FFERAF AL HAN §
T TFT G |

(7) Cotton Textiles—In respect of
cotton textile the following are the
main decisions which have been
taken:—

“(1) A scheme for supervised
marketing of cotton has been
introduced by the Textile Com-
missioner. Cotton can be pur-
chased by mills only through
approved supervisors who survey
the cotton and determine appro-
priate prices. No mill will be
permitted to maintain stocks in
excess of requirements for a
prescribed period”.

I TI@WAEARTTFaga &
feen ot f@ &

98 g Fgd gU T @ &nT §
f feama &1 U9 /T AT FT TOAT
FiE 99 grEeE o A fasy ¥
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fad o & AiSEFTAE e amar g
#frer aEY fFaw ®1 w9 99 ST
ST WY frrerdte & grat § ag= Smar
09 39 F A1 9¢ 9T § | T g A
gaw1 qut & T wr @1 & dfeT awr
IY 1 TE FT 9T & W T A g -
a4 ag & fr feami #9199 & seofam
AR T g WX qATfaa g 481 faaar
g | efaw Fe & srvaTaw foam g

SR Ey e g s g

IR AT g 5 g o fafw
afaer & A 7@ frm &+ afed
afew it wfle &1 9 sTEE
ft aTETe & g AN @Y g @ 4 AT Y
7 AY wo LT § 9y mreETEA faan
t —

“On no account should prices
be allowed to fall below a seasonal
level or to rise through hoarding,
prqﬁEeFring and other anti-social
activities”,

sfew o ofefeafs odY 2 i & &
feam FTFAE FTFIE T ATATA 2
T AEgHaTaE A1 fai o 7w ¥ g
fa famm=i #1 F9r9 F1 F1€ &9 qT= A5,
¢, fafamm s & &t a9 g=w @
W & Gaeaey faar fasga qam oo

®/E

I AEAT : AEAIT qIE FT
qug HTH &Y T2 |

st ¥o faro qifem @ &% w7 @Y
A W EF A § Y a7 g5 ar Afew
qfF s ey a1 @ swfad &
gfas 7 F5d §U AT FT TATIT q AT
1, X A § Wosr wmw qETE &7

g
JUTEAH HEIRH, G F1eA TFHLILT

¥ Y gUEETETH WX IR FHTT
g % aga farier & @q 7 @

Essential Commodities

at Reasonable Levels
FgA1 aTgaT § fF 45 Tome uiiiEes-
foga & uftw § 1 Aewenw sfrwx
& fga & o\ framl & fga & &9
T F § afer ag @ freie Al
W Ffam i aw s & guearged
faemiae ot 39 ¥ fay w@¥ &
FaemEw AT A A E 1 fAw &
af@ TawHe ¥ e sem fr @
ZFmeTg A FiaeT? Wi gy 1t 99
R gaw gwfa & ar § ewEnd
Fq o< & fF ow & 9 9 fgfe
ey IR AT aF 9 ¥ O
et weafa o & 991 & W™
q9 TR 1 941 qor {5 a8 et
# fom ag & 27 #7 =F Jqre F@
g

I WEET, # A 18 qAFAC
F1 989 ¥ 3T a1 # uF Fifew w@am
FT9EATE THET 47 IW F ATAA TR F

Mr. Deputy-Speaker: We are not
concerned with the Textile Commis-
sloner,

Shri Bade (Khargone): It is rele-
vant,

Shri D. S. Patil: This is relevant
and it has been referred to in the
Statement by the Minister of Planning
and Labour and Employment on
measures for maintaining prices of
essential commodities made in the
Lok Sabha on November 10, 1982.

ZHOETEA FATIL A FRA *
HAHT, 99 W17 W= b A H 9 Td
q dfFa a8 # 99 59 & a1¢ 7 feqwem
goT a1 & g9 ge fod 7 | w7 fefe-
T EFAETEA FHAT A 74 «F §
Wt g4t 91 fad 7@ 7@ F1 FE w0
7ET faam ™ | 39 1 79 F T A
g1 | wifaT ¥ few & @ 3 gy
aga TR & T &



6599 Motion re:

[Shri D, S. Patil]

f fram ma §, sEwfsa § 1 & s
i et feurie & forder s e
IT F ¥A Fargd FAF ge d@d
0T T F FIF @A A A fed
&Y IT Y TEGHT T TEY A FAH G
[ |

st fra Aromwr (i) o gmeqw
AEIRT, AT § @17 wraEs a6y g
|1, 981, WX @A T %0 | 7
a1z § & 93y weg & A o a6
T & WaEgd gWr 41, a9 9Hdr
&aTT &Y T av fF Iy @, T AR
WA & v fad 9l wiv 78 frae
& A FT@EE § I F FH &0 |
afFT fHT @ o qa7 A€ g o
# w0 wRaT E R €@ A dwrm Y
9 ®1 W &F w1 foar smw A
o T # F17 7, gfrar ¥ FE oy
aff g7 WAt 1 qFTaEr @
FTAFAT § | TATE B o faeeT A
& 1 GO g & st 2T
7 E g | fegem & fesw areemed
+1 fedt gt A w9E & | WS
FT ST FTH g7 413 ¢ IAF AN ¥
3. 3 o ¥ fauEr a9 @) F e
Tqd F1 F€ A< fagar a1 | @ 1T FIE
wifz Yt 7 feFe Xz 97 wiC AATT TEF
4t f w1 it afrar ar sgrord fafea
e § wfaF a9 AT H I F a9F
¥ oo graAd ag @ @) @ fd |
F AR W oW 9 FeaT & a9 98
T AT A I fasar @ ¥fFT 9 &
q 9T WA T1Z 99 q41 °IA AHE H
qgaaT § a9 ag 9fews #1 2, 3 AL
A e s das g fw
fram ot fad o oF w2 F w57 9fem
T & AT §I1 FTAT § I F AT HATH
f Fifaw 7w 7 fae wi o@ ae H 98
faaifagy grar star & fodt amar sra @
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g IT F1 FTH JATE 0T a7 7 WA T
T g fr feaml &1 37 ) 3aw W1
Sfradar i famar 8 1 Hew F e &
irreat fafreex #1 377 @ §
fo & fgama am #¢3@ 1| F ox fram a1
321 g W g @ aga fareierd & g
Fea § i 9w w1 3fea qgarer 78 faear
t | TR Wy g5 w1 fgara awmsAT
f& Sewm & 3 w1 fraar dar @
W fFaar 3@ #1 wifee gar & w9
s w1 e & ot 7 @ g faegw w
FEQIEI T Yo qCe ¥ IT A
FIC wiffe grar & &1 O &g &
wifee a8 o ¥ & ifag o 3w
ETA # 9 WIY 1 QT 2T 1 & far
darT g1

FICTHIT TR AT § | TF WA
mAM IR ARG E L N
[T AT oM FT AR F QA AT FIA
am faer g afFw fomm &1 3w
t &0 o wiA ooy &) A Gar war
T g ? 3w &t 4fem @1 1 mame
TART AF FL | W@ AR TEHTT
fraft gt gl § Tfax § 1% 98 TUFC
WA fFaml A faeadd § W
feTg <A1 § 1 77 %W & alw fwam
"X fafew Farq g7 zasr g §
HIT HOT FTR AFACG 241 § AT L
& fF TCFT HOA T w1 SF T@ &
qmeT @ T E g | B T g
£3 7% a3 {Afadi a1 a3 a3 fagmt
FHT AR AMATE | AL FI G AGY
sed & 1 feam Al faaw agt fafew
FATH & WIHT 43 3T §, TR -
Ui w "y ST, 54 fafes g &
At A N s ar ger fote v2aw
g | T #1 A8 33T wfer fF
75 AT wfad &7 & 3@ T
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UqHT FATEA Y AEEL 10 ot
A% w1 & raAne ¥ oA
g g fF s wa wary 7 SgE
F I A §, TF wmE wA FI
T § AfF sprorfeal &7 o8 @@ =
fe agr T3z Tt & WYY qwnw wT=
w27 fgm far smen & 1 st et
St & T @Ew w7 A fEar | Fgad
foy 3a%T wogarz 3 g 1 & off T
HTET FI ggr 97 FIT FTAT  ATFEAT |
w1 A% § 5 oF e wgE A AW FY
MEF g 1 T AT ¥ 9w AEIAT
HAT | He was the Food Minister of
the Central Governm-nr. I IF
argAE F1 sArE Amm Y ag e
100 wagons of wheat are
proceeding, ¥ I @RS &
@ 2fma | aaw @ afg &1 faw
f& @@ 1 JAE IFE  AEER
A AL FveAMW ¥ fgar 1 A
qreEaTeed & a7 O| gur % I
afaai wre T #1 swme &< faar
fe T ® FH AT @A aATAT g HIT
Yoo A TEAT AAT 9T T@T & | AWMAT
7g gor {6 o ®) wH AT A AT
@, =TTE 7 F1 Tear fgur @
qr g IFW AT § 7@ faar A
Za¢ faq wz W 7F faw & omar
g a1 ¥ 2 [F ag oo yar|T
FIIMF A | WA J9T49 TF FT I
F7 faer oft 919 F7 wrew g w1 0
72 73 fF ot 9 f =F 9% 8.
1 2w feem feam o ameme o
FHET HT A TE, §F AR 9T qrEA
EE T

sft Tm ¥wE A (IEET)
ZaF1 41 gowe 48 ¢ f% AET B
e

st fr AW : w9 W FE
# %z T E IA g B Ffwa [faq
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T FEAr & fF mrr &Y waen & fod
w7 fufsed & e 7 & afes
g A0 F7 F 7Y a7 ek
g1 o & a1 7gm 5 ag W ¢, A
Paeirere &t g drafoe Wit § A
o 1 o ®Y fdm T I g
TS AV T AT FY gH AT T @
2 eq waaz ¥ @ afew o 9fs
AT FCRT TR A § gafan
g7 791 el ot & 1 s o
spnfed & W oF wwar
Y X § e § e
FgATE BT WX WIW qafas 9T
#7 Faedardy ax gadt & 1 AfFT gawr
78 waww 751 @ e gw qf e §
¢ zafan g #fE a= FT & maTde
®I 79 F § | gF Forrd ¥ ang
W UF THARAS A we g
FET WTATIEHAT ET & WUAT TEAHE B
fafearss W #0 § 1 gafaw & s
TadE @ e wmean § fF ot smew
saré # fowm g1 a9 a9 & ag
3Iq ®1 WY ST FfAG, A A |
it g€7 foamT 9¢ 9% a8 g WiEHy
97 9% | nF dfaq o @ {fay )
WIS FAT F 1 WA OF X § F47
g9 & | =9 gAAE! & qifas 7 W
qIeT AT 454 g0 9T @A § 1 I
q# 98 T8 & o &mm foar g fs
Forerr Gam gW S # gRer & A
o1 TET § 98 FUIGTAT 59 20 F7 a0
waT X N, A A A X R E
7€ @ 38 Wi d dowadi e @
fag Wt & 5 sa 3w & w9 anr
2 7 2 | o A T O fer o
feda we & &1 § T@i AT AT ¥ 7w
aF f57 1 999 B8 § a4 & &
T I A FE T qgrgar & g
@ mw gEe wAdw WY &
WEEAT A B ATAEEAT A T |
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[sfr fa= AT
fegea & s W o gfar &
SAM! WX WIS & AT Ao, ST
WX FAAT @ AT | B TR
a g T e A T 0 & FEw
sy ot § fafaet A= o ¥
grgaT #%9 fF § $9 § 9 9O W1y
& qdff ga=l F71 Q7 7% A g
fF 7t ¥ 70T FrEEEd # FE AT
g 2 1 & g e faw Y fose
T g foed fF foo maede & @@
Feaqte o & s g a9 & 70 w1 fager
EHT TATHT & | WH! a® WAl AL
! I9 goTH A oA 61T wOAT qEl &
gl F EIATT & HHTGAT A T OAE
agf faem @ 1 & AW wrdAr FAT §
f& 3 39 g% § oa e AW WK
g W fF T &1 | o g W
U {oF T FLETE ¢ 7 oA
FHER F gl 9% &3 FT WgEA a9
FT I Y T IWEAT X AT g AT
4l

sftar: ¥ mgreg oA e &
g ® Y W g

st fera Ao - AT FET S
&t AE T &

st awy & awdy o T g o

=it for oW ;o AF At gEwT
qar Agt & | ¥ faes ag o § ¥y
i oifemdiz # g, afew a8 T
T TR

# faaga w70 sgan § fF gfmn
%1 feme gwTe 9T 8,891 &7 sfagm
g aee & | #Y wY geTeE & T
fos fFar & 1 fodwT, wEwcAdH,
afeat FiTE F71 # 9 97 997 9 A,
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X Fer FT fEar o wiR g oY
qWT T A I e T
H Y AR AT 9 &, SAR
T w9 & AT |

& oWl & a9 & qF: Avww ¥
AT &0 f§ gafaa 71 fesw 57
faaramd | @y T=T FAW o

st AR} e ey (FRgY)
JINA HEIAW, §IA F ATAA AT HIEA
o faamda @, seFtagt 9T s
& fot & s w2eg, ot Taefra
TAT F avTE 2@ E )

HIFTT A TH T FT 6T (547 §
for = 331 § va gHTATE wifaw s
WX @ TR g AR
dff7  gAeEY  wifew  sqEeqr
FHT AT AHAAT F AGT A Ty, oA
o= fe srsfewr sT@g e 7 g1 o7 fagg
X 9% 39 dfeww feafa § 3|
W & AT e | Afew gw dEa
¢ fr aoft s agdt & fe gm 2w
¥ % §HTEATET ATiaw sgaeqr sarfaa
30, afeT god g A FEA qww
o § W I FIAT A fow oaw ¥
framar s &, S@wT oftoorw @g &
71 & fa Y qewea 9T dgEw F@T
g TOG AT T4 AT @I E TG
fora® o g 8, SR aw Afys
dug gl o7 W OR

fasw afX 9 oMU OF FEF AT
Zad &1 24 | TR F FIC A w91
gl &, SE@T wiw &0 & fav oF
o #fer wF wAS A ¥ | I9
FULT A ©C IEfeeAT F A2 ¥ A==
qEATH T WIT JEF HWTT 9T HOUAT
A IW T F TIAHE FAF
Tt ¥ g wwwt @ fw gt
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¥ grr FuF FY N W famr o1 @8,
ag Wt Aiefen & A faw &5 faar
AT, T IAR! WO IeEA F1 IFAT A=
faem & wgFifeaT & A5 T ¥ &
T RE AU aAAa 2 fa w® ww
B & FEF & & T
T g W1 TS WA IARA FT
3faT geu wF foem 1 afe 397 92w
W A o woAT AY WA A% § femw ¥
oy wfys IF Ao T ET @

7z 2GT A1 2 5 FUF &1 WO
Feareq & fou faa A1 & grasgswar
gt &, 97 F AT Y FTAT AT A9
a1 7@ & | i § weawa oF A
FT9 nARY fear mv @ f& wfrEm
a7 97 g=aw wfqema #few & am™
1 Fmifzg gEEd § 9T 91
TwEfAE @R Y 91 | afsw a8
wH Ag & T fE A Few s
HT aeor @ &, e o it
YT qT  TaTafas g & o
THE TOAF AN FIF WA Fy H1T F
g s foadr tamafas aw faeer
wifge, Je@ w9 T AT WrE o AT
afqam a8 & fF 39 a7 Fgr T
a7 faar ar @ ¢y fow o
1 W@t 9 wrEwEsar g, fow fw ¥
I wiaw @g wwaT @, S S
F1 TA AEI 9T TFAET AW | GLHT
& gra o\ T8 femr o wr &

gyeFE fmafa & sw|or #F
aE ag @y AT g fF s & wral F
TgT T3 WX TeTg | fEE oy e
§2T FTaT §, 98 A1 AT & W E AW}
IEH TONFT 99 (7 T F7 ATaww
S & qew e qgd AT @R
gt a3 feafs @h at ok #o% &
TR HIT FHAT HTaqFHaT FY SrAT
F qeq1 § ag AT @, av BT FUw
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fod| a7 & @ a2 & "
4|

THF WY g A IOT 9 &
39 d@weaT A feafa s aw mi Fawi
9T 2y A g2 dFH HIATST A
afg &7 & v 1 qIEr F AT AE-
AT FTOAGT e & THE HATAT
feamt & swaw %0 99 ¥ Teu A
7% & W7 JuE qFEA H e AwAT
g 72T & | IWET wd A qg & fF 1
HEA FTAT 2, F1 AR AT O w74 R,
TEF FIRIT GgmO FT G g 1IN
SFTT T FIW 31 FT AT AT ARHAT Y
g sTaeqr FT AT F E E

# gwmar g f& onfar fafeeee
ARIET F1 Afiaww 38 Q1§ w0 g9
anfem f Srafaar & s & oF fafse
S &1 97 A1gT | §9 a9 9%
fa=me fear o fF wear qaT F99 #
feam #1 gfa-uwe feadr @ma S
g 91T T9 & aAT TH A19 &7 A @
i fF 3@ &1 91 &£¢ e fafan §
I9 o # I9 &1 feaer grawaEan
giT | T8 &7 wawe 9 & f& avE 697
w7 g fafaw #t gfer & @t go
39 ¥ wfys, o 1 WA =T gar
wifew | e &Y 9T 7 @ o g fE
99 TEAT GFT AT @, &AT & AW
ATEZ § W4T 8, AT IH & W AGT F
A A fFm R AT &
fag I&% gt 8, a1 99 F W q90Y
T 2R 9T § | TW AL § AT
qEew, it ared, A AT HEraA ST
fear 2, &% sa ¥ agwa § | 99 F HANA
#1 e 9g § fF 9 a9 & e
war I i faeft off g & & wEat
& @ % et & T ¥ uF mAr gfa@wT
% fgama & wfaw gfz 7 81 1 g7 4@
F1 fagwor g snfed
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[« M gwT FwwE)
il § gy 9t 1419 T g,
39 97 Wt fagaor #1 aga 751 9w
g | 3z fafewm w¢ fear . fF aree
HIF AEFAA W §T & @ &
®F NTeHEq &1 aW q9 fEar s
A IT FT W FTE AT TSHH &
33 AT | SUTAT AF A0 | £§ WA
§ #1§ wrar fafeas & o awdt &
& aT Y sugeqr ¢ I qfgd
SRY-HT FI WTE YW A7
TATF AT W A F | HAL A
& T fafee &< fad v 7w g9 &
arq & w1 A dar< At Foqmw oA
fafraa #x fag 9d, 73 @t 597 7%
FET &1 gFIre grir f& gw qeaa &
UF AATNATEY W9F s9aEqT wqied
AT AEA £ | IW gAG a1 gg feafa
¢ f& sararardt mfqF sqaeqr 1 10
AT FT TN LRI TN AT &§ FLA7a7
T FT ATH ATAT FEH 49T 767 £ |

Shri Shivaji Rao §S. Deshmukh
(Parbhani): 1 join Dr. Deshmukh
and others in congratulating Shri
Indrajit Gupta for having for the
- first time furthered this just cause.
It 15 very surprising that a communist
hag for the first time furthercd a
rather non-communst cause, and
therefore I associate myself with
every word of what he has said,

Shrj Indrapit Gupta (Calcutta
South-West): That is also for the
first time!

Shri Shivaji Rao S, Deshmukh: We
are doubly fortunate in that Shri
Nanda, who is literally the brains
trust of the nation and who can be
relied upon to bring into execution
every word and sentiment that 1=
voiced on the floor of the House, of
present. I have the highest regard
for Shri Nanda as a person. [ know
that he has towering ideals which
are higher than Mount Everest. They
are visible to every common man,
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but only -a Hillary or a Tensing can
climb them without difficulty. 1 only
wish that these ideals are in a posi-
tion to serve the common interests of
the cultivators, primary growers and
the poor people of this nation. This
emergency requires that the price
line should be held, Price line
should be held but not at the cost of
the cultivator. Because of the un-
provoked aggression of the Chinese,
we have lost a considerable portion
of our territory. QOur jawans are not
the only casualties of Chinese aggres-
sion. But our innocent cultivators
are the first victims of Chinese aggres-
sion. It should be the concern of
somebody to see that this aggression
against the cultivators is checked in
proper time. I hope Nandaji will
take courage in both hands and see
that the cultivator is not allowed to
suffer whether the aggression is on
behalf of the capitalist or the intri-
guers. This is the first time in the
midst of a war the prices of agricul-
tural commodities have fallen to
bottom. Every war has seen a spurt
in prices of consumer goods and raw
materials. It is invariably reflected
in the agricultural commodities. For
the first time in history in this un-
declared war there has becn a steep
decline of agricultural prices. At the
cost of the agriculturists, the capita-
list interests have received certificates
of patriotism from the highest in
power. 1 wish that this patriotism at
the cost of the cultivators should
be discontinued and steps should be
taken immediately to see that prices
are not manipulated at the cost of
cultivators.

In Maharashtra alone the price of
cotton has fallen by about Rs. 50 per
quintal; the total loss of the culti-
vators is estimated to be R. 4-5 crores
in that State. That is exactly Maha-
rashtra's contribution to the National
Defence Fund. The common man
has donated by his sweat and blood
this amount, At the same time the
cultivator has been duped to the extent
of Rs. 5 crores by intriguers. The
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office of the textile commissioner is
responsible for this and severe steps
should be taken. Enquiry should be
made as to how this restriction came
into play and who was behind this
intrigue and who is responsible for
this loss. Those responsible should
be severely dealt with after due en-
quiries. Nandaji should be prompt
to give us an assurance that due
enquiries would be made as to how
the cultivators have guffered this loss
and that due steps will be taken
against whosoever is responsible for
thig.

It is said that the cotton prices are
judged according to the floor prices
and ceiling prices. The argument for
this action was that the cotton prices
pierced the ceiling prices and so res-
triction was imposed by the textile
commissioner. If you see the figures
it will be evident that they never
pierced the ceiling. There is a differ-
ence of Rs. 300 and odd between the
ceiling and floor prices. Uniformly
throughout the ten years the cotton
prices have always remained at the
boitom when the cultivator’s cotton
¢ame into the market; they have
reached the ceiling when cotton has
reached the hands of middlemen,
with the result that the mills always
paid the ceiling price and the middle=~
men always pocketed the difference.
It should be somebody’'s business to
see that this loss due to the middle-
men is avoided. The cotton prices in
September 1961 were Rs, 62875 per
three quintals. In September they
were Rs. 739.75. The ceiling for
jarilla cotton was Rs. 947. In October,
1961, the prices were Rs. 636:25 and
in October, 1862, they were Rs, 745'25.
In November 1961 the prices were
Rs. 656-25 and in November, 1062,
they were Rs. 687'50. In December,
1961, the prices were Rs, 868:00 and
in December, 1862, they were
Rs. 677-50. The ceiling of jarilla, as
has been stated, is Rs. 947. So, at no
time did the cotton prices in
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15.55 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

In the case of Cambodia cotton,
September, 1962, the price was Rs.
200 per quintal; in October, 1962, it
was Rs. 296 and in November, 1962,
it was Rs. 281. The ceiling price for
Cambodia on spindle ABC variety is
Rs. 415, Rs. 372 and Rs. 347 respec-
tively. So, these figures go to show
that cotton prices have never pierced
the ceiling in the period from Septem-
ber to December, and still, we are
faced with this argument that because
of cotton prices piercing the ceiling
price, certain steps were taken in
order to check the prices from rising
turther. It is a sheer fallacy to state
that the restrictions were imposed by
the Textile Commissioner because the
prices were rising and because the
Textile Commissioner's office thought
it necessary and expedient to check
immediately the rise in prices of
cotton. The mystery fails. There-
fore, it is all the more essential that
there should be a thorough, objec-
tive enquiry or probe as to how the
Texlile Commissioner's office came to
enforce certain conditions which were
unjustified by the very fact that they
were  voluntarily withdrawn the
moment they were invoked!

This is the very justification why
there should be a thorough enquiry as
to why the restriction came into
being. This theory of the fixation of
cotton floor prices and ceiling prices
has been referred to in the Krishna-
machari Committee’s report; that com-
mittee was known as the Prices Sub-
Committee of the Policy Committee on
Agriculture, Forestry and Fisheries.
They say that the floor prices were
fixed by the British Raj because the
then rulers of the country desired that
there should be a positive discourage=-
ment of cotton cultivation, The floor
prices were fixed with this idea in
view, namely, that they will result in
discouraging the cultivation of cotton
and make the cultivation of cotton an
uneconomic one. The fact still remains
that the same theory of floor prices
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were imposed and thought of when
there was a positive discouragement of
the cultivation of cotton. Now, we
have passed that stage. We want to
increase the acreage of cotton. But
still the same theory of floor prices
continues, There has been only one
instance when the floor prices have
been raised, while the ceiling prices
have been raised more than thrice.
So, there is absolutely no comparison
between the floor priceg and the ceil-
ing prices. It is reasonable to expect
that the floor prices should be raised
to an extent that the limit of differ-
ence between the floor prices and the
ceiling prices for one bale of cotton
should not exceed Rs, 100

Mr, Chairman: The hon. Member’s
time ig up.

Shri Shivaji Rao S, Deshmukh: I
am concluding. So far as the survey
of cotton is concerned, it ig a fact that
the surveyors know absolutely noth-
ing about survey. This is a most res-
ponsible statement, and I am prepared
10 make it with whatever consequen-
ces that may follow, legal or other-
wise. Every surveyor makes a profit
of lakhg of rupees for a survey which
he does not do. He voluntarily and
arbitrarily changes the cetton, the
quality of cotton and the staple of
cotton to the detriment of the interests
of the cultivators. A surveyor should
function not because there are dis-
putes between buyer and seller but
for the nature of the survey as such.
I cay that this system of survey which
is insisted only where there are dis-
putes, should be done away with com-
pletely, There should be more sur-
vey centres and steps should be taken
to cee that there is no satta business
in cotton. It is pitiable that in the
case of a commodity grown by the
cultivators, the capitalist plays satta;
the capitalist lcses or obtains millions
of runces at the cost of the cultiva-
tor. So, this wagering contract or
satta in cotton prices is there not
because there is forward trading in
cotton but because there is so much
scope for satta wagering, when there
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is a gap of Rs. 350 between the ceiling
prices and the floor prices.

An Hon, Member: Rs. 400.
15.59 hrs,

[MR. SPEAKER in the Chair]

Shri Shivaji Rao S, Deshmukh: Yes;
it is nearabout Rs, 400, hat is also
one of the strong reasons why the
floor prices should be immediately
raised. I wish Shri Nanda will go
into this aspect and approach this
problem with a view to see that steps
are taken to help the cultivator and
also to punish the guilty; the harm is
already done. It has been done every
year almost since 1942. This year-to-
year harm should be done away with
completely and should be enquired
into from a stringent point of view.
15 hrs.

Shrimati Lakshmikanthamma
(Khammam): Mr, Speaker, Sir, we
have been talking about price control
of essential] commodities, Price is an
economic phenomenon. It is the result
of the working of certain economic
forces. Generally, changes in price
levels are the reflection and the re-
sult of changegs in the forces which
determine that level. If we have to
hold the price line we have to control
these forces which determine the price
line.

Let us now analyse the consequen-
ces of the likely national activity in
the present context. We will not be
caught napping next time nor are we
going to gamble on defence, Our
attitude to and assessment of defence
expenditure will undergg a radical
change, The implementation of our
plans is vital for our defence and the
development of our country. Increase
of our armeq forces and purchase of
armaments and defence production
will involve enormous amounts of
money. We have to invest more on
the existing plants engaged in defence
production such as chemicsls, steel,
transport, electronics, etec. So the
total additional expenditure may he
to the tune of Rs. 550 crores annually.
It is an addition to the previous ex=
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penditure, and this injects a large
volume of money income intd the
economy, Since thig additional ex-
penditure will flow into that type of
production which wil] not add to the
flow of consumption goods for the
civilian sector, the pressure of demand
on the available supplies is bound to
go up thus pushing the price level.

What are the saving featureg in this
situation? The four essential commo-
dities that should be controlled are:
foodgrains, cloth, fuel and accommo-
dation. This wil] check increase in
the cost of living. Physica] rationing
of all essential commodities such as
‘building materials, chemicals, drugs,
paper, machine tools, etc., should be
there. There should be stepping up
of the tax revenueg sop that the mar-
ginal rate of taxation ig such that it
mops up at least 80 per cent. to 90
per cent, of margina] increase in
income.

If the national income were to in-
crease next year by about Rs. 700
crores, if you divert a major portion
of this realisable income to defence
production, we will be freezing the
aggregate national consumption, but it
will definitely mean a decline in the
per capita consumption which will re-
duce the inflationary pressure to a
certain extent. The tax system in the
present context should be used not
only with the motive of financing de-
fence expenditure but alsp with a
view to curb the additional demand
generated by the increased incomes as
a result of defence expenditure.

To cope up with this level of expen-
diture, the national income should rise
by about 4 per cent. if we concede a
decline in per eapita consumption and
by 71 per cent. iff we do not concede
a decline in the per capita consump-
tion, The possibility of freezing the
consumption either at the aggregate
level or at the per capita leve] is de-
pendent op the growth rate in the na-
tional income in the next two years.
Since it is impossible to step up the
nat:onal income by 7 per cent to 8
per cent.,, it will be easier to freeze the
consumntion at secreoata  lavel and
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divert the mneeded resources for
defence.

This brings out the basic truth
about the hard sacrifices and priva-
tions which our nation must be pre-
pared to bear. On the agricultural
sector, developments in the World
War II which culminated in the
Bengal Famine of 1940 are there as a
warning that the food front must be
held firmly it the country, is not to face
another disaster. With the steadily
increasing defence effort, the pressure
on the food front is also bound to in=
crease. The farmer will be faced with
the twin problems of feeding the
jawang at the front and the demands of
civilian consumption. Hence efforts
have to be made to raise production to
the highest possible level. The sector
which responds easily to growth and
where the capita] gut-put ratio can be
manipulated is agriculture. We should
concentrate on  agricultural pro-
duction programme, especially of
rice, wheat, <cotton and oilseeds.
We have to utilize to the maximum the
available irrigation potential. Though
the long-term glans may continue to
be implemented, the emphasis at pre-
sent should be on short-term schemes
which will yield quicker results. Go-
vernment are already taking steps in
that direction and investing huge
amounts on minor irrigation. I think
we recently passed a Bill to form the
Agricultural Refinance Corporation.

An Hon. Member: Not yet

Shrimati Lakshmikanthamma:
Minor irrigation, soil conservation and
dry farming schemes must be imple-
mented without delay. The agricul=-
turists must be guaranteed a fair price.
I think the Planning Minister is taking
some steps to fix up the price for
agricultura]l produce so that it will in-
duce the agriculturist to produce more,
The price fixed by the Government
should not be uneconomic to the far-
mer. Also, the farmerg should be sup-
plied with improved seeds, fertilizers
and so on. I am sure, Government are
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already taking some steps in that
direction. When I visited the villages
during the last one month I found that
community development and co-ope-
raiive activity have been intensified,
specially in the matter of supply of
improved seeds, fertilizers minor irri-
gation and wells. Al] these activities
are going on in the villages in the
country. The appointment of a Price
Stabilisation body by the Government
is also welcome, The proposal of Go-
vernment to open consumer co-Opera-
tive stores all over the country is also
welcome, During the war time the
British Government had an area agri-
cultural executive committee. We are
also going to have a committee on the
same lines.

Then, all the wholesale dealers in
agricultural produce must be licens-
ed forthwith and their stocks should
be open for inspection periodically.
Hoarding of foodgrains or industrial
crops more than the consumption
needs of producer should be made a
punishable offence.

On the whole, I feet the merchant
section in the country has alsp been
co-operative with us except in a few
instances here and  there. For
example, in Delhi we have seen a
case where some kerosene merchants
were arrested for hoarding and pro-
fiteering, The ‘merchants have assur-
ed the Government that they will not
exploit the situation and try to bene-
fit by it. With the determination of
the Government, with the determi-
nation of the agriculturist to produce
more, with the helpful attitude of
the merchants, ] am sure we will be
able tp hold the price line to the
necessary extent.

Mr. Speaker: Before I call the
next Member, there is one thing
which I want to put before the House.
There are still some hon. Members
who want to speak on this subject
and who have not yet got an oppor-
tunity to do so. At the same time,
a large number of hon. Members
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have expressed their desire to join
the rehearsal of the Republic Day
parade which takes place at 5
o’clock. If that be the case, in de-
ference to their wishes, I must
adjourn the House at 5 o'clock. We
have a half-an-hour discussion, also.
There ‘are only two alternatives left
with me—either we should postpone
the half-an-hour discussion to the
next session, which I will take up
very soon after the session starts, on
the first or second day, or the Min-
ister’s reply to this motion should be
postponed to the next session. These
are the two alternatives and I will
act as the Members desire.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The Minister can reply dur-
ing the next session when he will
be very fresh.

Shri Sinhasan Singh: The half-an-
hour discussion can be postponed to
the next session.

Mr. Speaker: Even if the half-an-
hour discussion is postponed, still
there are two or three ‘members who
want to speak on this motion, After
that, 1 will not be able to give 40
minutes to the Minister which he
wants for reply.

Shri Ram Rattan Gupta (Gonda):
Members may be given only five
minuteg each.

Mr. Speaker: All right. I will give
to Shri Ram Ratan Gupta only five
minutes.

Shri Hari Vishnu Kamath: 1 submit
that the hon. Minister might reply
during the next session.

Mr, Speaker: Let it be so. Shri
Gupta.

Shrl Ram Ratan Gupta: Sir, this
question of stabilising the priceg is
continuously engaging the .attention
of Parliament and, I sm sure, must
constantly be in the mind of our hon.
Minister. But with the passage of
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time we find that the prices are con-
tinuously chasing the cost and the
cost 1s continuously chasing the
prices. Naturally, prices have their
base in the cost. The monetary
situation as well which goes on
changing in India has direct bearing
on the price structure. Naturally,
the monetary policy of the country is
dependent on so 'many other circum-
stances and the political situation
over which sometimes we do not
have control. Therefore, I have to
make a suggestion to the hon. Plan-
ning Minister for his favourable con-
sideration. 1 am just making a sug-
gfestion and 1 request Shri Nanda's
attention.

The suggestion that I am going to
make ig that if in the case of essen-
tial commodities you introduce a
system of floor and ceiling prices for
regulating the prices of those com-
modities, that, I think, will be the
only practical solution. I hope you
will kindly give your sympathetic
thought to this practical suggestion.

Shri Nanda: Could he mention the
commodities?

Shri Ram Ratan Gupta: I am
coming to that point.

I know that the problem of fixa-
tion of prices 1is connected with the
storage facilities and with the ques-
tion of finding the finances for main-
taining strictly the floor and ceiling
prices. In that respect, I will submit
that with the creation of the ware-
housing facilities, I will even go to
the extent to suggesting that even if
yvou have tp create some ‘more money
by meang of deficit financing to
achieve this objective, that deficit
financing will not have an inflationary
impact on the general price struc-
ture .

Shri D. C. Sharma
Dangerous.

(Gurdaspur):

Shri Ram Ratan Gupta:... .because
that will be directly related to a par-
ticular commodity and the purchase
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of that commodity out of the created
money will not have the inflationary
:mpact.

If there is a shortage of the
machinery available in the hands of
the Government, you can utilise the
machinery of the middle man, that is,
the arhtiyas. They can buy for the
Government and store the commo-
dity. That also will be available to
you for sale whenever prices rise
above the ceiling price.

I know that the problem is not an
2osy one to solve. At the same time,
[ also know that bringing about legal-
ly any price structure is also not a
prectical proposition in the present
circumstances of India.  Therefore, I
will again recommend this sugges-
tion of mine for favourable conside-
ration.

A lot has been saig about the
cotton policy of the Government. 1
am sorry that my hon. friends who
have spoken about the cotton policy
have spoken without 'studying . the
actual proposition and the problem
of the cotton policy or the impact of
the cotton policy of the Government
over the price structure. My hon.
friends are generally carried away
by the cotton prices as they are
quoted in the forward market. They
have no relation with the prices in
the spot market. This is the first
point which is generally ignored by
our hon, friends who are assailing
the Government on the question of
its cotton policy.

Secondly, my hon. friends who claim
that cotton prices have not penetrated
the ceiling are probably not fully in-
formed also. The contract prices may
not have but the actual floor prices
were higher by Rs. 40 or Rs. 50 per
candy before this cotton season started.
Therefore whatever the Textile Com-
missioner has done or is doing is not
to help the industry but to help the
farmer in the sense that by bringing
(Interruption).

Some Hon. Members: No, no.

Mr. Speaker: Order, order. I will
be calling Sardar Igbal Singh next.
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Shri Ram Ratan Gupta: 1 will re-
quest you to put up with me for two
minutes. Let me explain. This sur-
vey policy ultimately show the quality
control of the farmer which is ulti-
mately beneficial to him at the time
of marketing his crop. Otherwise
quality control, at the time when the
prices of cotton are higher, is not pos-
sible.

Then I come to my last point about
the cotton contract market. The
coiton contract market in India is
operating solely in the interests of
the producer .

Some Hon. Members: No, no.

Shri Ram Ratap Gupta: . ... for this
reason that it is not a delivery con-
tract, and it is a sort of insurance in
which the price are regulated by the
contract market, so that the prices at
the floor level will not go below them.
That is really the impact of the cotton
contract speculative market.

1 do not want to take more time.
1 have given an undertaking that I
shall not take more than five minutes.
Therefore, 1 would conclude by
saying....

Shri Nanda: May ] interrupt the
hon. Member so that he may not ex-
haust his five minutes before giving
the answer to my small question?
What are the commodities in regard
to which he would like us to deal in
that fashion?

Shri Ram Ratan Gupta: All the
items, all the oil-seeds and all the
foodstuffs.

Shri Bhagwat Jha Azad (Bhagal-
pur): So that the farmer may be
killed and these people can prosper.

Shri D, C. Sharma: Is my hon
friend a cotton grower?

Shri Nanda: He is a cotton con-
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malﬁmﬁaaa'rgﬁﬁw'ma
¥ ®reas ATGhe FHIGA A 9 H
FEA &1 I JFLL FT § w2 F
% A1 € awd ¢, 73 wfew § gt W
Zled SEFmT jooo AT £ | ARFA
qATT FT qF § T8 G K1 AT Lovoo
IT &1 SATEFAA § IgH FErEA A
#€ AFT A4 fEar fyaw feem 1
®IqST AT | "9 %F &1 fad w2
A1 2T /T Figh 787 g | fHe o
Nt A Fgd & fF gg i feaw &
w2 & faq @ | & gar § fF IA9
feam & gaedl & Tifge | feama
A F 42 FT FI0F 927 TEF FG@T,
IEE! TET AgAT FT 9T & 1 FE
& faAl # qT AT 9gar &1 IEEr
FATE A9 AgAT AT & | IER AW
gt @ qFY =fge

W FTeA Fgr & faafaq ¥ ot
FeWC ¥ I FAfZAT TW T AV
FAE § fF feaml 1 waeT 7 80
& & Wifesr & ot g7 a1 | 7€ OF TE
gL ¥ FU9 qOa § fF fEam S
AFAE Y AT § 1 Ja fFEW &
FHH AT H WA 2 39 99 9
TadFT § dfe THe Yo F HHEA
FAH T FIA § Foamer adem o=
g & f Fara &1 wig dr9 g1 ST @
O wF A & gg @ FOe fAasd
9l @ Y ez @ar gre 3@ & AT
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[t zFamr fag)
F g AT AT I 39 A1 F1
qYFT 39 At &1 faradr @ fw #78)
Fuzfaez Jifs g0 Fifara 7 2 fF frami
F] THAM TFATAT AF, TF AT FH
qrATfaa ®ifera § FEAE T Z0 AE
T\ # gefrafaai 1 war a8 v § 5
faet qg & faamal &1 qHa ag=mar
STF aIfF Ag FET FAEr S15I9 AT
FT IF AT ZH ZHAT AR § {17

E |

aF @ Wi 2 fF fawm 3w o
qara & fFaml § aa qar FE qar
F% feam 2 7 7\ o afas 921 57
TqFT 2 FAT ACEHEIC FT 57 97 21T T8 |

afgT ¥ § UF 919 F2 F7 TH
fFr 21 § | T TR A1 9T FAE
o 99 F | AfwT FA7 FT FUF F 9 A
9 foa & 7 F9g & amw a1 fFa o faq
agd £ T & | AfFwa w7 AT
AT qEdE g R 2 gafaw
TETH TW a1 &1 2 [® A1 fafzaET g
g1 Sfag gfawrd & s

Feq #era & faafaar & gmEak
FHd AT S " oA 2 R T 3R
e 3 W17 qA wen g fw frat &
zq A% # o1 Kafaq fewwediw § 39
F1 7 3= w4 | feam fgrgeam #
TIHT TATATL I gred § HIC Y 5A7aT
@ AR |

Shri Balakrishnan (Koilpatti):
During the second world war, prices
of commodities jumped four times or
five times the previous prices. People
were very busy hoarding commeodities
and articles. The merchants were
very busy selling things in the black
market. Now the situation is not like
shat. Our merchants are patriotic.
They realise their responsibilities,
They do not want to increase prices,
or take advantage of the situation. Of
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course, there may be some black sheep
and black-marketeers, Such people
must be dealt with severely. I must
congratulate the chambers of com-
merce which met a few months in
Delhi and decided on the fixation of
retail and wholesale prices,

Such arrangements should be made
throughout the country so that we
can hold the price line. Here 1 would
like to make a few suggestions for
the consideration of the Minister.
There should be committees from the
district level to the panchayat level.
In the district committee, the whole-
saler, retailer and producer should be
given representation. Periodical
meetings should be held by the district
committee. The Collector should con-
vene such meetings, In that committee
the wholesale and retail prices should
be fixed. The panchayat committees
should be asked to watch over the
prevailing prices in the market. The
prices should be strictly controlled
in the market. The retailers and
wholesalers should be asked to put up
pricelists. At the entrance to the
shop, the pricelists should bz handed
over for every commodity. They
should be asked to mention which are
the commeodities which are available
in the shop, so that the consumer can
find out which is the article which is
available in a particular shop. The
wholesalers should send periodical re-
ports about their stocks, so that Gov-
ernment may know how much stocks
they have and there may not be
hoarding.

Foodgrain prices are coming down,
but unfortunately the cost of produc-
tion has gone up four or five times.
Unless the producers are assured
that labour the they have put into
their land will be adequately reward-
ed, no producer will produce food-
grains. He will go after some other
cash crop.

The other day in Krishi Bhavan,
the Minister of Food and Agriculture
convened a meeting of the cotton
committee and the M.Ps, made com-
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planits about the accumulation of
cotton. Not only in regard to cotton,
but in regard to every crop, the posi-
tion is that so long as the crop re-
mains at the hands of the producer,
the prices are coming down. But
after the crop goes to the market,
the prices start jumping up. This
should be stopped and I would request
the Govermment io see that the pro-
ducers also get their share for the
labour they have put in,

Apart from checking the prices of
foodgrains, the prices of other non-
essential articles like chappals, soap,
ete. also should be  checked. At
present, there is no check upon their
price and anybody can charge any
price. So, there is no use in merely
checking the prices of foodgrains. I
would request the Government to
keep a check upon the prices of other
artivles also.

St TrwATw AR . WAL WEEA,
TATHEATEY ARTA T THAT F AwA
AT & qrg wral & 9grF I F O
W AATH FAT &7 @R FA G
TR A ag @ E 1 T AT Ay
TFT AT SFAT & HAT I§ T TTAAN
1oy A g9 § awa 2,
IT F HgmE Ag  wEwd  §
FifF IT F) ATAZAT H AT AT A T
& wegattta w12 foer qeaaffs & §,
Iq FT AHIAT ¥ FHT HTAAE FT G
AR Az M A AHTAT IAFIE I
wraEAr ¥ afro At Ay goam € A
FA R TG 4T 8 | A % g8 fEafy
AT @A AE A qGA Y T AT
HEt F39 g7 A4 FBT THA | g A7)
& 719 & 47 Ag7g F wHA AT
AT LT HT qAL AR IT T AAT
&0 AT TEY AGT H AW 44T 7 OFT
& fag ox fafeaa $a0 QI AT 7#
uF AT & awAr & 1

HNA T3 ) AEA"E T & )
I & |AEg A wIAT F 19 OF WA
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¥ F wiww 7 ag7 71 | Par 37 §
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¢ afeqs feam & 97 ¥ [faww
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s & wiafw fareh & fog
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Sa1 fF oF qAAT GEER A FEr g,
TE FoEE & A e
s AT 8, a1 fF aifew § w0
F1 gL AT & FA AAT L, ITF W
& AT A T &, A e § ag
e, A WA, afew TAT TWT AT
37§90 aF, fawdt & | IT I AT EH
T FA F UF( A 94T g F a8
fafesa &< faar oig fe G < &
W ATE @9 § 7 07 ¥ wfew 7@
ghr | 9q & ¥ 21 5%F ¥, gg A4 fw
¥F AT IST I | TE FATAT FY A
fe fedt o F-Firam § T 90
/R T A & e I wawE awgut
& 0 AT ¥ I AT X vAXT 7
g

o ¥ § ag qama I wngar g
far AT W 5% T F qeF ¢F TG
¥ fafe=a el w17 e o a1 ST
freer WTE WX T ¥ |9 &Y 9T F q
T A 37 § qoAr faezd w1 9™
FTHF | TT F 19 N FA-TEAM
#r {17t & T F A7 fav gror dar
frd T WA JAT T A F I F
T AIAT FUT &1 |

T A gATAT & AT WA FT
& w7 awwiT #1¢ fafea ger-Aifa
fraifea #dft @ AT 39 & wAATL 0w
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[t w Fa% 1=
AT AT A 3 JaTT FAT
A1 7 wE AT § gt 1 2faey
I ® a%T T

ot 5747 AT gEE, S 41Ed,
3 9t gama frar d, 3w & art 7 A wgAr
T wEgfe...........

sreas wgd : fafaeer =gy 7=

"ot &t o5& F3 I W oF faae aF
A

Shri Nanda: Mr. Speaker, Sir, 1
am very much obliged to the Mover
of the Motion for taking up this sub-
ject for discussion in this House.
With many of his observations I find
myself in agreement, and I am pre-
pared to endorse a number of the sug-
gestions made by him and by some
of the other Members, though I also
find that there are certain misconcep-
tions which lead to wrong conclu-
gions.

Mr. Speaker: What did he want to
say about Shri Yadav?

Shri Nanda: His last suggestion
may run counter to the first. If I wish
to do the best for the agriculturists
and have the price based on the cost
of production, it may lead to a higher
price for the consumer, which he also
wants to prevent. He should not have
then any wvery serious objection to
that.

Mr. Speaker: The rest he can con-
tinue next time,

Half an hour discussion.

16.33 hrs.
ENQUIRY INTO RAILWAY ACI-
CIDENT*
Sbri D. N. Tiwary (Gopalganj):

We are discussing a very unfortunate
accident which occurred on the 11th
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November, 1962. Twentyeight persons
have died, out of which two were
taken from the river bed. We do not
know how any of them went down the
current in the stream. The news-
paper report is that about 100
persons died in that accident, but the
official report is that 28 persons died.

When this matter came up on the
22nd January in the shape of interpel-
lations, the Minister promised to lay
on the Table the enquiry report, but
unfortunately that has not been placed
as yet. Otherwise, we would have
g0 more facts. However, we are
thankful for the information that we
have got.

Two or three things have happened.
One handicap is that neither the
Minister nor the Deputy Minister
knows the position of the place where
that accident occurred,

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
I went there.

Shri D. N. Tiwary: That accident
occurred in my district, 40 or 50 miles
from my house.

Mr. Speaker: The Deputy Minister
says he was there, he went there,

Shri D, N. Tiwary: But he did not
care to know the place and where-
abouts and how it could have been
prevented.

Mr. Speaker: Does he mean to say
that he should have gone down the
stream where the accident took place?

Shi D. N. Trwary: He should have
done at least this. From Chapra to
Bakulah he should have marked all
the stations and should have known
which is the nearest station from that
bridge. About a furlong or two from
Manjhi, is the bridge if the train had
been stopped at that place, the rail=-

*Half-An-Hour Discussion.
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way officials could have persuaded
the persons to get down from the train,
The passengers would have acceded
to that request because there was a
danger of their lives being lost. This
fact was not explained to them be-
fore the train entered the bridge.

The railway employees knew full
well that there were hundreds of pas-
sengers on the roof. The Deputy
Minister wanted us to believe that all
the passengers got down from the
roof at Revetgany station. But in the
original calling attention reply the
hon, Minister said that some passen-
gers might have been left on the roof.
Then it was said that all the passen-
gers got down. There are contradie-
tions in the two statements. He said,
that some persons might have got on
the roof after the police or the railway
officials asked them to get down. It
is tiue that at Revetganj there was
an attempt to get down the passen=
gers. But this matter could have
been handled at Manjhi, which is a
few yards from the bridge. This train
was a run through. It stopped at
Revrtgan)., The  railway  officials
could have stopped the train at Man-
jhi also and the passengers persuaded
to get down. Nothing of the sort
was done, Perhaps the railway offi-
cials were in a mood to teach a good
lesson to the passengers for not
readily hearing to their advice.

This is not the first instance of this
kind. Last ycar or the year before
last a similar accident occurred at
Agra when several passengers lost
their lives while the train was going
through the Agra bridge. Still, the
railway authorities did not take
any lesson from this. What was the
harm in stopping the train at Manjhi
bridge and asking the passengers to
get down and say ng to them that the
train would not go unless they got
down from the train. Nothing would
have been lost.

In 1947-48, the rush in the trains
was more than what it is today, At
the time of partition and Hindu
Muslim riots there were three layers
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of passengers: one on the footboard,
second in the train and the third on
the roof. Still no such accidents oc-
curred. The reason was that at that
time the railwayv officials persuaded
the people to get down from the roof
at ganger placss; they were keen to
see that none lost their lives. Now,
due to the policy of Government to-
defend the officials in all circumstan-
ces, even when there are faults on
their part, such things happen. If the
railway officials had defended at the
proper places, nobody would have
any grouse. But they are defended
even in the wreag places. To say that
every step was taken to  prevent
these accidents iz not corrrect. The
reply given bv the Deputy Minister
is alsp in a bureaucratic manner.
You wil] know it, if I read out to you
some passages. He says that the
passengers were warned not once but
three times: the earliest time at
Chapra itself where the train was
delayed for thirty minutes: most of
them got down. But remember, not
all. Chapra station is a junction and
is alsp a district headquarter. There,
we have got g full force of the police.
A contingent of the police could be
brought through a phone call to the
District Magistrate, and every passen-
ger could have been got down there.
This step was not taken. The officials
knew tnat when the train crossed the
bridge the passengers were likely to
lose their lives. This gtep was not
taken although they knew that all
the passengers had not got down.

Secondly, what was there to pre-
vent them from asking the people,
near the bridge—a few yards before
the train went through the bridge—
tc get down? 3, in this way, we see-
that the railway officials did not do
their duty nor did they take pre-
cautions to see that the passengers
got down, or to stop the train going
through the bridge, at that time. The
going of the train was not so impor-
tant as the lives of hundreds of
persons. The official report mentions
20. Nobody knows how many went
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[Shri D. N. Tiwary]

down the current or the stream there.
It might have been 20 to 30 per sons,
because a search was made in the
river after the lapse of several hours.
Through the Ilapse of time, many
persons might have gone down the
current. So, I say that proper pre-
cautions were not taken and even
after the accident, proper steps were
not taken to see how many were dead.
There were newspaper reports that
hundreds of persons died, because the
people said that hundreds of persons
were on the roof and that all of them
were thrown out. There was pot a
single person alive on the roof. When
the train reached Suraimanpur. On
the voof some porsons were found dead
and perhaps seriously wonded. I
therefore request the Railway Minis-
ter to see that such accidents do not
occur in the future and that the trains
are stopped when entering a bridge,
if persons are on the roof.

Shri Bade (Khargone): It appears
that the railway officials wanted to
take a revenge on those people for
not obeying the orders of the railway

officials. ‘That appears from the
ruport,
Shui Harj Vishnu Kamath

(Hoshangabad): Mr. Speaker, Sir, at
the outset, T would submit to you,
with all respect to the Minister, that
his failure in placing a copy of the
report promised solemnly when you
put the question to- him, is almost
tantamount to a breach of privilege
of the House, This was the question
you put to him:

‘Is it proposed to place this report
on the Table of the house, or have
Government any objection if I
ask them to place il on the Table
of the House".

‘The senior Minister—Cabinet Minis=-
‘ter—said:

“We have no objection whatso-
ever., We will place a copy on
the Table of the House."
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This was on Tuesday. Today is Fri-
day. Three days have elapsed. 1
went to the Library at 4 O'clock no
report has arrived there. There is
no report either on the Table or in
the Library. I submit that you should

" take action against the Government

for his breach of privilege of the
House. That is the first submission I
want to make

Secondly. the answer to the main
question tabled by me was very tra-
gically cryptic. 1 use the word tra-
gically” advisedly. ‘The accident.
losking at the cellous manner in which

Mr, Speaker: T never suppose he
uses any word without intention.

Shri Hari Vishou Kamath: 1 am
grateful to you that you think so well
of my use of words and 1 will con-
tinue that tradition.

Mr. Speaker: My difficulty is there
cannot be two speeches in a half-an-
hour discussion. He may put a
question.

Shri Hari Vishnu Kamath: 1 will
not repeat the points that the hon.
Member has made. My name has
been clubbed with his name.

Mr Speaker: His wag the first name
and so he had the opportunity to
speak

Shri Hari Vishnu Kamath: Since
my name has been clubbed with his
name. I hope you will give me a little
more latitude. The main answer con=
demed the rash and heedless he=
haviour of the passengers I only wish
to say this: the rash and heedless be-
haviour of the passengers may be
condemned and perhaps it should be
criticised by the Government, but I
submit after reading the entire pro-
ceedings of *hat day—I am constrain-
ed to say—that the railway authori-
ties were remiss and negligent in this
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matter. You opui ihe question to the
Minister succinetly. I will put the
same question, as you wanted me to
put only a question. I would put it
in he manner you put it to the Minis=-
ter. I cannot do it better than you
did on that day. You said, Sir:

“}lon. Members are excited be-
cause they feel that so long as
there were people travelling on
the roof of the train, the train
should have been detained irres-
pective of whether the duration
was 30 minutes or 45 minutes or
more. What are the rules or direc-
tives to the staff”

That is the crux of the matter, You
asked-

“What are the rules or directives
to the staff? Would they stop the
train or would they proceed if the
passengers do not come down?"

I had suggested that force ought to
have been wuscd. In many cases
wherever there are riots and trouble
of that kind the Government does not
think twice before they resort to
firing and using force. 1 do not mean
to say that firing should have been
resorted to here. But the staff could
have climbed to the roof and bodily
brought the passengers down. Detain-
ing the train too long, perhaps, is
also not feasible,

Shri Bade: They wanted to punish
the passengers,

Shri Hari Vishnu Kamath: My
friend, Shri Bade may be right. I
want to know why force was not used
in thig particular case, when force was
resorted to on certain occasions that
I mentioned by the Government in
various other flelds. Why did they
not in this particular case resort to
force in the interest of the life and
safety of the passengers themselves.
They have adequate staff for this
purpose, but they remiss and negli-
gent in this matter,
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I would, therefore, ask the Minis=
ter to state what the directives are,
whether the directives are in force,
and if the directives are not there
whether fresh directives would be
issued in such matters. I would also
like to know whether force would be
used in such cases in future. You
may also ask the Minister to give an
explanation, if he can with regard to
the issue of orivilege that I have raised

Mr. Speaker: No promise wag made
that it would be laid on the Table of
the House within the next iluree days.
That is the difficulty.

Shri Hari Vishnu Kamaih: That
is only evasion, taking cover behind
something.

The Minister of Rallways (Sardar
Bwaran Singh): Because the hon.
Members has specially refer;ct 10 me,
Sir, I would like to submit that no
final report as such has yct been re-
veived, These were only his  pre
liminary findings. Unfortuuately, in
between the officer alsp has expired
and another officer is now conducting
the enguiry. Ag soon as ihe report
is received 1 will place it on the Table
of the House.

Shri Hari Vishau Kamath. Why
con't the provisional findings he piac-
ed on the Table?

Mr. Speaker: Now, the houn Minister,

Shri Hari Vishnu Kamath: Let the
provisional findings be plated on the
Table.

Sardar Swaran Singh: [f that is
your directive, Sir, we wili place that
also on the Table.

Shri Hari Vishnu Kamath. He says
he has no objection.

Mr, Speaker: But there s no breach
cf privilege.

Shri Hari Vishou Kamadi: How can
1 say: Why did he gay tnal iherc was
a report? He could have denied that
there was a report. He sawu thl there
was a report.
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Mr. Speaker: The hon. Minister.

Shri U. M. Trivedi Mandsaur)
Sir, I want your permission to make
some observations on tnis for two
minutes,

Mr, Speaker: No. The rules do not
permit unless the hon. Memnber has
given advance intimation.

Shri U. M. Trivedi:
part in this debate.

I had taken

Mr. Speaker: But rules Jdo not por-
mit his taking part now.

The Deputy Minister in the Minisicy
of Railways (Shri5.V. Ramaswamy):
Sir, the hon. the Railway Miu:ster has
replied to the first part of ‘he question:
raised by my esteemed friena, Shr:
Kamath, with regard to the placing of
the report on the Table of the House.
With regard to the seconu part. ..

Shri Hari Vishnu Kamath: Sir, you
have not given your ruling on tnis
raatter. 1 rise on a point of order
again.

Mr. Speaker: Point of ordrr Laat the
Speaker has not given a decision?

Shri Hari Vishnu Kamath: The Mi--
ister said that day that tuere wa; a
report. Today he says thal there is
no report. What is the position?

Shri D. N, Tiwary: Let us hear the
reply.

Mr. Speaker: The findairns can be
placed on the Table.

Shri 8. V. Ramaswamy: I submit,
Sir, that the findings have  alreedy
peen mentioned by 'me yesterday.

Mr. Speaker: They may bhe placed
on the Table of the Houso.

Shri S. V. Ramaswamy, Ii vou will
permit me, Sir, 1 shall rerd sut the

findings.

Mr. Speaker: Thcy may be placed
on the Table of the House.
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Shri Hari Vishonm Kamath: M
senior is willing to place il on the
Table.

Shri S. V. Ramaswamy: The provis-
ional findings?

Mr. Speaker: Yes.

Shri S. V. Ramaswamy: The pro-
visional finding is ‘this:

“Having considered the facts
and the relevant evidence it is as-
sessed that the grave loss of lives
and the grievous injuries sustain-
ed by persons travelling on the
roofs of coaches of No. 87 Up
Fast Passenger train, while the
train was travelling over the
Gogra Bridge between Manjhi and
Bakulha, was the result of their
own rash and heedless behaviour
in violation of the provisions of
section 117(2) of the Indian Rail-
ways Act, 1880."

This is the finding, which I have al-
ready mentioned.

On the second poinl as to whether
there are rules on ihis matter, alter
the accident over the Jumna Bridge
near Mathura in 1960, we have ad-
dressed a letter to all the General
Managers of Railways and also the
States Governments. .n that lelter
we have stated:

“A statutory enquiry was held
by the Govt. Inspector into the
accident and according to his pro-
visional findings, the mishap was
the result of the rash and heedless
behaviour of the passengers con-
cerned. The G.LR. has, in  his
report, inter glia stated that theugh
the Railway staff at Hathras
station did their best to detrain
the passengers, some of them did
manage to climb against under the
cover of darkness.”

This is from our letter to the General
Managers of all Indian Government
Railways dated 9th September, 1960:
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“In the past also, the Members
of the Parliament have expressed
concern over the number of casu-
Ities occurring on account of
passengers travelling in an un-
authorised manner, viz., on the
foot-boards, on the roofs of the
carriages and on the buffers etc.
Since the number of such cases
is quite significant on the Indian
Railways, the Board have viewed
this accident with concern. In
this connection, attention is invit-
ed to the provisions contained in
Section 118 of the Indian Railways
Act and Rule No. 16 of General
Rules, Part II, reproduced in the
enclosure, which clearly state that
this type of unauthorised travel is
an offence, punishable by a Court
of Law.

The Board, therefore, desire
that the Railway Administrations
should take effective steps in co-
ordination with the Railway Police
to prevent the passengers from
travelling in an unauthorised and
dangerous manner......".

Shri Harli Vishnu Kamath: Were

sed concern over the casualties
occurring on account of passengers
travelling in an unauthorised man-
ner viz. on the footboard, on the
roofs of carriages and on the
buffers etc. Since the total num-
ber of such cases is quite signi-
ficant on the Indian Railways, the
Govt. have viewed this accident
with great concern.

In this connection, I am dir-
ected to invite your attention to
the provisions contained in Sec-
tion 118 of the Indian Railways
Act and Rule No. 16 of General
Rules, Part II, reproduced in the
enclousure, which clearly state
that this type of unauthorised
travel is an offence punishable by
a Court of Law. The Gowt., there-
fore, Jesire that the State Gov-
ernments may kindly issue neces-
sary instructions on the subject to
police officials to take effective
action in co-ordination with the
local railway officials to prevent
the passeneers from travelling in
an unauthorised manner and to
initiate suitable action as provid-
ed for in the Indian Railways Act,

these steps taken? Not effectively, at

against the offenders who despite

repeated warnings do not desist

any rate,
from indulging in such acts. It

Shrli 8. V. Ramaswamy: Please let may 2lso ba pressed upon the
me have my say. police officials that a special
watch on this aspect may be kept

Shri D, N, Tiwary: How many per- whenever there is rush of passen-
sons were prosecuted for this offence? gers during melas etc.”.

Shri 8. V. Ramaswamy: The circular This is dated 26th September, 1960.
further says: In pursuance of this, the North

. . Eastern Railway also issued instruc-
“Special watch on this aspect tions to the Divisional Officers to the
should be kept whenever there is effect that special care should be

a rush of passengers during melas taken at th> time of melas etc. As a

etc. Suitable action should also matter of fact, the DTS, Banars,

h‘; taken against the passengers urder whese jurisdiction it comes, has

who despite warnings attempt to repeated these instructions at the time

travel in this manner.” of the mela.

A similar letter was addressed to It may be pointed out that this
the Chief Secretaries of all State bappened in November, last when the
Governments, where we have said: emergency was on. So, we had told

. ithe Bihar Government li}at owing to
....In the past also, the Mem- the emergency and priority of move-

bers «f Parliament have expres~ ment of other goods more essential, we



6639 Enquiry

[Shri' S. V. Ramaswamy]
could not provide any extra train for
the mela trafic. We also reminded
them of the rules in the matters, In
spite of all that, the passengers climb-
ed over the roof.

Now, it may also be noticed that the
train left Chupra at 23-30 hours.
There are three stations between
Tevelganj and Suraimanpur. The
train is scheduled to run non-stop
Letween Revelganj and Svraimanpur.
At Chupra it was noticed thet a large
number of passengers were trova’ling
on the roof top. It took thirty minutes
for the railway officials GRP and
RPF and others to request the
passengers to get down from the roofs.
Then the train went to Revelganj. It
reached there at 0005 hours, dead of
night. There again it was noticed
that some »eaple had climbed over to
officials, GRP and RPF against ap-
pealed to the passengers to come
down ang the train was stopped there
for fifteen minutes. Then it moved
on to Manjhi. At Manjhi—I do not
know by whom and for what pur-
pose—somebody pulled thz chain and
the train stopped.

Shri D. N. Tiwary: Not at Manjhl.

Shri S. V. Ramaswamy: At Revel-
ganj. It just passed the home signal
that it was stopped. Again, the
Guard and tke other officials appealed
1o them to come down.

My hon. friend pointedly asked
vhether they were told about the
bridge. They are local people and
they know that there is a bridge. It
15 within their knowledge.

My hon. friend, Shri D. N. Tiwary,
also raised the issue, namely, why
not stop the train at the bridge.
There are technical difficulties of
operation. This point was raised by
the Government Inspector of Rail-
ways on the Mathura incident. He
suggested then that the train should
be stopped at the bridge. The oper-
ational difficulty is that there is al~
ways a gradient on the approach to
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the bridge and if you stop the train,

‘you may not Lz able to pull it again;

you will have to Lbiack up or the train
may stop dead in which case it will
block the entire trofic. So, it should
not be stoppcod. That is our  view
and therefore we did not accept the
recommendation. It should not bo
stapped near he Lridge.

Besides, while the train was stop-
ped for 30 minutes at Chupra, for
another 15 minutes at Revelganj and
again at another place, what benefit
would have been derived if it had
been stopped a fourth time and the
officials had asked them to get down?
According to the schedule, it was not
to stop at three stations at all. But,
as a matter of fact, it was stopped
in betwepn when there was not to be
any stop even though an appeal had
been made by the railway, GRP and
RPF officials at Revelganj. In accor-
dance with the.instructions which had
been issued by the Board to the rail-
way authorities and to the State Gov-
ernments they had done all these
things. Now, it is apparent that the
people must have clambered up in
the darkness of the night. As you
will be pleased to see from the report
of the Inspector of Railways in the
Hathras case, they had clambered up
during the darkness of the night.
Perhaps the same thing happened
here also. We do not know that,

The other point that was raised was
whether the people could not have
been told not to climb up and at that
place itself they could have been
asked to get down. As I submitted,
it ig difficult to stop the train near the
bridge.

Then, my hon. friend said, “Why
did you not use violence? 1 pre-
sume, my hon. friend would be the
first person to say, “Why did you use
force”? If we had used force.

Shri Harl Vishou Kamath; I would
not say that. You should not misre-
present. They should use force, if
necessary. Do not use it unneces-
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Mr. Speaker: When the Govern-
ment uses force, a complaint is made.

Shri Hari Vishnu Kamath: There
need not be any firing. Here you can
use ordinary force.

Shri 8. V. Ramaswamy: It has heen
suggested that the railway officials
wanted to teach the passengers a les-
son. It is far from the truth., Who
would be so callous as to see that
people are killed even if they dis-
obey the orders? The officials also
have got human instincts. It is their
human brethern who travel. Would
they run the train knowing that
people are there on the roof and they
would be killed? We cannot expect
the railway officials to be callous. It
was said that we are defending the
railway officials in season and out of
seascn. Well, the facts are there.

My hon. friend, Shri Tiwary, chose
to say that the answer was bureau-
cratic. Tt is not bureacratic. It is
a statement of fact. It is a state-
ment of the truth. I° submit that
the railway officials in co-operation
with the GRP ard the RPF per-
sonne] did all they could as per
the instructions issued by the Board.
As per the requirements of the case
they did their duty. Without their
knowledge some people seem to have
clambered up. After all, it 15 a metre
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gauge line. When it was picking up
speed after the st oppage near the
home signal people appear to have
climbed up again. That 1s possible.
It is not broad gauge where climbing
up becomes difficult.

17 hrs,

So, it is possible that without the
knowledge of these officials, as the
train was moving, they might have
climbed up. Under those circumst-
ances, I submit, there is no lapse on
the part of the Railways.

Shri D. N. Tiwary: One question.

Mr. Speaker: That is all now. No
questions. But I would only reguest .
this. That is only my suggestion. I
have no justification or occasion to
make any suggestion, but I would say
that that recommendation of the In-
spector of Railways who said that the
train should be stopped may kindly
be exam ned again if it is possible.

Shri Hari Vishnu Kamath: rose—

Mr. Speaker: The House stands ad-
journed sine die,

17-01 hrs.

The Lok Sabha then adjourned sine
die,



6643 DAILY DIGEST 6644

[Friday, Yanuary 25, 1963/Magha 5, 1884 (Saka)]

CoLUMNS
ORAL ANSWERS TO QUES-
TIONS 6409—54
S.Q. Subjecs
No.

485 Production of automobiles  6409—13

486 India’s textile trade with
England and F.CM. coun-
tries . . . 6413—15

487 Rationalisation of raw ma-

terial imports- 6415-16
488 Solveen experts team . 6416—I8
6418-19

489 Dried fish exporters .
490 Manufacture of special steel 6419—22

1 Heavy Electricals Ltd.,
1 Bhopal - 5 . . 6422-23

93 Heavy Elcctricals Plant,
+ Bhopal - . . 6423—26

492 Balck-marketing in Cement 6426—30
494 India’s export trade . . 6430—33

497 Precision instrument factory
in Kerala - 6433-34

498 Export of Bananas to Russia6434—36
499 Indian trade delcgahons

visit to Ceylon . 6436—38
so0 Central Wage Board for iron
and Steel . . 6438-39

so1 Low price of jute .+ 6440—46

502 Accumulation of textiles in
Kanpur Mills )

6446—48

503 Bokaro Steel plant 6448-49
504 Accumulation of cloth with

Ahmedabad Textile Mills 6449—51

505 Installation of spindles by
West Bengal Government  6451-52

506 Corrugated sheets 6453-54

WRITTEN ANSWERS TO
QUESTIONS 6454—94

S.Q.

No.

495 Committee for jute goods . 6454

496 Textile Mills . . . 6454

507 Geuring up of private sec-
tor for Defence procluclion 6455-56

508 Setting up of a steel p!ant
Czechoslovakia 6456
509 Heavy machine tools pl,ant,
Ranchi . . . . 6456-57
510 Fertilizer plant in Madhya
Pradesh . . . 6457

511 Phyto-chemicals plant at
Neriamangalam . ! 6458

WRITTEN ANSWERS TO
QUESTIONS—contd.
5.Q. Subject CoLumMNs
No.
512 Raw materials used by phar-
maceutical industry 6458-59
513 Levyofcess onindustries . 6459
514 Fallin exports . 645960
U.5.0.
No.
1087 Export of coir products 6460
1088 Export of pepper 6460-61
1089 Cashew shell oil 646162

1090 Mechanisation of _coir in-
dustry . . 6462

1091 Exportof cngincering goods 6462-63
1092 Price of jute in Andhra

Pradesh ) 6463
1093 Preferential} trtatmcm in

Tariff . . 6463-64
1094 Nitrolime feruhsz:r . 6464
1095 Industries aldmg Dcﬁ.ncc

efforts . . 6464-65
1006 Delegations for study of

working of industries . 6465

1097 Fishing net-making . 646566

1098 Manufacture of coal washcry
equipment . 646667

1099 Coal mining machinery
plant . . .

% 6467
1100 Foundry forge project . 6468
1101 Production of steel . . 6468—70
1102 Requirementsoftrucks . 6470
1103 Import of machinery and
plant . B . . 6470-71
1104 Coir industry in Orissa . 6471
1105 Budgetof Hindustan Demsn
Organisation . . 6471-72
1106 Machine tool plant in
Kerala . . . . 6472-73
1107 Export of spices . 6473
1108 Power transformer factor:.r
at Ankawali . . 6474
1109 Import of superior coal 6474-75
1110 Marine Diesel Engines 6475
1111 Productioninsteelplants . 6475-76

1112 Manufacturing plant for in-
dustrial gears at Faridabad 6476-77

1113 Banon India films in Pakis-

6477

1114 Central durg re-control ins-
titute . . . - 647778
1115 Newsprint factory . i 6478
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1116 Heavy Electricals Ltd.,
Bhopal . 8 . 6478-79

1117 Productionofironand steel 6479-80

CoLUMNS

1118 Ground-nut oil 6480-81
1119 Manufacture of High-scale
communications receivers 6481

1120 Export of tobacco to Europe 6481-82

1121 Export of cashew kernels . 6482
1122 Salt Board . 1 6482-83
1123 Pigiron plantin  Andhra

Pradesh . . . 6484
1124 Heavy Electricals plant at

Ramchandrapuram . 6484
1125 Fertilizer plant at Kothasu

dium . 6484-85
1126 Export of khad: to &mcrm 6485 -
1127 Oil milling industry . 6485-86
1128 Issue of industriallicences  6486-87
1129 Increasein producnon nnd

export . . 6487
1130 Tractors from Russia 6487-88
1131 Fire in Sindri Fertilizer

Factory - . . 6488-89
1132 Export of Fish B . 6489
1133 Purchase of Tc:mlc Machl-

nery . . 6490
1134 Export of ollsecds 649091
1135 Scooter factories e & 6491
1136 Shortage of pig iron and

coalin Gujarat ; . 6491

1137 Synthetic rubber production 6492

1138 Production of cement « 6492-93
1139 Import of Soyabeans from

U.S.A. . . 649394
1140 Industrial Exhibition in

Moscow . . 6494
1141 Ban on forward tradmg in

Commodities - 6494

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE 6495—98

(i) Shri A. K. Gopalan called
the attention of the Minister
of Commerce and Industry
tothe accumulation of stocks
of tne handloom fabrics in
the country particularly in
Kerala and the consequent
unemployment of handloom
weavers

The Minister of International
Trade in the Ministry of
Commerce and Industry

[Damwy Dicest]

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE—
comed,

(Shri Manubhai Sahah) laid
on the Table a statement in
regard thereto.

(ii) Shri Yashpal Singh called the
attention of the Minister of
of Law to the reported sug-
gestion made by the Election
Commission regarding hold-
ing of bye-elcctmns and Go-
vernment's raaction thereto.

The Deputy Minister of Law
(Shri Bibhudendra Mishra)
made a statement in regard
thereto.

PAPERS LAID ON THE
TABLE . -

The following papers were laid
on the Table:—

(1) A copyecachofthe follow=

ing papers =

(i) (a) Annual Report of the
Indian il Company
Limited,Bombay,for the
the year 1961-62 along
with the Audited Ac-
counts and the comments
of the Comptroller
and Auditor neral
thereon, under sub-sec-
tion (1) of section 619A
of the Companics Act,
1956.

(b) Review by the Govern-
ment on the working of
the above Company.

(ii) (a} Annual Report of the

ndian Refineries Limited,

New Del.h1, for the year

1961-62 along with the

Audited Accounts and the

comments of the Comp-

troller and Auditor General

thereon, under sub-section

1) of section 619A of the
panies Act, 1956.

(b) Review by the Govern-
ment on the working of the
above Company.

(z] A %py of the Registration
ewspapen (Central)
1963,
bhshad in Notification No.
?‘S R. 8596% the ::E
anuary, 1963, er sul
section (2) of section 20A of
the Press and Registration
of Books Act, 1867.

The Iron and Steel (Con
(B}Amendmmt Order(, :;2;0

6646
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TABLE—contd.

blished in  Notification
0. S5.0. 82 dated the 12th

January, 1963, under sub-
section (6) of section 3 of the
Essential Commodities Act,
1955.

(4) (a) Annual Report of the

Heavy Electricals (India)
I...il'ru'u:\:lg,6 l_lfl:opnl. for tht;
year 1961-62 along wi
the Audited Accounts and
the comments of the Comp~-
troller and Auditor General
thereon, under sub-section
1) of scgtion 619A of the
panics Act, 1956.

(b) Review by the Govern-

ment on the working of the
above Company

A copy each of the following

l('.j)l'{uleu under sub-section (3)

of section 2§ of the Rubber
Act, 1947:—

{a) The Rubber (Third Am-
endment)

(b) The Rubber
Ame

Rules, 1962
blished in Notification
0. G.S.R. 1666 dated the

8th December, 1962.

(Fourth
ndment) Rules, 1962
blished in Notification
0. G.S.R. 1745 dated the
22nd December, 1962.

(c) The Rubber Board Ser-

vice (Recruitment) Amend-
ment Rules, 1963 pub-

lished in Notification No.

S.0. 19 datedthe sth

January, 1963.

(d) The Rubber Board Ser-

(6) A co

vice (Classification, Control
and Appeal) Amendment
Rules, ]963 published in
Notificaion No. S.0. 20
dated the sth January,
1963

of the Newsprint

Cnmrofy("l‘hi.td Amendment)
Order, 1962 published in

Notification No.

8/26/62-

Imp., dated the 29th Decem-
ber, 1962, under sub-section
(6) of section 3 of the Essen-
tigl Commodities Act, 1955.

(7) A copy of Certified Accounts
of the Coir Board, Ernaku-

lam,

for the year 1961-62 and

Audit Report thereon, under
sub-section (4) of section 17
of the Coir Industry Act,
1953

[DaLy Dragst]

PAPERS LAID ON THE
TABLE—contd,

CoLumns

(8) A copy each of the following

papers :—

(i) Notification No. G.S.R.
78 dated the 12th January
1963 under sub-section (3)
of section 641 of the Com-
panics Act, 1956, making
certain  alterations in
AScci:adMe VI to the said

(ii) Report of Indian Pro-

ductivity Team on oil in-
dustry in USSR, Czecho-
slovakia and Rumania.

(iii) (a) Annual Report of the

Hindustan Cables Limited,
Burdwan, for the year 1961-
62 along with the Audited
Accounts and the com-
ments of the Comptroller
and Auditor General there-
on, under sub-section (1)
of section 619A of the Com-
panies Act, 1956.

(b) Review by the Govern-

ment on the working of
the above Company.

(iv) (@) Annual Report of the

National Newsprint and
Paper Mills Limited, Ne-
panagar, for the year 1961~
62 along with the Audited
Accounts and the comm-
ents of the Comptroller
and Auditor encral
thereon, under sub-section
(1) of section 619A of the
Companies Act, 1956.

(b) Review by the Govern-

ment on the working of the
above Company

(v) (a) Annual Report of the

(vi) Annual R

National Small Industries
Co?m:im Limited SNew
Delhi, for the year 1961-62
along with the Audited
g gl koA
ments e

and Auditor General there-
on, under sub-section (1)
of section 619A of
Companies Act, 1956.

(b) Rcview by the Govern-

ment on the working of the
above Corporation.

of the Reha-
bilitation Industries Cor-
tion Limited, Calcutta
or the year 1961-62 along
with the Audited Accounts

6648
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PAPERS LAID ON THE
TABLE—contd.

and the comments of the
Comptroller and Auditor
General thereon, under
sub-section (1) of section
619A of the Companies
Act, 1956,
(9) A copy of Notification No. F.
f /60-Transport published
:lhl Gazette dated the
27&1 September, 1962, mak-
ing certain further amend-
ment to the Delhi Motor
Vehicles Rules, 1940, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939.

(10) A copy cach of the following

Reports under sub-section

2) of section 37 of the Air
rporations Act, 1953:—

a) Annual Report of the
Air-India for the year 1961~
62,

(b) Annual Report of the
Indian Airlines Corpora-
tion for the year 1961-62,

(II) A copy of Annual Accounts
of the Air India for the year

1961-62 and the Audit Report

thereon, under sub-section

(4) of section 15 of the Air

Corporations Act, 1953.

(x2) A copy each of the following

Notifications: —

(i) 5.0. No. 379z dated
the 13th December, :962
iss under section 1
the Employees’ Prov:dent
Funds (Amendment) Act,
1962,

(n) S 0. No. 37%3 dnred the

er,
maued und.er section 6 of
the Employees’ Provident
Funds Act, 1952.

(iii) The Emplo Pro-
vident Fu:?dawes‘:nxteenth
Amendment) Scheme, 1962

blished in Notification
0, G.S.R. 1807 dated the
29th December, 1962 under

sub-section 2) of
section of the Em-
ployees’ ident Funds
Act, 1952.

(13) A copy of the Cement
. (Quality Control) Order, 1962
published in Notification No.
S5.0. 3959/ECAf2/62 dated

e 1st December, 1962,
under sub-section (6) of
section o& of the Esscotial

ties Act, 1955.

[Day Drcsst]

CoLumns

REPORTS OF ESTIMATES

6650

CoLuMNs

COMMITTEE PRESENTED 6504-05

Ninth and Tenth Reports pre-
sented.

REPORT OF SELECT COM-
MITTEE ON BILL PRE-
SENTED * . .

Report of the Select Committee
on the Administrators-Gen-
eral Bill was presented.

MOTION RE: COLOMBO

6505

CONFERENCE PROPOSALS 6506—56

Discussion in the motion re:
Colombo Conference pro-
posals and the substitute
motion thereto moved on
23-1-63 continued, The
Prime Minister (Shri Jawa-
harlal Nchru) replied to the
Debate. On the substitute
motion of Shri Ram Sewak
Yadav, the House divided,
Ayes 59, Noes 349 and l.hc
substitute motion was accord-
dingly negatived.

BILL UNDER CONS IDERA-

TION. 6557—70

moved that the Delhi Rent
Control Ff,"mm% l?J.I.l
as passed by Rajya Sabha
be taken into comld.crluon:
The discussion was not con-
cluded.

MOTION RE: MAINTAIN-
ING PRICES OF ESSENTIAL
COMMODITIES AT REA-
SONABLE LEVELS

Discussion on the motion re:
maintaining prices of essen-
tial commodities at reasona-
able levels moved on 11-12-62
was resumed. The dis-
cussion was not concluded.

HALF-AN-HOUR DISCUS-

SION : .

Pandit D. N. leuy rmod [
half-an-hour discussion on
points arising out of the
answer given on the 22nd
January, 1963 to Sm'red

Qw:luon No. 411
Enquiry into ﬁ.ulway Acci-
dent.

The Deputy Minister in the
Ministry of Railways (Shri
s. V Ramummy) replied

to the

Lok Sabha adjourned sine die.

6570—6627

6627—42
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of the Third Session (Second Part) of the Third Lok Sabha.

Period of the Session

Number of mectings held
Total Number of Sitting Hours

Number of Divigions Held
Government Bills:—

i Pmd.n:? st the commence-
mmem the seasion. .
(ii) Introduced
(iii) Laid on the Table as
passed by Rajya Sabha .
(iv) Referred to Select Com-
(v) Referred to Joint Com-
mittee | . .
(vi) Reported by Select Com-
mittee . N .
(wid) Re_pomd by Joint Com-
(wiii) Passed . .
Remmedb Raj Sabhal
(ix) :r iya

(x)RetmadbyRmylSlbhl

y amendment
(xi) Pending st the end of the
scssion . N . .

Private Members' Bills:—

O et o the seaom ™

(ii) Introduced

(iii) Discussed

(iv) withdrawn

(v) Negatived

(vi) Passed .

(vii) Part Discussed
(viii) Discussion postponed] .
(ix) Pending at the end of the

. aist Jan.

to 2sth

Jan. 1963
5

=g
nutes
3

15

16

Number of Discussions held
under Rule 193 (Matters of

Urgent Public Importance)—
(i) Notices received
(ii) Discussions held .
Numbgqr of statements made
under Rule 197 (Calling Atten-
tion to Matters of Urgent Pub-
lic Importance)—
(i) Notices received

(ii) Statements made by Ml-
nisters ,

Half-an-Hour Ducuumn held

Government Resolution :—
(i) Moved .
(i) Adopted .
Government Motions—
(i) Moved.. .,

(ii) Adopted . .
Private Membens' Motions
(i) Received
(ii) Admitted
(iii) Moved .,
(iv) Adopted
(v) Part discussed

Total number of questions ad-
mirted—

(i) Starred
U tar-
(ii) mtlrred (lncludlnc 8

questions con
a3 umnm:d questions)

(iii) Short Notice Questions .

Number of Reports of various

Parliamentary Committees pre-
sented to the Lok Sabha—

1. Public Accounts Committee

2. Estimates Committee .

3. Business Advisory Com-
mittee .

40ummmeeonAh|cuocof

Mmbm&umthe&lmna
of the House .



